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LOK SABHA DEBATES -

LOK SABHA

Wednesday, October 6, 1982/Asvina 14,
1904 (Saka)

The Lok Sabha met at Eleven of the clock

[MR. SPEAKER in the Chair]

MEMBER SWORN

SHRI S. T. K. Jakkayan (Periyakulam).
—

ORAL ANSWERS TO QUESTIONS
Prduction and price of Maruti cars

+
*41. SHRI AMAR ROYPRADHAN:

SHRI CHINTAMANI JENA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether production plan of Maruti
Udyog has been finalised;

(b) if so, the details thereof; and

(c) what would be the cost of produc-
tion and the selling price of Maruti car?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI VIR-
BHADRA SINGH): (a) and (b). Yes,
Sir, Maruti Udyog Limited expects to
commence production by the end of 1983
and to take up commercial production in
the beginning of the financial year 1984-
85. It proposes to manufacture a small
Ppasemger car, a bus and van. The
envisaged ‘volume of production will be
sbout 20,000 vehicles in 1984-85 and this
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would be increased by 20,000 nos. & year
so as to reach a production of about
1,00,000 vehicles in the year 1988-89.

(c) The cost of production and the final
selling price of the car would depend omn
the level of the custom and excise duties
apart from other factors like the invest-
ment on the project and the cost of raw
materials and other inputs and other fiscal
levies from time to time. Sales Tax rates
will also determime the selling price in
diflerent States.

SHRI AMAR ROYPRADHAN. Mr.
Speaker, Sir, it is a news that after a long
eipectation, the advertisement came that
the ‘people’s car—cheap car—Maruti Car
booking will start from Decemver, 1982.

Sir, Maruti has a long history—Maruti
started Maruti closed and Maruti nationa-
lised in 1980. And after that, Rs. 4.34
crores were paid as compensation. Now

i is goipg to be named as Maruti
Suzuki Motor Co. (MSM.C.) in colla-
boration with a Japanese mu!tl-naﬁunn!
firm Suzuki. A

MR. SPEAKER: What is the question?

SHRI AMAR ROYPRADHAN: Sir,
the Minister did not reply my question
properly. His answer is of an evasive na-
ture because he did not mention what is
the exact price of the car, But, Suzuki
cars have got a global market. They are
selling in the global market at the rate of
Rs. 16,000 (Indian rupee value). So, I
would like to know from the hon. Minis-
ter whether the cars which will be produc-
ed from the Maruti Udyog Limited ultima-
tely will be less than Rs. 15,000 or more
than Rs. 15,0007 Why has this coflabpra-
tion with a multi-national firm has been
dope? What is the reason behind it and
what are the terms and conditions bétween
the Maruti Udyog Limited and Suzuki?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWART):
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First of all, I am thankful to the hon.
Member for his good wishes and I value
them very much in the context of the
production of this vehicle. I would like
to assure the hon, Member that we would
never like to be evasive a5 far as amy
question is concerned. There was no perio-
dicity- mentioned in the question. It is
difficult for us to answer exactly what
- would be the countrywide price in the first
year and the successive year because there
are so many factors. We have mention-
ed all those factors which go to determipe
the price of the car in any particular year
or years or particular period of time.

As far as the global prices of Suzuki
are concerned, I do not have that figure
which the hon. Member has in his possess-
ion, that is, Rs. 16,000 or so because you
know the value of currency fluctuates; the
volatality of exchange rates are very well-
known, We cannot say what the value of
a Suzuki car would be in Phillippines or,
for that matter, whether it would be the
same as is available or sold in Burma or in
Pakistan or in East Africa or whatever
country that might be. Price differ from
country to country after the tariff rates—
customs duties—and all those factors
which I have mentioned are added up.
But, as I said, as far as the terms and
conditions of the Maruti Suzuki collabora-
tion are concerned, the comppany will be
a Government company. Suzuki will in-
vest 26 per cemt as its equity with an op-
tion to subscribe upto 40 per cent may be
through its associates. Government shall
hold not less than 51 percent of the equity.
Participation in the equity of the company
will be limited to Suzuki and its Associa-
tes, Government and Indian financing
imstitutions. The company will be manag-
ed as a commercial enterprise with the
objective of earning reasonable profits and
declaring reasonable dividends, Sir, the
Agreement is well-known, and details have
been published prominently in the Press
and I need not take the time of the House
in reading all the points which are men-
tioned in the Agreement but I will say
that our interests are sought to be fully
secured. .

SHRI AMAR ROYPRADHAN: Mr.
Speaker, Sir, long before in 1966 when it
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wag decided that small car would be pro~
duced in India then the global tenders were
invited. At that time the first offer came
from a French company named
RENAULT. The second offer came from
Japan's MAZDA and the third and the
lowest offer came from late Shri Samjay
Gandhi—the Maruti Ltd. It was declared
in 1970 that Maruti's production car with
two stroke air cool engine of 24 h.p. two
cylinder rear mounted which would re-
quire 20 per cent foreign content would
cost Rs. 6,000 only as ex-factory rate. So,
I would like to know clearly from the hon.
Minister in the context of what was assur-
ed in 1970 what will be the exact price of
the Maruti car in terms of today’s rupee
value?

Secomdly, Sir, yesterday there was a
meeting between the Chairman of Suzuki
Co. and the Prime Minister, Shrimati
Indira Gandhi and it was assured to Su-~
zuki that the present 20 per cent equity
will be raised to 40 per cent within a
short time. So, I would like to know whe-
ther it is not a clear-cut instance that
India’s public sector is working as an infra-
structure of the multi-nationals such as
Suzuki & Co?

SHRI NARAIN DATT TIWARI: Sir,
first of all the hon. Member with all his
knowledge of economics and finance will
agree that it is very difficult—rather
impossible—to compare prices available in
1966 and 1970 to prices existing nationally
and internatiomally at the current rates. As
far as part (b) of his question is concern-
ed, Sir, it was not decided upon yester-
day when the Chairman, Suzuki Co. made
a courtesy call. It was there is the Agree-
ment itself that the equity participation of
Suzuki and Associates can go upto 40 per
cent.

Sir, T would request the hon. Member
not to bring in question of multi-nationals
and all that because this collaboration we
have had in the context of induction of
new fuel efficient small vehicle technology.
Tt is a collaboration which is fully i keep-.
ing with our national interests to update
the automotive industry.

SHRI CHINTAMANI JENA: Sir,
production of small passenger cars in the
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country was a dream in 1955-56 and we
are grateful to our Prime Minister, Shri-
mati Indira Gandhi, under whose Govern-
ment with her personal efforts these small
passenger cars are going to be produced
in our country. These are to be used by
the middleclass people of our country.
It is a long-cherished demand of the peo-
ple. This small passenger car, as the
people say, will be people’s car. Looking
to these aspects of the matter I wamt to
know from the hon. Minister as to what
would be the demand of these people’s cars
in the country by 1988-89. What would
be the production from Maruti Udyog of
these small cars?

MR. SPEAKER: This has already been
replied to.

SHRI CHINTAMANI JENA: There are
many components which are to be import-
ed, to be used in these vehicles to be pro-
duced by Maruti Udyog; 1 want to know
whether they will be duty-free or not. I
am afraid that in case it is not duty-free,
it may not be within the reach of the
common people; they may not be able to
purchase these cars.

MR. SPEAKER: You cannot go on
like this. There is no question....

SHRI CHINTAMANI JENA: What
would be the fuel consumption of these
small cars?

MR. SPEAKER: Did you find any
question?

SHRI NARAYAN DATT TIWARY :
Yes. The Hon. Member enquired about
the possible projections of demand. I
think what we are told is that the demand
will be exceeding what we can produce.
By 1988-89 we shall be ‘producing about
ome lakh vehicles. About the rest, I have
already mentioned. As far as lowering of
duty is concerned, this question is already
under the consideration of Government for
new type of vehicles, The fuel consump-
tion of cars is expected. to be around 18
to 20 kms. per litre.

SHRI PRATAP BHANU SHARMA:
After entering into technical collaboration
with Suzuki of Japan, Maruti Udyog has
become the prestigious automobile project
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of the country. It will create large num-
ber of employment opportunities in the
country. So I would like to know from
the hon. Minister as to how many ancillary
industries will be promoted or developed
for the Maruti Udyog to meet the demands
of various components. May 1 know whe-
ther Government have developed any
action plan for it? What are the prospects
for direct employment through these ancil-
lary units?

SHRI NARAYAN DATT TIWARY:
Maruti Udyog has conducted a survey of
existing ancillary units in the country, It
has to be a product-mix. Whatever is
already available in the market, whatever
good use we can put them to, ip that res-
pect, the existing umits shall have to be
utilised. So, this is almost a continuous
exercise. I think, all the details cannot
be furnished just now. But Hon. Members
will agree when I say that we have to uti-
lise the existing automobile ancillary units;
we have to set up new units also. That
is a technical decision which has to be
taken by Maruti Udyog Limited.

DR. SUBRAMANIAM SWAMY: My
question has been answered. I will ask
another question.

SHRI KAMAL NATH: There has been
a lot of talk about cost and selling price.
But in one sense, cost and selling price is
irrelevant. The question is what the traffic
can bear. When I say ‘Traffic can bear’
I mean it both literally and metaphorical-
ly. Today the Fiat car gelly not because
of its price, but, because, in 5 years’ time
the depreciation is practically nil.  The
capital cost of the Fiat car remains the
same and it continues to have high re-sale
value. With the increased production of
such cars there is likely to be an ecologi-
cal disturbance because all these things
cause ecological effects in our whole en-
vironment. I would like to know specifi-
cally about this point because there are
roads, there are traffic-lights, there are
fly-overs. With the increased supply, may
I know whether the ecological balamce has
been taken into account with regard to all
our roads, all our traffic lights, all our fly-
overs in congested cities like Bombay, Cal-
cutta and Delhi. “With the increased num-
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ber of motor-cars which will be on the
roads here will be ecological imbalance.

AN HON. MEMBER: Should we not
produce more cars?

SHR] KAMAL NATH: They should not
produce more cars unless the ecological
effects are taken care of. These ecologi-
cal effects have got to be properly evaluat-
ed. (Interruption).

MR. SPEAKER: Next question. Shri
Paswan.

Daylight Robbery in Sunder Nagar New
Delhi

+
*42. SHRI RAM VILAS PASWAN:

SHRI NIHAL SINGH:

Will the Minister of HOME AFFAIRS
be pleased to stete:

(a) whether it is a fact that in a daring
daylight robber: three armed bandits
struck at a Cusder Nagar, New Delhi
Jewellary shop on 11 September 1982
and diamonds worth Rupees Two lakhs
were looted;

(b) whether it ig also a fact that rob-
bery, dacoity and theft cases in the capital
bhave increased considerably during the
last six months; and

(c) if so, the steps taken or proposed
to ' be taken by Govenament to prevent
such caseg in the capite' ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMr _(FFAIRS (SHRI
P. VENKATASUBBAIAH): (a) On 11th
September, 1982, at about 3 PM. 3 young
men committed robbery in a jewellery shop
in Sunder Nagar Market and took away
& w pieces of diamond worth approxi-
mately Rs. 1.50 lakhs.

(b) and (c). It is not correct to say
that incidents of dacoity, robbery and theft
have increased during the last 6 months.
On the contrary, there has‘been a decrease
in such cases. Various measures like in-
crease in ‘mappower ..ad vehicles of Delhi
Police, opening of ngw Police Stations and
Police Posts, ‘In-hduction of intestified
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foot and mobile patrolling, surprise check-
ing of vehicles, gurveillance over knowp
criminals and posting of pickets at vulne-
rable points have brought about an imp-
rovement” in the.law and order situation
in Delhi.

% a4
3 3
3
)
a’g’ 43
3P
q % %
5 EIPSES
EEPEFREE

w ofdfeafs & a1 O favr ad
ST}, 99 FAIAR gar ¥ gar
R A N @Ak T wEr g o
¥ qR ¥ qeAT Wigar § fr g
T fee WA W wg  famr
& omt ag sE-mwwr &5 &,
w0 g &\ K oA wgar g
1981 # fradt geand g€ wik 1982
¥ ma awfead god gf ?

SHRI P. VENKATASUBBAIAH: Sir,
the hon. Members mentioned about the
theft in Jewellery Shop and I have given
all facts and figures, I have sa.i¢ that
statistics will go to show that the' crime
rgte, so far as robbery is concerned,
come down. But the' Administration, Gov-
emment of India and we ourselves are not
;n;ﬁaﬁod with the decrgase in the dacoity
and theft caset. As a matter o¥ fait,



9 Oral Answers

evety effort is being made to bring to
book fhe. culprits who arc involved in the
cases. The statistics are here to speak for
themselves. The number of cases reported

during the last gix months indica'.ed'
below: o
From 1-4-81 to From 1-4-82
40-9-81 to 30-9-82
Robbery 93 75
Dacoity 17 13
Theft 8594 6727

The Administration and the Government
of India are conscious of the factors that
are at work since there has been a phemo-
menal growth in the population of Delhi
as well as sophisticated methods that are
being adopted by the peop)- wt~ are being
involved in robberies and .mcfts. That is
why we are making al’ c¢h~ arrangements
to provide the Police Admi.__sration here
with modern gadgets and also giving the
vehicles. We have also introduced inten-
sive foot and mobile patrolling including
armed patrolling with wa.<e-talkie %ets
and wireless fitted motor-cycles. There
are continuous drives by the special squad
of the Districts to detect dacoits and other
bad characters by developing intelligence.
Surprise checking of the vehicles is also
done to detect those involved in commis-
sion of crimes. We have also ta.cn steps
n strengthening of surveillance over known
criminals. Organisation of Thikri Fehra
and other patrolling by local residents and
private chowkidars in coordination with
Police patrol pickets are arranged. We
are also keeping a special watch on releas-
ed criminals. So, it is not correct to say
that there has an increase in the number
of dacoities and robberies in Delhi.

Wl W fa=1® qraara: meow
werE, ¥ dwrEr g@ qer 9r
frgamd fead g€ 1081 ¥ ok
1982 ¥ ? famrd aEr wik gaw-
fog & gord &Y awer T & ar w@?
T - EE @ E 7
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WERH RERG: AO @ gfa,

TR wat (st wwTR wW AS) :

CIC 11 i wead  w\qU
feeelt % a7 @ & 1 TR g
1 FE forx & & S T

W oo & gaw @ ?
wea wERG: A A ghg,
g Sfesw @ TRE | WY W
Y gUY e, Sk T@I & sarg oY
@ ST ™ wEEr 8RR A
qAET @ F@MI § @ SR §eaw
& @fsd | gl &1 F@ET § A
gl F@ET & | IR . 9
SH §A FT SAE gEm S WY
E U
(mﬁ'y)

t"mﬂ'@ﬁﬂ:ﬂ?'wﬂaﬁ
T w97 & wrEd

it uw fere qeaw ;o osemw
TERT, AT HEl R aqaes
T B [AAE T GE | 20~-7-82
® I FEL g § e famw g,
N o g faee @, foad =iy
T ¢ fF 1981 ¥ g 199 g€
W 1-1-82 ¥ 15—7-82 aw 1382
e ogf ¥
MR. SPEAKER: We are talking of rob-
beries, not murders. Do not try to ex-
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pand the scope of this question. Please
cooperate.

st tw favra maaw: § gwa
Farer BT |

AN WERA: 3§ TE ¥ Aa-

REd aw IEraT ¢

ot un faqrw qmmaw A
FHeaq fooelt & a1 OF W} ¥
gy ¥ § W faelt & ar ¢®
HTET § 97 AT 7Y & | TATC sty
F9T GTAET ¥ A § v ?

fo g oft @ Ffeeet & s
o FEear & farew w1 gew
T@ FO ag g fefeeclt &
TG @ g srafafafa wf & ?

w1 ag W Frew g 5o gfew
wsfafrgem &, oo R 2w F
TETE AN @E qear & WY
q3d i w10 wew

What are you trying to say? You are

going on a hunting expedition,

st T fasrd Qe memer

g, ¥ foelt § o qem wg
|l oar wT FE 7

#q7T qg WEr & fF 9ger  FOU
ag g f& oo YA foaelt ¥ A
a0 @ § R f=n ¥ ofww
e ¥ ¥ Svimin
d oWy

SHRI P. VENKATASUBBAIAH: No,
Sir.
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Wt frgem Fag: g2 o9 #
whfgal # deqr T G &

wsaw wgea : 7z faelr W
e g

Wt frgre fag: o TRAY g
IgR AN ™ w frmr wEr @,
g, TR, € wgL F THA), fae
¥ =hdy, dag-aeal & 9 ¥ THA,
¥ qrfamAe WX JS qEE W
staw v § fomit efai ady &
@ R

(saaa)

W I aF Aew g, s
qaaes a1 € § faadr gfew
afear gt Wt @ & S &
Thiaal &Y gy agdr a1 @ O )
T g 9 T8 & 5 fag am
¥ frg 9g shdt w7 qeAr § w@r &7
T 9T AgE gt § 7 Tad
o1 Far g R gfa| ®rge sEA
FTAT AR AT |

¥ wdt 9w ¥ AT 9gar g
fF gfoed o W gETeY &
fad =T Fwr o9 I @ § 7

usAN WAEWA : KT AW N
TH JAE W7 AT | FA WA TF
W o feewg 7@ @ & W
Tg A T

ot wTw wx qSt: § FEAg
gzer &t qarar wriw fr g fafaedy
¥ AR g qeEw A feest &
Afredve T Wik gfea afawfat
gF d#ifer qarf o 9ad @ A
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Fafag o & wmfa wed
I I T WE ¥ AR ®
gr at wead ¥ foad ¥ @ am
w sfeq feqr omr oifgd fe o
ag weAg e § s g av wamaw
€

WY TURATY (AT ATEAT : Aeqey

—~ W
* 3P
i
ay

g™
A,

:g: ‘
%35‘"

139973

' SHRI P. VENKATASUBBAIAH: Let
him put a separate question, Sir.

Setting up of Sponge Iron Plant in Gujarat

*43. SHRI R. P. GAEKWAD: Will the

Minister of STEEL AND MINES be -

pleased €0 state:

(a) whether Gujarat Industrial Invest-
ment Corporation had submitted an appli-
cation in March 1979 for setting up a
Sponge Iron Plant with a capacity of 4
lakh tonnes per year using natural gas;

(b) whether it is a fact that the proposed
plant is to be located at Hajira near
Surat;

(c) whether it is also a fact that Maha-
rashtra Government had also applied for
2 Sponge Iron Plant;

ASVINA 14, 1904 (SAKA)
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(cll) if so, whether Government propose
to give clearance to the Gujarat Project
urgently; and

(¢) if not, reasons for delay?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) to (c). Yes, Sir.

(d) and (e). Both the applications are
under active consideration of the Govern-
ment.

SHRI R, P. GAEKWAD: With your
kind permission I would like to draw the
attention of the Hon. Minister to first two
parts of my question. Gujarat Govern-
ment through its agency GIIC had made
this application in the year 1979, Since
then a Jong time has gone by. I think
I would be right in demanding an ex-
plicit and a more detailed explanation
from the Hon. Minister in regard to this.

Secondly, when the answer is yes, that
the Plant in Gujarat is gelected at a
place at Hajira, then why is the delay?

SHRI NARAYAN DATT TIWARI:
Sir. it ig correct that the application was
reecived in August 1979, but when the
Licensing Committee considered it in
October, 1979, it came to its motice that
the administrative Ministry did not have
adequate information regarding the avail-
ability of the required type of gas for the
project. This application concerns produc-
tion of steel based on gaseous reduction
technology. Therefore, it was of import-
ance that the project should be assured
adequate supply of necessary type of gas.
It was only in 1980 when the Department
of Petroleum confirmed the availability' of
Bag subject to certain conditions which
have been detailed now, Then the Plan-
ning Commission had also set up a Com-
mittee of appraisal of gas resources, It
wag only in July 1981 that the Planning
Commission sent its appraisal regarding
this project. Now, the comsideration on
the applications has advanced quite fur-
ther, The Licensing Committee has al-
ready considered the issue, A meeting has
been called on the 11th of October—five
days from now—in which Secretary,



. 15 . Oral Answers

(Stgel), Secretary (Planning Compission)
and Secsr:tcary (Industrisl’ Devmment)
will all meet and discuss all the pending
matters. T hope that after this meeting
we will be able to give expeditious con-
sideration to those applications.

SHRI R. P. GAEKWAD: I am sure
the Hon, Minister must be awaré that
a considerable quantities of melting scrap
are being imported, sponge iron being
an alternative, immediate decision should
be taken to set up this unit. And as
Gujarat was the first to apply, I think
Gujarat should be given this project. I
would like to know categorically from the
Minister, when they propose to set up
this projects?

SHRI NARAYAN DATT TIWARI: 1
would say with all humility that I have
already mentioned that five days from
now, this proposal will be considered by
a Secretaries’ meeting; and then I hope
an expeditioug decision would be taken.

SHRI B. V. DESAI: As already men-
tioned by my colleague. the scrap is be-
ing imported in a big way, and sponge
iron plants are the life-line for all the
mini steel plants in the country. May I
know from the Minister whether it is only
the Development Corporations of Maha-
yashtrd and Gujarat which have applied
for licences, or other States also, includ-
ing Karanataka? If so, what action has
been taken by the hon  Minister?

SHRI NARAYAN DATT TIWARI: As
far as my inofrmation goes, about 36
applications have been given by various
parties and State undertakings. Karnataka
ig one of them. It is also under consi-
deration.

ot A WMo N wgr-
g W wiw few ardar ¥ wrk & Wi
WY W sare aar afnm
AT g AR TE-9TT ¥ AR ¥ |
fafs & a3 Famr @ ?

|t Amw g fard: maros
® =i ot 3o wwa i wrk o, 9w
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o ff a1 & Tw fre @ @
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st wremf Wt W Agras
¥ wOrw 9% fEfAaw  waAT #T A
afwra: &, @ dw frear o« ?
oifr R ¥ aur qamr g ?

st meww g frard ;o @)
famn fafet Yoy & o em o e
F oA, St s e g3g faac
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SHRI S. T. QUADRI: In his reply the
hon. Minister has mentioned that the
matter ig under active consideration, I
take it that the files have been located
now, and the meeting will be conducted
on 11th October. In his reply, he has
mentioned that this plant is going to be
on gaseoug reduction process. Hag Plan-
ning Commission given the _.carance on
the availability of sufficielc gas from
Bombay High to set up to two units—one
in Gujarat and the othe~ in Maharash-
tra? If so, con he mention categorically
that from Bombay High, gas will be trans-
ported to Gujarat to set up this unit in
Hajira?

SHRI NARAYAN DATT TIWARI;
The Ministry of Petroleum hag confirmed
the availability of gag for production of
sponge iron to the extent of 0.4 million

“to 0.5 million tonnes, subject to the con-

dition that the location of the spongs
iron plant would be near the pipeline to
be laid for the transportation of gas to
fertilizer units,

Secondly. only lean gas ie, gas from
which LPG and petro-chemical fractions
have been extracted, would be supplied.
The cost of connection from the main
pipeline to the proposed sponge jron
plant would have to be borne by the
sponge iron plant, These are the main

conditions. But there are other conditions
also,
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SHRI H. N, BAHUGUNA: If you
permiy me, Sir, may I know what Ig this
lean gas like? It is a very important mat-
ter. Premous raw materials, natural raw

non-renewable resources are
going to be burnt ag energy. I would
like to know from the Minister, if you
permit me: What is the nature of this
lean gas? Is it methame, is it something
eise? I would like to know that.

SHRI NARAYAN DATT TIWARI:
The hon. Member has been dealing with
the subject in the past. I am sure he
knowg about it, that lean gas which is
relevant to this particular  transaction
means gas from which LPG and petro-
chemical fractions have been extracted.

SHRI H. N. BAHUGUNA: The hon.
Minister is doing hig home work better.

Controversies in BHEL

*44. SHRI H. N, BAHUGUNA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether attention of Government
has been drawn to the controversies in
BHEL (R&D Division) as reported in
India Today dated 31 July, 1982;

(b) what are the reasong for moving
away Energy Systems Group from the
Vikasnagar Complex of BHEL;

(c) would it not result in vital analy-
tical groups requiring laboratory back-up
studieg and laboratories needing analyti-
cal backing being separated from each
other; and

(d) what action Government propose
to take to see that the Research & Deve-
lopment Division of BHEL which was
set up in August. 1978 with high expec-
tations of developing self-reliance is given
all the requisite facilities and  back-up
support?

1HE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI VIR-
BHADRA SINGH): (a) Yes, Sir.

(b) The decision to shift the Energy
Systémns Group from the Vikasnagar
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Cqmphx was hkan essentially on the con-
ndonnon that it is now functioning under
the admnmstratlve control of the Execu~
tive Dnreotqr Tirychy and not as part of
the Corporate R&D. This was done in
order to enlarge its scope of work and
to entrust it with more important areas
of research. Itg present location, which
is close to other R&D organisations, also
provides opportunity for a better coordi-
nation with these units,

(c) No. Sir,

(d) Governmeng will continue to pro-
vide the requisite support to BHEL to
develop the qualitative and quantitative
potential of ity R&D Division and also to
derive full benefit therefrom.

SHRI H. N. BAHUGUNA: May I
know if the hon. Minister has gone
through the report in the Journal referred
to? Had he read in that the comments
from the Chairman, BHEL that the
scientists were like a piece of furniture;
I am saying in quote “piece of furniture”
whom he could shift about; if so, (a)
doeg he agree with that proposition; (b)
if not, did he pull up the Chairman for
that type of statement with regard to
the builders of the nation; (c) he
says that this divisior has been
done in order to enmlarge the scope; may
T know what was the scope of this parti-
cular organisation till now and what are
g: new areag assigned to it; (d) whe-

r the hon. Minister will say if the
achievements of R&D Section g0 far have-
been wasted by entering into those very
areag with technical collaboration with
other people reducing the BHEL to an
1mport of 67 per cent in the year 1980-
81 as against 59 per cent in 1974-7%; is
e eqlarged scope going to be how to
unport more items from outside and then
remain merely like the peacock with legs
as ugly gs possible; and finally....... o
(Intermpﬁohs)

MK, SPEAKER: He ig going to make
only one supplementary for these ques-
tions, (nterruptions),

DR. SUBRAMANIAM SWAMY: So,
his knowledge of alphabet; does not ex-
tend beyond ‘e’,
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SHRI H. N. BAHUGUNA: I am ques-
tioning the hon, Minister only after 1945;
“it would be even more, But I am onaly
“wanting to know finally whether the hon,
"Minister, after reading the report in the
newspaper including India Today called
in the executive committee of the top
wcientists who have formed themselves into

a2 committee and asked them about their
* comments with regard to this split of
R&D?

SHRI NARAYAN DATT TIWARI: As
Jfar as question (a) ig concerned, I did
check up with the Chairman. BHEL about
the reported statement published in India
Today about these sciemtists being called
a piece of furniture or like that. He
has categorically denied having made
that statement to anybody. His Publicity
Officer of the BHEL Publicity Depart-
ment has sent a letter to India Today
denying that fact; and the Chairman again
et me yesterday and categorically de-
nied issuing that statement. Therefore, in
this context the answer (o question (b)
does not arise. Ag far ag (c) is concern-
ed, this energy System Group was estab-
lished long after the establishment of the

R&D group; ang it had the responsibility -

of functioning for research work in coal
and fossily energy development along
with the Regional Research Laboratory of
the CSIR at Hyderabad. This Energy Sys-
tems Group was later on merged with
the activities that were going on simul-
taneously at the Trichy Centre. Trichy
Centre was dealing with nuclear engi-
neering, fossil energy development pro-
jects, combined cycle project and services
and general R&D group. The Hyderabad
‘Centre was dealing with the system of
dynamics. mechanical designs nuclear and
Special projects, heat transfer and fluid

flow and coal and concerned R&D group,

Because both of these research works
were correlated, therefore, both  these
research gystems are merged under the
. Eexcutive Director of Trichy. I am told
‘fhat it was more conducive to producing
"better results regarding energy systems re-
search, that this merger was undertaken

As far as research work in the BHEL
igoes, 1 think the hon. Member himself in
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an earlier speech which he had recently
delivered in this august House had prais-
ed the BHEL for its performance., And
1 think whatever the BHEL has achieved
in the last few years or even since its
inception. is a matter of pride for the
country as a whole. To give a few exam-
ples, in the field of Research and Deve-
lopment BHEL has developed fluidised
combustion boilers, coal gas systems for
boiler flame supports, non-conventional
energy development  supports,  battery
driven vehicles, steel turbines for fast
breeder test reactors and so on and so
forth. The latest achievement is its deve-
lopment of photo-voltaic cellg for solar
energy. I need not list all these achieve-
ments here, We have already laid on
the Table of the House information re-
levant to Research and Development from
time to time through BHEL reports, I
am again prepared to lay on the Table of
the House the details of research work
that is being done by the BHEL. if the
Hon. Member 0 desires,

SHRI H. N. BAHUGUNA: Sir, may
I know the date and time of this re-
buttal by the Chairman with regard to
the gtatement, the statement which has
appeared is quote in India Today referred
to in my question whether it was after
my question, or before my question?
Secondly, he says. “The question does not
arise”. What ig the question that does
not arise? I raised a question germane
to the very question relating to gelf-relian~
ce and research and development in this
particular basic industry, about which
all of us are proud, but it is being dis-
mantled by the wrong policies and un-
imaginative policies of this Government.
Therefore, the Minister owed it to the
House to tell us the exact answer of the
question raised by me.

And finally, he says that there have
been so many achievements, My charge
is that those achievements have been
wasted because the import hag grown
all along the line where we were even
self-reliant all these years both in terms
of technology and hardware. Has the
Minister that particular question in mind
and did he answer that question? If he
has, I will put my second question.
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SHRI NARAYAN DATT TIWARI:
Sir, the letter of contradiction from the
Publicity Officer on behalf of Chairman,
BHEL to India Today is dated the 31st
July, 1982 that ig much before the hon.
Member addressed this question. I have a
copy of the letter with me, I can read a
portion,

: “Please refer to the feature entitled
“BHEL Power Problems’ in India To-
day dated July 31, 1982 edition of your
esteemed journal.... The information
- contained in this feature is factually
noy correct... The two authors of
this feature have quoted our Chairman
and Managing Director, Shri K, L.
Puri.... I would like to categorically
state that none of these two authors
were given thig statement in question. ..
‘The statement attributed to the Chair-
man in quotation is therefore of their
own imagination.... None of these two
authorg ever met the Chairman on the
issues raised in this feature. Similarly,
the gtatements attributed in quotation
to our Director, Research anq Deve-
lopment. Shri T, V. Balakrishnan are
factually not correct and are denied.”

SHRI H. N. BAHUGUNA: What
about the import component?

SHRI NARAYAN DATT TIWARI:
Rearding imports, it is very well known,
anybody who knows about BHEL knows,
and I am sure the hon. Member knows
more about BHEL as far hig knowledge
goes — that BHEL has not imported be-
yond what it must to meet technology
requirements. I think when I gaid that we
should be proud of BHEL in absorption
of technology, the House agrees with
me in this assessment, Abou; 36 to 38
collaborations have been concluded and
arrived at by BHEL from time to time.
Now most of these agreements have al-
ready been achieved in the gense that
technology absorption has already been
made. In certain respects there have been
some foreign collaboration agreements
which do involve imports for a period of
time. BHEL ijg going ahead with techno-
logy absorption measures and the im-
ports about which he is talking about are
only those imports which are essential
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for the infroduction of any new techno-
logy for meeting cssentinl customer de-
mand.

SHRI H. N. BAHUGUNA: The hon.
Minister is misleading the House. I would
like to give a notice that I want to have
a discussion on this question,

SHRI E. BALANANDAN: The Minis-
ter hag said here that they are import-
ing only absolutely essential items, which
will not deter our developmental efforts.
But it ig contrary to facts, because the
import itself goes against our R&D which
we have achieved. We are proud of our
scientists, Will the Government examine
whether we have done anything wrong in
the matter of imports?

SHRI NARAYAN DATT TIWARI: I
have made it very clear that we are im-
porting only those particular items or
components which are essential for in-
duction of new technology and essential
customer demand in specific spheres, It
is mostly those imports that are allowed.
(Interruption),

SHRI NIREN GHOSH: BHEL became
the focug of controversy when an agree-
men; wag reachedq with a multi-national
German firm, which was thoroughly un-
necessary, That had been exposed
thoroughly and the Government did not
give any befitting reply to that. Again this
question is coming up before the House.
Ag far as my knowledge goes, many
components and technologies or technical
collaborationg are being gone into and
imports are being made which through
BHEL or indigenously otherwise could
have been made upto the international
standards. Denial or assertion does not
cut amy argument, Will the Government
get the matter probed thoroughly by a
scientific expert committee?

MR. SPEAKER; There is no question,

SHRI SATYASADHAN CHAKRA-
BORTY: He is asking for an enquiry.

MR, SPEAKER: It is a repetition,
(Interruption) i@
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SHRI M. RAM GOPAL REDDY:
BHEL ig the pride of our country and
there is a lot of demand for BHEL pro-
ducty outside our country. Is it not a
thing that should be appreciated by every-
one? What is the reaction of the Minister
to that?

SHRI NARAYAN DATT TIWARI:
BHEL has been very successful in export-
ing umits: outside to Malayasia, Libya,
Thailand and other countries, We must
comgliment the BHEL for this successful
dchievement,

SHRI H. N. BAHUGUNA: 1t is the
Government which is condemning the
BHEL everytime by importing lot of
things from outside.

Export of Kudremukh Iron Ore

*45, SHRI D. L. BAITHA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that Kudre-
mukh Iron Ore is supplied at a lower
export price;
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_(b) if so, the reasong thereof;

(c) production made during last three
years, quantity exported with the names
of the countries and the inventory posi-
tion; and

(d) whether Government have any pro-
posal to improve the export position?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): (a) to (d).
A statement is laid on the Table of the
House.

Statement

(a) and (b). The export price of the
iron ore concentrate is negotiated by the
Kudremukh Iron Ore Company Limited
with varioug buyers keeping in view the
acceptability of its product and the pre-
vailing international prices of similar pro-
ducts,

(c) Mjs. Kudremukh Iron Ore Com-
pany Limited gtarted commercial produc-
tion of iron ore concentrate from the 1st
of October, 1981, The figures of produc-
tion, export and closing stock are given
below ;—

Period Quanti
(in D
Production . Openingstockas on: 1-10-1981 . . . . 83,005,
1981-82 (from 1-10-81 . . . . 580,966
1982-83 upto 31-8-82) . 418,750
——————-
Total ; 1,082,811
Expoi . , ToRomania . . . ... 883,187
To Czechoslovakia (Trial arder)”. . s . . . 29,878
Total 3 913,060
Closing Stack: as on 31-8-82 . 11,751

(d) Concerted efforts are being made for
sale of Kudremukh concentrate to alternate
buyers,

SHRI D. L. BAITHA: In reply to
Question (&) amd (b) it has been said
that the export price of the iron ore con-
centrate is negotiated by the Kudremukh

Iron Ore Company Limited with various
buyers keeping in view the acceptability
of its product and the prevailing interna-
tional prices of similar products. I would
like to know from that Minjster: what is
the negotiated acceptable price? What is
the prevailing international price and what
is the cost of production?
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SHRI NARAYAN DATT TIWARI:
This Kudremukh plant was tuned to the
Iranian agreeinent, which is yet to be im-
plemented, As 1 said, the whole matter
is the subject matter of negotiation. There
are countries like Sweden and Brazil who
are major suppliers, who can compete
more favourably in the international
market. Therefore, the price that we have
agreed with Romania is $ 16.5 per DMT
for the imitial year of supply. It can be
said that in proportion to the price for
export of iron ore, it is quite a reasona-
ble price. This export price has been
fixed, keeping in view the acceptability
of the product and the prevailing inter-
national market price of that product.

SHRI D. L. BAITHA: What is the
Pprevailing international price?

SHRI NARAYAN DATT TIWARI:
‘The international price has been fluctua-
ting.

SHRI D. L. BAITHA: What is the
cost of production?

AN HON., MEMBER: Fluctuating!

SHRI NARAYAN DATT TIWARIL:
As only two lines are being operated now,
as mentioned in the balance sheet, for the
half year upto March, 82 we are having
a net loss of about Rs, 36.34 crores. Since
there are also other factors, it would be
«difficult to judge the cost of production
favourably with international prices.

SHR1 SATYASADHAN CHAKRA-
BORTY: My question pertains to' the
export of iron ore. Will the hon, Minis-
ter let us know whether Japan has drasti-
cally reduced its import of iron ore from
India, and, if S0, what is the reason—
quality, price or crisis in Japan? What
alternative markets are you trying to yet
for the export of our iron ore?

SHRI NARAYAN DATT TIWARI:
The hon. Member will agree that it does
not arise out of the guestion on Kudre-
mukh Project.

SHRI SATYASADHAN CHAKRA-
BORTY: The nation has a right to know
it. If he is not in a position to give the
mfomahon, he can say that he will answer
it next time.
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MR. SPEAKER: You can give a mew
question.

SHR1I SATYASADHAN CHAKRA-
BORTY: The Minister very well knows .
the critical condition of the export of iron
ore.

MR. SPEAKER; You can give notice
of a mew question.

Failure of Insat-1A

+
*46. SHRI SATYA NARAYAN
JATIYA:

SHRI RAJESH KUMAR
SINGH:

Will the PRIME MINISTER be
pleased to state:

(a) whether India’s first INSAT-1A
has failed and has been written off by
Government;

(b) if so, the major factors responmble
for its faxlure,

(c) the total expenditure incurred by
Government on the experiment;, and

(d) the alternative arrangements made
to continue the programmes affected by
INSAT'S failure? . -

"THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY ,(SHRI C.P.N.
SINGH); (a) Yes, Sir.

(b) A detailed
INSAT-1A has been ordered.

Failure Review of
Until the

* failure analysis, which is expected by end

of October 1982; has been completed, i
would be premature to venture into any
definite assignment of the causes of failure.

(c) The approved capital outlay for
the INSAT-I Space-Segment consisting
of two INSAT-1 Spacecraft in orbit and
a master Control Facility )MCF) on
ground for their control and
management is  Rs. 113 Crores.
The total expenditure of INSAT-
1 Space-Segment as of 3lst August 1982
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is about Rs. 83.16 crores. The INSAT-1
is planned as an operationa] system for
delivery of telecom, meteorology, TV and
radio services.

(d) Until the availability of INSAT-18B,
f.e. the second INSAT-1 satellite, (i)
skeleton essential Telecom service over all
remote arca and key primary-main routes
using all 28 fixed earth stations and (ii)
all TV satellite-interconnection/programme
distribution services are to be restored
through lease of spare INTELSAT trans-
ponders; Operation of seven telecom
carth stations has already been restored by

extending the part transponder INTELSAT
fease.

MR. SPEAKER: We have had a full
discussion om this.

Wt &Y AT wiEaT: § e
g ST SRAT g, ... (waEd)
Tg T wEATH s &

WELH RPRG @ w1 awa qrar
fimr oy ?

st 8 Arcww wiear: § @y
ELL LR

wsu AR : g AW T
T e § WS Al gear
T

ot Heg ATlawr wfedr: ey
Ty, Her 9w |

A T -1 BF AT §,
gar & foay W dewmze wafor
q feag § T Geomee W feamew
Y SEN 9 smtﬁfnmraﬁ,
ifsa‘Tmﬁ 3gﬁmw&w"rl
W §earee A feamsfanr 3 SRy
¥ fo oefam & o oF | S @R
deomgr a¥ § o 2 dw W &
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wELW WEAG : qg WO A
Ll O
(Interruptions)
MR. SPEAKER: They have already

been answered on the floor of the House.
Now, Mr. Trilok Chand Question No. 47.

(Interruptions)

MR. SPEAKER: This has been already
answered. If you go through the record.
you will find it.

(Interruptions)

MR. SPEAKER: Does not matter. All
the things have been answered.

ot W [ATIW ®K{FQr : os4AT
g feorgm & QW F Fwr gwr
g?

& qraew @ qT 98 W g
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wEuw wgwa : 3g arQ A
Tr & o€

o wa Aanmgw wfzar: W@
qET g

weqA (WG : T 4 "
(Interruptions) '

MR, SPEAKER: Why are you interrup-
ting unnecessarily? I know my job.

(Interruptions)

MR. SPEAKER: I can’t allow it as a
repetition all the time.

st g ¥ Fai: werw wERd,
S qg JAE WT AT 47, & qg T
vars & 0 fear mar ! owe @
wafie FT [T FA1RA 9T |

(Interruptions)

MR. SPEAKER: Please sit down.
(Interruptions)

MR. SPEAKER. You do not try to
appreciate certain things.

SHRI C.P.N. SINGH: Sir, regarding
the first part of the hon. Member’s ques-
tion, it is there in my written statement.
But I think he would like clarification
about the tender that was issued. We have
a wystem of giving these tenders on paper.
15 countries or 15 companies took these
tenders at approximately 100 dollars, but
only two companies filled their tenders and
send their men. Onme was Ford Aerospace
and the other was Hughes. So, I dom’t
think there is any clarification that is
necessary at all.

DR. SUBRAMANIAM SWAMY: When
Bhaskara failed during the Janata rule you
said: “This showed that the Government
is going to collapse”, Does this mean now
that your Government is also going to
collapse ? ’

{Interruptions)

.
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SHRI C. P. N. SINGH: Sir, the hon,
Member, I am sure, is aware of the fact
that the entire negotiations and sanctions
were all dome in his regime, during the
tenure of his government. We have merely
added a particular aspect on that space-
craft meaning television for the rural
masses which your Prime Minister had*
vetoed.

MR. SPEAKER: Mr. Singh, at least.
don’t dash his hopes.

SHRI C. P. N. SINGH: No.
SHRI SATYASADHAN CHAKRA-.

BORTY: The question is, he is responsible
for this 144 million dollars....

(Interruptions)

MR, SPEAKER: Question Hour is over,
I tried to include your question, but the-
Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
Liquor tragedy in Kerala

*47. SHRI TRILOK CHANDRA:
SHRI B. D. SINGH:

Will the Minister of HOME AFFAIRS:
be pleased to state:

(a) whether in view of the recent heavy
toll of life in liquor tragedy in Kerala,
Government have considered the desira-
bility of bringing a more stringent Central
law for the manufacture and sale of
spurious liquor to prevent such incidents
occurring frequently in various parts of
the country; and

(b) if so, what steps have been taken
by Government in this direction?

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI): (a) and (b)
There is no such proposal under consi-
deration of the Government.

Production, manufacture, possession,
transport, purchase and sale of intoxicant
liquor fall within the jurisdiction of the-
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State Governments, Liquor offences are
regulated under the Indian Penal Code,
Excise and  prohibition Laws of the
State Governments and Union Territory
Administrations.

All the State Governments and Union
Territory Administrations have, however,
been requested to evolve both short-term
and long term measures to tackle the pro-
blem of illicit liquor.

Rise in sickness of small scale units

#48, SHRI NAVIN RAVANIL: Will
- the Minister of INDUSTRY be pleased
to state:

(a) whether sick units in small scale
. industries are increasing day by day;

(b) if so, the percentage of such units
as on 31 March, 1982 and the main
reasons therefor;

(c) whether Government are considering
-to bring certain changes in its policy in
regard to encouraging small scale indus-
tries, a subject which has been particularly
. emphasised in the revised 20-point pro-
gramme; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI); (a) No. Sir.

(b) Does not arise.
(c) Yes, Sir.

(d) The Government has taken severa]
measures for facilitating the growth and
updating technology of small scale indus-
tries which include extension of imstitu-
tional network especially in backward areas
for providing necessary back-up support
and services to small scale units, conso-
lidation and improvemrent of workshop
facilities, setting up of Process and Product
Development Centres and Field Testing
Stations, provision of increased marketing
support strengthening of coordination and
linkages with various Central and State
agencies measures to remove the cons-

~traints ¢ raw materials etc.
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Report of study group on financing
of the private corporate gector

*49. SHRI R. N. RAKESH;
SHRI K. RAMAMURTHY:

Will the Minister of PLANNING
be pleased to state: .
(a) whether the Study Group on

financing of the private corporate sector
in the Sixth Plan has completed its work
and submitted the report;

(b) if so, its main recommendations;
and

(c) if not, the reasons thereof, and the
reaction of Government for not comple-
ting the work?

THE MINISTER OF PLANNING,
(SHRI S. B. CHAVAN): (a) to (c). The
Study Group on financing of the private
corporate sector in the Sixth Fixe Year
Plan is in the process of finalising its re-
commendations and is expected to submit
its report by the end of October, 1982.
Due to the complexities of the issues in-
volved requiring detaileq examination, the -
work could not be completed within the
stipulated time frame. Government, there-
fore, agreed to extend the term of the
Study Group till the end of October,1982.-

Dowry deaths

*50. SHRI N. K. SHEJWALKAR:
SHRI B. V. DESALI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have moni-
tored the number of dowry deaths that
have occurred in the country during the
last six months, State-wise; and

(b) the effective steps including the
amendment of Dowry Act being taken to
stop this menace?

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI): (a) The State
Governments and Union Territory
Administrations are responsible for enfor-
cing law relating to offences, No data in
regard to the total number of dowry
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deaths during the last six months, state-
wise is compiled on All India basis as it
is a State subject.

(b) Detailed instructions were issued
to All State Governments and Union
Territory Administrations on the subject
on 18-8-1982, A copy of the instructions
issued is laid on the Table of the House
[Placed in Library. See No. LT—5464/82]
To, curt the evil of dowry system, the
amendment of the existing Dowry Prohi-
bition Act, 1961 is under consideration of
the Government, :
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Mid-term Apprais"al of sixth plan

*53, SHRI RASHEED MASOOD:
Will the Minister of PLANNING be pleas-
ed to state:

(a) whether it is a fact that abcording
to the mid-term appraisal of the Plan,
the Sixth Plan targets arc likely to fall
shor¢ considerably;

(®) if so, details thereof stating the
reasons therefor; and

(c) the steps contemplated by the Go-
vernmeng to achieve the plan targets to
the maximum?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b).
The mid-term appraisal of the Sixth Plam
is in progress and the precise position
would be known omly when it is completed.

(c) The necessary steps would be
determined in the light of the mid-term
appraisal of the Plan.
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Shut down of heavy water plant at
NANGAL

*56. SHRI SUBHASH YADAV:
SWAMI INDERVESH:

Will the PRIME MINISTER be pleased
to state;

(a) whether it is a fact that Heavy
Water Plant at Nangal has been shut
down for the last one year;

(b) if so, the reasons thereof; and

(c) whether any steps have been taken
or are proposed to be taken to re-start
this project and if not, the reasons there-
for?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) The Nangal
Heavy Water Plant had been under conti-



nuous ope:“atiog, i January 1982, but

) dik 66  nod- of poWer, has
hid Y6 be shut down from 30 Septeniber,
1982.

(by amd (c). Bfforts are being made to
obtain the requisite power and require-
ments to re-start the plant.

13

Pands for modernbation of five
major industries

*§7. KUMARI PUSHPA DEVI
SINGH:

SHRI GHUFRAN AZAM:

p  wil the Minister of INDUSTRY be
pleased to state:

(a)y whether the Federation of Indfan
Chambers of Commerce and Industry has
asked for funds from Government for the
modernisation of cotton textiles, cement,
sugar, jute textile and engineering indus-
tries;

(b) if so, the details thereof;

(c) whether the improvement in produc-
tivity and quality would alleviate shortages
and reduce imports; and

(d) how far it would be the best anti-
dote to inflation?

Al

THE MINISTER OF INDUSTRY
'AND STEEL AND MINES (SHR1
.NARAYAN DATT TIWARI): (a) and
(b). The Federation of Indian Chambers
of Commerce and Industry have estimated
the requirement of funds for the moderni-
sation of the five industries over a period
of 5 to 7 years at Rs. 3682 crores. Insti-
tutional finances needed will be between
589 crores to 421 crores a year. Margin
at 20 per cent amounting to 147 crores to
108 crores will have to be found by the
industries ‘from out of their own resources.

1 () Yes, Sir,

[ (d) Capital intensity in modernization

Bbeing less than in an  equivafént grass-
Toots location, the inflational pressure in
the process is admittedly less.
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Car thefts in Delhi

59 SHRI @. Y. KRISHNAN: Will
thé Mindkter of HOME AFFAIRS be
pleased to state:

{a) whether it is a fact that there has
been a marked rise in the car thefts in
Delhi during the last two years;

() if so, the details thereof; and

(c) the number of vehicls recovered
during the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) to (c).
It is not correct to say that there has been
any increase in the cases of car thefts in
Delhi during the last 2 years. On the
contrary, there has beem a decrease in
such cases. The number of cars stolen
and recovered during the years 1980, 1981
and 1982 (up to 15-9-1982) are indicated
below:

Stolen Recovered.

1980 1124 889
1981 943 716
1982 492 368

(upto 15-9-1982)

Vacant posts of research officers in plan-
ning Commission

438. SHRI BHEEKHABHAJ: Wili the
Minister of PLANNING be pleased to
state:

(a) the period since when the posts of
Research Officers are lying vacant in the
Planning Commission;

(b) the reasons thereof;

(c) whether he would investigate the
causes of these prolongeq vacancies;

(d) whether action would be.. ta}ten
against fhe officials if found delaying thése
promotions just on trivial grounds; and
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" (e) by what time these promotions would
take place?

. THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Five posts
of Research Officers are lying vacant in
the Planning Commission with effect from
21-8-80, 1-2-81, 1-7-81, 24-9-81 and
1-8-1982 respectively.

(b) These posts come under promotion
quota. Since elibible officers in the lower
posts were pot available in the required
disciplines, the posts were circulated to all
Ministries /State Governments, etc. Only
in one case a suitable candidate could be
selected by the UPSC whe has yet to join.
Of the remaining four posts, three were
selected by the UPSC who has yet to poin
ment. The last one is also likely to be
referred to them soon. Of these four
posts, selection has already been made by
the UPSC in one case.

(¢c) and (d). The matter has been look-
ed into. No individual is responsible for

the delay.
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Murder in Port Blair :

439. SHRI CHATURBHUIJ: Wwill the
Minister of HOME AFFAIRS be phased
to state:

(a) the number of murders that took
place in Port Blair Tehsil in each of the
last three years;

(b) in how many cases the culprits
could be booked and the number of cases
in which the culprits could not be booked;

(c) the reasons of police failure in
detecting the culprits in a small place like-
Port Blair; and

(d) whether it is a fact that the Police
Station Aberdeen, Port Blair is under the
charge of the same Circle Inspector for °
the past five years; if so whether it is pro-
posed to replace the Circle Inspector?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBATAH): (a) to (d).
A statement is attached.

Statement

The position in this regard is detailed below—

Year No. of No. of No. of
murders murdc‘r murder
that took cases in cases in
place in which cul- which cul-
Port Blair  prits were  prits could
Tehsil. booked not be

booked
—

1979 7 5 2

1980 2 2

1981 3 2 I

Of the two cases which remained un-
detected during the year 1979, one case
was found to be of accidental death, while
the other could not be detected despite the
best efforts of the Police because no evi-
dence could be found. As regards the one

case which could not be booked during the
year 1981 the accused in that case com-

mitted suicide after committing the mur-
der.

The Police Station Aberdeen, Port Blair
has been under the charge of the same
Circle Inspector for the past five years. His N
case for transfer would be considered 1n-

thenormalmewhzngeneralmquﬂ
take place.
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Newsitem captioned “New Twist to Colour
TV Imports”

440. SHRI SANAT KUMAR MAN-
DAL: Will the PRIME MINISTER be
pleased to state:

(a) whether her attention has been
drawn to the news-item captioned ‘New
twist to colour TV imports’ appearing in
the ‘Times of India’ New Delhi dated 15
September, 1982;

(b) if so, her reaction thereto;
. (c) whether it is a fact that, as the con-

signments of imported colour TV kits
started arriving by air and sea, the eligible
manufacturers, who had ordered the kits
with great enthusiasm, are sulking;

’ (d) if so, the reasons therefor; and

(e) the steps Government have taken
or propose to take to set matters right?

THE DEPUTY MINISTER IN 'THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a) Yes,
Sir.

(b) TV manufacturers who are being
given import assistance for ASIAD-82 have
brought up for discussion certain minor
points regarding conditions to be put on
the import licence. These points have
been fully clarified during discussion with
them,

(c) The consignments are arriving by
~Air and Sea and eligible manufactirers are
" taking delivery of the same.

R (d) and (e) Do not arise.

* Officers from States sent abroad for Train
ing

441. SHRI RAM LAL RAHI: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether a large number of officers
posted from the States with the Govern-
ment of India have been sent abroad for
training|visits during the last three years;

(b) whether the officers so trained for
work at the Centre in specialised fields
have invariably been transferred back to

,home States, thereby wasting the training
imparted to them; and
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(c) whether Central Government, jn
future, propose to leave the training of such
officers to the concerned States on whose
strength they are borne as this will also
avoid jockeying for foreign training which
is now rampant at the Centre?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Under
the present system claims of officers of
Central Government as well as officers ot
State Governments and officers belonging
to All India Services whether serving at
the Centre or in the States are given due
consideration in the matter of nominat:on
for various training courses abroad. Dur-
ing the last three years a number of such
officers were sent abroad on training.

(b) Officers who come to Centre on
deputation from States are normally sent
for training programme which would be
relevent whether they work in connection
with the affairs of the Centre or in con-
nection with the affairs of the States
Therefore, there is no wastage of train-
ing imparted to them even after they
revert to their States on completion of their
tenures,

(c) Does not arise.

Setting up of Paper Mill in Tripura

442, SHRI AJOY BISWAS: Will the
Minister of INDUSTRY be pleased ‘o
state:

(a) whether State Government of Tri-
pura have submitted any proposal to the
Central Government to set up a paper mill
in Tripura;

(b) if so, the details of the proposal;

(c) whether it is a fact that conditions
have been found favourable for setting up
of a paper mill in Tripura but the Central
Government are reluctant to provide funds
for the scheme; and

(d) whether Central Government would
finalise the matter immediately in the
interest of a backward State like Tripura?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRF
NARAYAN DATT TIWARI): (a) to
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W 4
(d) The Govemment of Tripura have pro-
«posed the setting up of a paper|pulp mili
of 250|300 tonnes per day capacity, based
on ‘the bamboo resources of the State. . It
is, ‘however, necessary that adequate
infrastructural facilities ‘are = developed to
support a major project like a paper mill
As the existing infrastructure is inadequate,
there is no proposal to take up the pro-
ject in the current Plan,

Industrial Development of States
443. SHRI S. M. KRISHNA: Will the

Minister of PLANNING be pleascd 0

slate;

(a) the quantum of finances arranged
by the States and the contribution of the
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Centre for the Industrial development ot
m (M'b), nd oo s

(b) thommasemthepercap:tnlm-
come during 1m—-mun mmr

THE MINISTER OF P,LANNJNG
(SHRI S. B. CHAVAN): (a) Industrial
development is an integral pa.rt of the
State Plans. Central assistance is g'lven to
tthtatcs;.ntermsofblockgran,tsgnd
loans. There is no separate earmarking of
Central] assistance for industrial develop-
ment.

(b) A Statement giving statewise posi-
tion regarding the per capita mnet state
domestic product in 1971-72 and 1979-80
is attached.

Statement

Slateineiit showing Per Capita net State domestie product at constant Prices (at 1970-71 prices).

State/Union Territory 1971-72 1976-80

1. Andhra Pradesh . 591 630
2. Assam. 545 533
3. Bihar. 406 405
4. Gujarat 832 848
5. Haryana 875 932
6. Himachal Pradesh 690 646
7. Jammu & Kashmir 547 616
8. Karnataka . g . : . v 683 696
9. Kerala 577 555
10. Madhya Pradesh . 507 393\;;
11, Maharashtra 786 9y,
12. Manipur 409 438
13. Orissa 434 435
14. Punjab 10_4.6 1321
15. Rajasthan 538 554
16. Tamil Nadu 599 698
17. Tripura 540 558
18. Uttar Pradesh . : A 451 QG
19, West Bengal 745 723
20. Delhi . 1226 ;3'}:0 s
21. Goa, Naman and Diu . 1006 'ag:&\ (.,
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Power Panel

444. SHRI ASHFAQ HUSSAIN: Will
the ‘Minister of HOME AFFAIRS be
pleased to state:

(a) the status of the Mmormes Com-
mission headed by Justice Beg and High
Power Panel headed by Dr. Gopal Singh;

(b) whether it is a fact that the Chaur-
man of the Minorities Commission has
asked for statutory status for the Commis-
sion;

(c) whether it is also a fact thaf it is
seriously handicapped in carrying out the
task entrusted to it;

(d) whether it is also a fact that in th?
absence of statutory status, it can not exa-
mine witnesses on oath, secure compliance
of its directions and call for records; and

(e) whether Government propose to
give statutory status to both the Commis-
sion and the High Power Panel; if so;
when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR!
NIHAR RANJAN LASKAR): (a) The
Minorities Commission and the High
Power Panel were set up under executive
orders by the Government of India vide
their Resolutions dated 12th January, 1978
and 10th May, 1980, respectively.

(b) Yes, Sir.

(c) and (d) The Central Goyernment
have impressed on the State Governments
the importance of facilitating the work Of
the Comxmss:on by promptly providing
information on matters referred by the
Commissnon. The Government have also
mformed the Commission that if any spe-
cific case is brought to the notice of the
Government, where the State Governmen:
jor any other authority fails to cooperate
fully with the Commission in performing
its duties, the Government would take up
the matter in an appropriate manner.

(e) The proposal regarding granting
statutory or constitutional status to the
Minorities Commission is under considera-
tion of the Government. It would: b2
difficult to mdm,l.nrecise time limit for
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the purpose. Being a time bound Com-
mission, no such proposal for ~the _ngb
Power Panel is under consideration.

Accumulation of huge stock of Steel with
the Steel Plants

446. SHRI MOHAN LAL PATEL:
SHRI CHINTAMANI JENA:
SHRI HARISH RAWAT:

Will the Minister of STEEL AND
JMINES be pleased to state:

(a) whether it is a fact that huge stock
of unsold steel has accumulated with the
Steel Plants;

(b) whether it had any effect on the
production of steel during the current year;
and

(c) what steps are being taken to reducs
the unsold stock so that the production
may not suffer?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) No,
Sir. The stock of saleable steel at SAIL
Plants as on 1-9-1982 was 3,37,800 ton-
nes. This is less than the production ot
the previous month.

(b) No, Sir. The production program-
me of SAIL has been geared to meet the
market demand.

(c) The following steps have been taken
to improve sales and reduce stocks:—

(i) Steps have been taken to change
the product-mix of SAIL Plants keeping
in view the market needs;

(ii) The end-use declaration provision
under clause 7 of Iron & Steel Controi
Order for steel materials, other than pig
iron, has been dispensed with;

(iii) Distribution procedures have
been relaxed;

(iv) OldJunsold stocks are being dis-
posed of to customers, including tra-
ders, by displaying availability on Notice
Boards ’

(v) On certain items, rebates are be-
ing, given by main. producess;
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(vi) On certain items, credit to custo-
mers is being given;

(vii) Non-saleable defective items are
being disposed of Ly tender;

(viii) Export possibilities are being
explored; and

(ix) Customer contact has been
intensified. Besides, the Central Mar-
keting Organisation has been advised to
creat markets in the country and abroad
both on the basis of various forms of
steel usage and promote more produc-
tion of import subsdtution items.

Progress of Bharat Aluminium Project in
Ratnagiri District of Maharashtra

447. PROF. MADHU DANDAVATE:
Will the Minister of STEEL AND MINES
be pleased to. state:

(a) for how many years the work of the
public sector Bharat Aluminium Project in
the Ratnagiri district of Maharashtra has
remained pending without further progress;

(b) what are the reasons for the pen-
dency of the project; and

(c) when the project is likely to be com-
missioned?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI RAM-
DULARI SINHA): (a) to (c). The Rat-
nagiri project, for manufacture of alumi-
nium ingots and EC grade aluminium wire
rods, was sanctioned in 1974. However,
this could not be taken up for implemen-
tation on account of financial constraints,
The project was amongst those reviewed
at the time of formulation of the Sixth
Five Year Plan. The review showed that
the project would not be economic, unless
plant size was scaled up, and a more
modern, energy-saving technology was
adopted. In February, 1982 Government
commissioned the Mineral Exploration
«Corporation Limited (MEC) to carry out

OCTOBER 6, 1982
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~ detailed exploration in order- to establish

additional reserves of bauxite in the area.
The programme of detailed exploration ex-
tends over a 26 months period. Since the
project sanctioned for Ratnagiri was for a
low capacity, which by current standards
is non-viable, Government revoked the in-
dustrial licences in respect of this project.
After Mineral Exploration Corporation
Limited has reassessed the reserves in the
area, the need for commissioning of a
fresh feasibility report for the project, will
be considered.

Closure of Jogighopa and Rameshwar
Nagar Units of Ashoka Paper Mills

448. SHRI BHOGENDRA JHA: Will
the Minister of INDUSTRY be pleased to
refer to reply given on 14 July, 1982 to
USQ No. 911 regarding closure of Jogi-
ghopa and Rameshwar Nagar units of
Ashoka Paper Mills and state:

(a) the exact state of affairs with re-
gard to actual monthly production as com-
pared to the installed capacity of the
Jogighopa and Remeshwar Nagar units of
the Ashoka Paper Mills Ltd. during the
presemt year; and

(b) the actual shortage of working capi-
tal, the cause and accountability for this
shortage and the result of the efforts of
the State Government for revival of the
company?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) The jnstalled
capacity production and capacity utilisa-
tion of the Jogighopa and Rameshwar
Nagar units of Ashok Paper Mills are indi-
cated below:

Installed capacity
Jogighopa Unit —2250 MT per month

Rameshwar Nagar. unit —1125 MT per
°  month
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Production and capacity utilisation
* Jogighopa Unit Rameshwar Nagor Unit
Month Product- 9% capa- Product- 9% capa-
ion (in city uti-  ion (in city uti
metric lisation metric lisation
tonnes) (approx.) tonnes) (approx.)
Jan. 836 37 242 22
Feb. 1004 45 257 23
March . 725 32 250 22
April 84 4 224 20-
May 437 19 126 T
June 214 10 100 9
July 229 10 121 . 11
Aug. 82 . 154 7 75 7
Total 3683 20 1395 16

(b) As against the requirement of work-
ing capital of about Rs. 300 lakhs, the
company has hardly any funds at present.
The following steps are being taken for
revival of the company:—

(i) The management of the company
is to be strengthened by imduction of
competent professionals. The details are
being worked out by the financial insti-
tutions in consultation with the State
Governments.

(ii) The financial institutions will ini-
tiate steps with others concerned, for
reconstitution of the Board of Direc-
tors so as to make it effective.

(iii) The product mix of the mills, the
marketing and other aspects are being
examined for improvement.

(iv) The financial institutions and ban-
kers are to work out a package of
financial reliefs for the company.

(v) Other problems relating to infra-
structural facilities availability of power,
raw material etc, are being looked into
by the State Governments.

.

(vi) The various agencies concerned
have beem requested to release further
amounts due to the company, in order
to enable it to resume operations, pend-
ing implementation of a comprehensive
plan for revival.
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Updation of Bhatt Committee Report by
Working Group

450. SHRY S, A. DORA] SEBASTIAN:
‘Will the Minister of INDUSTRY be
pleased to state:

(a) whewher the working group set = up
under the c’halrmanshlp of Small Scale
Industries Commissionerto update the in-
formation # #ntained in the Bhatt Commit-
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tee Report of 1972 has subxmtted its Re-
port; and

(b) if so, the suggestions contained in *
this report and the action proposed to be
taken thereon?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b). The
Working Group submitted its report in
June, 1982 amd the summary of conclu-
sions and recommendations made by the
Group are as under:

1. Statutory Definition of Small Scale In-
dustrial Units

A very rigid legal definition of small
scale industry would be difficult to attempt
because a large number of industries/acti-
vities falling under the purview of small
sector. The presemt procedure of notify-
ing the definition of small scale industry
through a Government notification should
continue.

2. Compuliory Registratoin of Small Scale
Units.

Considering the vast unemployment in
the country and the need to promote more
units and encourage small scale industries,
it would not be proper to call for compul-
sory registration of all units.  Procedure
for registration should be simplified and
all impediments on registration of units in
respect of location or type of activity
should be withdrawm. The requirement to
make registration compulsory may be con-
sidered at a later date after most of the
units have been brought under the fold of
registration.

3. Collection of Statistics

Since the rigid definition and compulsory
registration are not yet considered feasible
no legislative provision regarding collec-
tion of statistics is feasible. However,
there should be more staff deployed for
effecting 100 per cent monitoring of small
scale units engaged in the manufacture of
reserved items or having ancillary status
or in areas enjoying _special concessions.
Wxth the help of dm thus collected the
requirements of raw matetm of such units
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4. Prompt Payment of bills

All public sector units and all large
scale units Should be subjected to an auto-
matic check during their audit and all de-
lays of payment exceeding stipulated period
of 60 days should brought out im the audit
report.

5. Reservation of Products for exclusive
manufacture by the small scale units

Provision regarding reservation should
be made more rigid and stringent. No
dereservation should be carried out with-
out adequate notice to Small scale units in
that activity.

When a small scale unit in the reserved
items goes out of the limit of the small
scale, it may be allowed to produce the
same item after pegging its productiom
capacity as it was at the time of such cros-
sing over.

6. Govt. Store Purchase Programme

(i) Policy in regard to Government
purchase needs re-examination and be given
a more unambiguous and forthright State-
ment of preference which should be bind-
ing not omly on Central Government pur-
chases but also on State Government
agencies and other Statutory organisations.

(ii) An agency for purchasing of stores
was not necasary

5 F;scal Incentives.

No legislation im this regard is necessary
and better coordination should be effected
by consultation.

8. Restricted Partnership Act

Legislative prov:sxon shouId be made
whereby procedure for fotming a small
company become simpler and cheaper. Also
Partnershlp Act be: modlﬁed so that a
larger number of partners can be associat-
ed in a partnership firm amd the smooth
working of a firm, shqnid not -hc upaet on
M u a Mﬂ‘
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The Income tax/corporate tax on all SST
units, run by a firm or small company
should be only that payable by a firm and
not as applicable fo a large corporate firm,

9. Administrative Agency

There is need for stremgthening the
focus of Authority of the DCSSI by mak-
ing the post as that of ex-officio Additio-
nal Secretary level so that action in various
agencies of the Government of India and
the State Government could be coordinat-
ed better.

The recommendations made by the
Working Group and emdorsed by the Stand-
ing Committee on Policy and Programmes
were conSidered in the 36th Meeting of
the All India Small Scale Industries Board
held on 17th and 18th August, 1982 in
New Delhi. On the suggestion made by
some of the members particularly the re-
presentatives of some of the small indus-
tries associations it was decided that the
Standing Committee on Policy and Pro-
grammes should further examine the issue
by taking into account the views of some
more small scale industries associations of
the country and come up with its recom-
mendations in the next meeting of the SSI
Board.

Article “Corollary is certainly true” in
Indian Express

451. SHRI J. S. PATIL: Will the Minis-
ter of HOME AFFAIRS be pleased to
state: i

(a) whether his attention has been drawn
to an article by Shri Arun Shourie under
the heading “The Corollary is ccrtau;ly
true”, in the Indian Express dated 20
September, 1982 in which an instance of
alleged inaction on the part of Delhi
Administration in dealing with the crimes
against women has been cited;

(b) if so, the total number of cases
involving married women dying for rea-
song of ‘suicides, murders, accidents during
the period 1 January, 1980 to 31 August,
1982 registered with the Delhi Police'

(©) thz total number of cases falling
under. egory of nll-treatment gn gc-
CW dOWI‘.W
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(d) the number of cases which ended in
the criminals being awarded suitable
punishments and the number of cases
which were closed finally for lack of
evidence; and

(¢) the number of persons undargoing
imprisonment as a result of police action?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) to (e), The
information is being collected and will be
laid on the Table of the House.

Nuclear power plants facing difficulty

452. SHRI R. D. BHATIA: Will the
PRIME MINISTER be pleased to state:

(a) whether all the nuclear power plants
in the country are facing serious diffi-
culties;

(b) if so, the reasons therefor; and

(c) the steps being taken to set them

right?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C.P.N.
SINGH): (a) and (b). Of the operating nu-
clear power stations in the country both
the units of the Tarapur Atomic Power
Station are being operated at reduced
power levels to stretch the available fuel
due to uncertainty in supply of cnriched
uranium. Both the units of the Rajasthan
Atomic Power Station have had operating
problems from time to time. They are due
to malfunctioning of equipment, grid dis-
turbances and human error.

(¢) Govt, of India will ensure the con-
tinued operation of the Tarapur Atomic
Power Station.

A continuous and ongoing review of
operational problems is being carried out
to improve performance of the Rajasthan
Atomic Power Station. The matter regard-
ing grid disturbances is under continuing
discussion with the concemewectricity
Board and the Central Electricity Autho-
rity to formulate a long term solution to
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these problems. The Govi. had also con-
stituted a Committee of specialists to make
a technical assessment of the working of
the Rajasthan Atomic Power Station. The
Committee’s report has been received and
is under examination.

Police post in Uttari Pitampura, Delhi

453. SHRI KALI CHARAN SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether he is aware that there is
no police post for the pockets B C.D.F.
H. K, L, M, S, T and U of Uttari Pitam-
pura, Residential Scheme, Delhi ond there
is erratic police patrol]mg in these pockets;
and

(b) if so what steps are proposed to be
taken to set up a police post for the
Uttari Pitampura and also to arrange for
day and night patrolling by police per-
sonnel in these pockets?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) and (b).
This area falls in the jurisdiction of Police
Station Adarsh Nagar from where the staff
for patrolling, in Uttari Pitam Pura is
deputed. Additionol staff from Delhi Armed
Police and the Home Guards are also de-
ployed for patrolling in this Area. A pro-
posal to set up a separate Police Post for
Uttari Pritam Pura will be considered(
along with proposals for setting up police
post/police stations in various other parts
of the Union Territory.

Prisoners without trial in prisons

454, SHRI V. N. GADGIL: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) the total number of prisoners with-
out trial held in prisons in India;

(b) the total number of prisoners whose
trials have not started for more than ome
year; and

(c) the action Government propéae to
take with a view to reduce the number
of such prisoners?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) There
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were 92785 undertrial prisoners in the
jails of “all States and UTs 'as on
31-12-1981. This includes information in
respect of Andhra Pradesh and Arunachal
Pradesh as on 30-6-81 and in respect of
Delhi as on 22-3-82 since the figures for
31-12-81 are not available.

(b) The statistics are not maintained by
Government of India.

(c) With a view to ensuring that the
undertrial prisoners do not suffer unduly
long incarceration in jails, the State Gov-
ernments and Union Terirtory Administra-
tions have been advised to set up State
and District Level Committees to review
the cases of undertrial prisoners  periodi-
cally, to make arrangement for giving legal
aid to poor and indigent prisoners and
to strictly adhere to the provisions of
the Cr.P.C. regarding limitation of time
prescribed for investigation and inquiry of
cases. They have also been requested to
examine the cases of undertrial prisoners
in the light of the directions given by
the Supreme Court from time to time.
One of the terms of reference of the
newly appointed 10th Law Commission is
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1

to keep under review the system of judicial
administration to secure, inter-alia, elimi-
nation of delays and speedy clearance of
arrears. Further, in accordance with the
recommendations of the Seventh Finance
Commission provision has been made for
the establishment of additional courts in

‘some of the States,

Allotment of cement to Rajasthan

455. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of INDUSTRY
be pleased to state:

(a) the quantity of levy cement allotted
to Rajasthan in the first, second and third
quarters of 1982 so far; and

(b) the distribution and availability of
cement, district-wise during the same
period?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) Allocation of levy
cement to Rajasthan in the first three
quarters of 1982 was as follows:

Period Allacation (Tonnes) Remarks

Qr.1/82 1,63,700 Includes allocation for irrigation and power.

Qr. 11/82 60,600 79,400 tonnes allocated for Irrigation & Power Sectors.
Qr. IT1/82 60,600 78,900 tonnes allocated for Irrigation & Power Pro-

jects.

(b) District-wise allocation of levy cement
is made by the State Governments and

Union Territories.
Setting up of a contraceptives plant in
Maharashtra

456. SHRIMATI USHA PRAKASH

CHAUDHARI: Will the Minister of IN-

DUSTRY be pleased to stae:

(a) whether it is proposed to set up
a rubber contraceptives plant in backward
region of Maharashtra;

(b) whether Central subsidy would be
madg available for the project; and

(c) the details in regard to production
capacity, technical know-how equipments
and possible date of production?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DUTT TIWARI): (a) and (b). The State
Industrial and Investment Corporation of
Maharashtra Ltd. has proposed to set up
a rubber contraceptives unit at Auranga-
bad, a backward District of Maharashtra,
qualifying for Central Schemes of invest-
ment Subsidy.

(c) The approved capacity to be instal-
led by the unit is 200 million pieces per
annum. Foreign technical know-how is
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being obtained from M|s, LRC Overseas
Ltd. London. The cost of the equipment
for the project is estimated at Rs. 251
lakhs.. The production is expected to com-
mence by end of February, 1983,

Progress of schemes undér Minimum Needs
Programme

458. SHRI AMAL DUTTA: Will the
Minister of PLANNING be pleased to
state:

(a) the progress of the various schemes
under the Minimum Needs Programme,
State-wise break-up of amounts allocated
and spent under different schemcs; and

(b) whether non-receipt of progress sche-
mes is a cause for shortfall in expendi-
ture; and

(c) if so, steps Governmet have taken
or proposed to take to ensure that im-
plementing agencies are able to formulate
sanctionable schemes?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Statements I
to X giving this information are laid on
the Table of the House. [Placed in Lib-
rary. See No. LT-5465/82]

(b) and (c). The questons do not arise
as the actual expenditure in 1980-81 and
the anticipated expenditure in 1981-82 is
only marginally less (i.e. 16 per cent and
2 per cent respectively) than the approved
outlays. The details are in Statement I.

L e : .
OCTOBER 6. 1952 Written Answers 60

o foeabe ;YRR e
ﬁwmr ndw qfteg * wqaat
#t

459. Y w’m graT o AT
w\mrmqmﬁwﬁﬁ
fr -

(%) 3@ sFFW & TU AR
g9 Vg &g § wgr T o Af
& wad § W § swwiew & garaAl 7
afeFan sEwm ghfee +@ &
far T F A7 mEek  IEOwW
FH g AR Fagw  qfewat &
AT it T F

(@) a @ e # wf oF;
Wk,
(w) wwFr #ar aform @ ?

QAT wel (o7 o A wEgrr) ¢
() #K (@). ww faa=or
g g, fomd g7 weat & am far
w2, s e SwfE g
T T g qfwd  eafm

() ofTomt &1 weatwA FLAT
I gHT §EWT T 2 |

S IS (A TS fa F A o e seah wET /A
FISTAT ST AT F afewa earfoe v w8 &
1 2
1. ST FLELd, 1981
2. qEET ; wE, 1981
3. FAtew wE, 1981
4. fasirew SA-ATE, 1981




% (s

WO T AT T g

News items captioned “Fall in production
of Heavy Electricals”

460, SHRI NARAYAN CHOUBEY:
Will the Minister of INUSTRY be pleased

1o state:

(a) whether Government’s attention has
been drawn to the press report in the
‘ Statesman dated 31 August, 1982 (Calcutta
& edition) with the headline “Fall in produc-
| tion of Heavy Electricals™;

.’ (b) if so, whether it is a fact that pro-
duction of Heavy Electricals had fallen
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by 15 per cent in the first half of 1982
as compared ‘to the same period of 1981;

(c) if so, reasons therefor; and

(d) the remedial measures contemplated
to face the situation?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir,

(b) to (d). No, Sir. According to the
Statistics maintained by DGTD, the pro-
duction of power and distribution trans-
former referred to in the press report has
gone up by 2.05 per cent whereas that
of other items like Electric Motors, Power
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‘Cables and HT Circuit Breakers has mar-
ginally decreased from 2 per cent to 52
per cent during the period January—June
1982 as compared to the corresponding
period of 1981. One of the reasons for
the fall in production is the shortage of

funds with the Electricity Boards who are’

the major customers for the heavy electri-

cals equipments industry. This miatter is’
receiving the attention of the Government.

Geological Survey of Bihar

461, SHRI D. P. YADAV: Will the
‘Minister of STEEL AND MINES be pleas-
ed to utate:

(a) whether the proposed study for geo-

logical Survey of Monghyr in Bihar has’

been completed; and
" (b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRIMATI
RAM DULARI SINHA): (a) and (b). The
whole of the Monghyr district, covering an
area of 7927 Sq. Kms, has been geolo-
gically mapped, Additionol surveys and
scientific studies were also conducted as
part of the programme entitled integrated
Geo-scientific Survey of Monghyr.

Prelitninary mineral investigations have
indicated rcserves of 1.51 million tonnes
of baurite mostly high grade and 13.50
million tonnes of limestone (of low
grade). Preliminary investigations have
also been made of quartz, quartzite, clay,
kyanite and mica. Some of these investi-
gations will be continued during 1982-83
field season.

Assent to Bihar Press Bill

462. SHRI J. S. PATIL: Will the Minis-
ter of HOME AFFAIRS be pleased to
state:

(a) whether according to the present ad-
ministrative practice, State Bills which re-
quire President’s assent after they are
passed by the Legislatures of the States,
are first referred to the Central Govrn-
ment tor their administrative approval be-
fore introduction in the State Assembly;

OCTOBER 6, 1982

Written Answers 64

(b) if so, whether the Government of
Bihar had referred the Bihar Press Bill
to the Government of India for their ap- .
proval before introduction in the State
Assembly;

(c) the date on which the said Bill was
received in the Ministry of Home Affairs
and the date on which the approvol was
conveyed;

(d) the names of the Ministries which
were consulted before the approval was
conveyed; and

(e) whether the said Bill as now passed '
by the State Legislature and awaiting Pre-
sident’s assent, is identical in all respects
with the draft Bill to which approval was. -

already conveyed? 5\

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P, VENKATASUBBAIAH): (a) Yes, Sir.

obut the discretion lies with the State Gov-

ernments and it is not in all cases that
such Bills are forwarded for prior appro-
val of the Central Government before
their introduction in the State Legislatures.

(b) No, Sir.

(c) to (e). Do not arise.

Construction of Hemavathi, Harangi and
Kabini Irriagtion Projects

463. SHRI K. T. KOSALRAM: Will the
Minister of PLANNING be pleased to
state: -

(a) whether without the clearance of the '
Planning Commission, the Karnataka Gov-
ernment have constructed the Hemavathi,
the Harangi and the Kabini irrigation pro-
jects on the river Cauvery before the re-
solution of the Cauvery waters disput
among the four Cauvery basin Staes; and

(b) what has been the investment on
these projects by the State Governmnet
and whether Central assistance has been
given to them and if so, the details there-
of?

THE MINISTER OF PLANNING ‘
(SHRI S. B. CHAVAN): (a) Yes, Sir.

(b) According to the Karnataka Govern. $
ment, the anticipated expenditure on these
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projects to the end of 1981-82 will be
as follows:

(Rs.
crores)
1. Hemavathi : : : 916
2. Harangi . : s 4 406
3. Kabini . £ ; X 68-0

N> G:itral assistance has been given to
them.

Police agitation in States

464. SHRI P. M. SAYEED:

SHRI VIJAY KUMAR YADAV:

PROF. AJIT KUMAR MEHTA:

PROF. MADHU DANDAVATE:

SHRI RATANSINH RAJDA:

SHRI SANAT KUMAR
MANDAL:

SHRI KAMLA MISHRA

. MADHUKAR:

SHRI RAM SINGH YADAV:

SHRI BALASAHEB VIKHE
PATIL:

SHRI JAGPAL SINGH:

SHRI SHEO SHARAN VERMA:

SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that after 1979
the police personnel in Northern States
had again agitated in August, and Sep-
tember, 1982;

(b) if .so, the reasons therefor;

.(c) in how many States police agita-
tions and strikes were held and in how
many cases the Central help was sought;

(d) whether the States affected most were
Maharashtra and Haryana;

- (e) if so, whether both the States had
asked for deployment of Central Reserve
Force; and ;
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(f) what other assistance was provided,
and to what extent the grievances of those
police personnel were met?

- THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (f).
The information is being collected and
will be laid on the Table of the House.

Proposal to expand Bokaro Steel Plant

465. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether there is a proposal to ex-
pand Bokaro Steel Plant; and

(b) if so, the estimated cost?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b). Expansion
of Bokaro Steel Plant from 2.5 m.t. to
4 m.t. capacity is under way. The total
estimated cost of the project is Rs, 1637.55
crores.

Technology of colour T.V. transmission

466. SHRI V. S, VIJAYARAGHA-
VAN: Will the PRIME MINISTER be
pleased to state:

(a) the steps being taken to develop the
technology of colour TV transmission;

(b) to what extent Government depend
upon foreign technology in this field; and

(c) by what time we are likely to be
self-reliant in this respect?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a) to
(c), For colour transmissions, it is neces-
sary that the transmitters as well as the
equipment used at the studios to produce
the programmes are suitable for colour.
TV Transmitters manufactured at Pharat
Electronics Limited (BEL) have been re-
designed by it for colour and all trans-
mitters to be produced hereafter will be
colour compatible. Many of the studio
equipment including professional broadcast
quality video tape recorders, video pulse,
distribution amplifiers, stablishing amplifier,
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digital time base corrector, switchidg and
mixing equipment already being produced
at Bharat Electronics Limited and Gujarat
Communications and Electronics Limited
(GCEL) have colour capability. So also
are the portable video cassettee recorders,
edit control unit and portable cameras for
fizld programme production which are
shortly going into production at GCEL.
Thus in all these areas the country is al-
ready industrially self-reliant. Production of
studio camecras, telecine chain, precision
monitors and other accessory equipments
are being taken up by BEL and will be
available from indigenous manufacture by
1984. As for the technological strategy,
Goverment have adopted a mixture of
lIocal technology development and pur-
chase of foreign technology as appropriate
in each case depending on all the factors
involved including time available, cost of
development in relation to volume of de-
mand etc,

Tmplementation of report of National
Police Commission

467. PROF. AJIT KUMAR MEHTA:

SHRIMATI GEETA MUKHER-
JEE:

SHRI RAMAVATAR SHASTRI:

SHRI G. NARSIMHA REDDY:

SHRT GHULAM RASOOL
KOCHACK:

SHRI JAGDISH TYTLER:

SHRI VITAY KUMAR YADAV:

SHRI RAM SINGH YADAV:

SHRT BALASAHEB - VIKHE
PATEL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have consider-
ed the report of National Police Commis-
sion; and

(b) if so, what steps have been taken
by the Government towards implementing
the recommendations in order to mitigate
the general discontent in police force and
introducing reforms as suggested to make
it more useful to serve the present day
society of an independent nation? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and (b).
The First Report of the National Police
Commission was considered at the Con-
ference of Chief Ministers held on 6th
June, 1972, The subjects discussed in par-
ticular and on which conclusions were
arrived at are listed in the attached state-
ment. These conclusions, which relate to
reforms in the police force, were circulay
ted to all State Governments and Union
Territories for expeditious implementa-
tion. Most of these conclusions have either
been implemented or are at various stages
of implementation.

The Second and subsequent reports of
the National Police Commission are under
examination.

Statement

Subjects contained in the first floor report
of the National Police Commission which
were discussed at the Chief Minister's
Conference held on 6th June, 1979

1. Police Associations.

2. Machinery for Redressal of Grievan-
ces.

3. Resentment against interference.

4. Misuse of Orderlies. .

5. Pay, Status and allowances of the
Constabulary.

6. Working conditions of the Constabu-
lary.

7. Compensation for Demands of Duty
on the Policemen on Holidays.

8. Housing,

9. Modalities for inquiry Info

plaints against Police.
News items “Flare scare around stadinm”
468. SHRI ARJUN SETHI.
SHRI N. E. HORO:

SHRI ANANTHA RAMULU
MALLU:
SHRI K. MALLANNA:
Will the Minister of HOME AFFAIRS
be pleased to state: A
‘(a)  whether Government’s attention

has been invited to the news item in
“The Hindustan Times” dated 18th Sep-

com-
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tember, 1982 under the heading ‘Flare
Scare around Stadium; ‘

(b) whether iy is a fact that the pro-
jectiles manufactured in ordnance fac-
tories were equipped with parachutes. and
designed ‘like feathers’ and the para-
chutes could not be seen with the spent
shells because they got burnt before touch-
ing the ground; and .

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Yes,
Sir.

(b) and (c), The projectiles manufae-
tured in Ordnance factories were equipped
with parachuteg and they were also fitted
with fins to give them stability during
flight, The projectiles were not designed
“like feathers”. The parachutes do not
normally burn in flight. These illuminat-
ing deviceq were Ordnance ftems and
carry -tiny parachutes which open in flight
16 prolong illumination. Due safety pre-
cautiong were taken to avoid even g slight
chance of any injury to persons or pro-
perty. No untoward incident hay been
reported.
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News Item “CIA-Pak train Khalistan

Guerillas”
471. SHRI SOMNATH CHATTER-
JEE:
SHRIMATI GEETA MUKHER-
JEE:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether attention of Government
has been drawn to the news that appear-
ed in ‘Blitz’ dated 4 September, 1982
that CIA-Pak train Khalistan guerillas;
and

(b) if so, the facts thereof and the re-
action of Government thereto?
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THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes.

(b) Government have no specific in-
formation in thig regard.

Report of National Police Commission

472. SHRIMATI PRAMILLA DAN-
DAVATE: will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the National Police Com-
mission hag completed its work;

(b) if so, the number of reports sub-
mitted by the Commission so far;

(c) what are the major recommenda-
tiong of the Commission; and

(d) the number of recommendations
implemented so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes.

(b) Eight.

(c) and (d). The First Report of the
Commiksion contained recommendations
on the itemg mentioned in the attached
statement, These recommendationg were
considered at the conference of the Chief
Ministers held on 6th June, 1979. The
conclusions arrived at were circulated to
the State Govts, for implementation, The
‘recommendations contained in the Second
and subsequent reports cover a wide range
of subjects and are large in number. These
recommendations are under the considera-
tion of the Government,

Statement

List showing items on which the Na-
tional Police Commission have given their
recommendations in the first report sub-
mitted to the Government.

1. The Constabulary.

(S

Pay structure,

Housing.

& W

Supply of essential commodities -to
Policemen at subsidised rates.
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5. Orderly system.

6. Machinery for redressal of gricvaq-
ces of Police Personnel,

7. Welfare measures for police Families.

8. Recruitment, Training and Career
Planning,

9. Modalities for Industry into  com-
plaintg against Policemen,

Elections to Delhi Metropolitan Council
and Delhi Municipal Corporation

473, SHRI RAM JETHMALANI:
SHRI RAMPRASAD AHIR-
WAR:
SHRI BABURAO PARANIJPE:
SHRI J. S, PATIL:

SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the reasons given on each occasion
while extending the suspension of Delhi
Metropolitan Council and Delhi Munici-
pal Corgoration;

(b) whether the latest extension is due
to Asian Gameg being held in Delhi;
and 4

(c) when the elections in Delhi will
be held? ,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIL
P. VENKATASUBBAIAH): (a) and (b).
The period of suspension of certain pro-
visiong of Delhi Administration Act, 1966
relating to the Metropolitan Council of
Delhi has been extended from time to
time on the basis of the report from Lt.
Governor, Delhi, The Muncipa] Corpora-
tion of Delhi was superseded as it had
persistently made default ang shown in-
competence in the performance of its
duties and had abused ity powerg and
was not competent to perform the duties <
on it. After supersession the civic policies
were given a new direction and orienta-
tion for the purpose of implementing
speedily a number of short term and
long term programmes|/measures  aimed



73 Written Answers

at toning up the civic administration,
rooting out corruption, eliminating in-
fructuous expenditure and promptly at-
tending to the citizens’ day to day prob-
lems. In order, however, to complete this
process, the period of supersession was
extended for 6 months i.e. upto 10-10-1981.
Since the measures being taken or con-
templated had not been completed, it
became necessary to extend the period of
supersession by 6 months more. ie. upto
10-4-1982. Since then, substantial pro-
gress had been achieved, bu; the back-
long to be covered had been such and
the procedures|difficulties involved in put-
ting the personnel|/financial administration
back on rails being time consuming that
more ground still remained to be covered.
It bad, therefore, become necessary to
extend the period of supersession by 6
months more. Accordingly. the period of
supersession wag extended for 6 months
ie, upto 10-10-1982.

(¢) . Under Section 15 of the Repre-
sentation of the People Act, 1951 the
Lt~Governor is to call for elections to
the Metropolitan Council in consultation
with the Election Commission, It is the
Election Commission that would advise
the Lt.-Governor as to the actual dates
of the electiong when consulted by the
Lt-Governor, In regarg to elections to
Municipal ~ Corporation of Delhi, the
Central  Government is yvet to take a
decision,

Amount Released to Madhya Pradesh for
Upliftment of Backward Areas

474. DR. VASANT KUMAR PANDIT:
Will the Minister of PLANNING be
pleased to state:

(a) the total amount released to Madhya
Pradesh State under various Central assis-
tance schemes for Industrial upliftment of
backward areas, weaker sections and edu-
cated unemployed during the years 1980-
81, 1981-82 and 1982-83;

(b) what was the actual utilisation each
year by Madhya Pradesh State and their
agencies who have been charged with this
task; .
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(c) whether wide gaps and inadequacies
have been found in implementing these
schemes; if so, the action taken by Gov-
ernment thereupon;

(d) what was the amounts spent under
these schemes by Madhya Pradesh State
in the backward industrial areas of Raj-
garh, Vidisha and Guna during each of the
above years and the factual achievement
thereunder; and

(e) how many new industries, incentives
for how many educated unemployed and
entrepreneurs have been made available
during each of the last three years?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) to (e). In-
formation is being collected from the State
Government and will be fumished as soon
as it is received.

Production Cut in Automobile Industry

475. SHRI E. BALANANDAN: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether Government are aware that
production cut is imposed in automobile
manufacturing industry;

(b) if so, how much;
(c) the reasons for the same; ana

(d) the steps being takem by Govern-
ment to improve the situation?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) to (d). There has
been a decrease in the production of some
of the units in the automotive industry on
account of reduced offtake. The produc-
tion profiles vary from unit to unit. One
of the reasons put forward by the industry
was inadequate availability of credit faci-
lities to prospective buyers, In response,
the Reserve Bank has advised the Banks to
adequately meet the credit requirements
for productive purposes including the
purchase of tractors and commercial vehi-
cles. ;



75 Written Answers

Increase in Crimes in Delbi

476. SHRI N. E. HORQ:  Will - the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that activities
of kidnaping and raping of girls and rob-
beries in Banks have increased in the capi-
tal during the last six months;

(b) whether it is also a fact that cases
have also come to the notice of Govern-
ment where minor girls were naped by
adults or old men; and

(c) if so, the details in this regard and
the steps Government have taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) while,
there has begn no increase im the cases of
bank robberies, there has been an increase
in cases of kidnapping and rape during the
last six months viz. 15th March, 1982 to
15th September, 1982, as compared to the
coresponding period of last year.

(b) 14 such cases have been reported to
the Delhi Police during this period.

(¢) In these fourteen cases, it is reported
that fourteen minor girls between the ages
from 4 years to 15 years have allegedly
been raped by adults. 34 accused per-
song have been arresteq in these cases
and challans in two of the cases have
already been put in the Court., Police
patrolline ha. heen intensified and police
personnel are deployed at girls school and
colleges to prevent such crimes.

Yelern Water Supply Scheme for
Viskhapatnam Steel Plant

477. SHRI SUBHASH CHANDRA
BOSE ALLURY: Will the Minister of
STEEL AND MINES be pleased to state:

(a) whether Andhra Pradesh Govern-
ment have approached the Union Govern-
ment t» provide adequate funds for the

OCTOBER 6, 1982

Written Answers 76

execution of ¥ecieru water supply scheme
for supply of water at the operational
stage of Vlsaihapatnam Steel Plant; and

(b) if so, the reaction of the Govem-
ment in the matter?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir. The
State Government have recently approach-
ed the Dezpartment of Steel for financial
assistance to the tune of Rs. 49.50 crores
out of the total cost of Rs. 147.02 crores.

(b) Since the project is to be implemen-
ted by the State Government it is mnot
possible for the Department of Stzel to
provide the assistence. There is no_pro-
vision for expenditure on this item in the
Visakhapatnam Steel Project as sanctioned
by Government.

. The afiocation of funds to the States is
made by the - Planoing Commission, and
accordingly the State Govennment has been
advised to pursue the matter with the Com-
mission.
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Shortage of Bajaj Scooters

479. SHRIMATI JAYANTI PATNAIK:
Will the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government are aware of
the growing demand and the scarcity of
“Bajaj Scooters” in the countrv:

(b) if so, the efforts proposed to be
made by Government to meet the domestic
need of the Bajaj Scooters; and

(c) the details thereof?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) and (c). M/s. Bajaj Auto Ltd. have
been granted approval for substamtial ex-
pansion of capacity by 3,00,000 nos. per
annum. Approvalg have also been accord-
ed to various parties for the manufacture
of two-wh:clers including scooters with
the collaboration of reputed overseas par-
ties. It is ‘expected that all these approvals
would assist in the availability of different
and competing brands of two-wheelers and
scooters to adequately cater to the demand.

Customs Duty on Imports of Components
of Maruti Cars
480, SHRI T. S. NEGI: Will the Minis-
ter of INDUSTRY be pleased to state:

(a) whether Government have takem
any final decision on the customs duty to
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be charged on components to be imported
for Maruti Car project as reported in
India Today dated 15 August, 1982; and

(b) whether Goveérnment propose to
introduce more efficient engines for Fiat
and Ambassador Cars in order to reduce
imports of petrol?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) No decision has
yet been taken on the proposals which aim
at general applicability and are not propos-
ed exclusively for Maruti Udyog Limited.

(b) M/s. Hindustan Motors Ltd. and
Premier Automobiles Ltd. propose to in-
troduce new models of cars with differemt
body styling and improved suspension ste-
ering and transmission systems. The
manufacturers have reported that the new
cars would also have higher fuel efficiency.
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Grant of Industrial Licences to Bihar

482, SHRI D. P. YADAV:_ Will the
Minister of INDUSTRY be pleased to
State:

(a) the aumber of requests for the gramt
of industrial licences by Government of
Bihar that are pending with the Ministry;
and

(b) the details thereof?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b). Five ap-
plications for grant of letters of intent re-
ceived from Bihar State Government
Undertakings for the manufacture of
various items, viz. Nylon Filament Yarn,
Process Control Instrumentation Systems,
Rural Electronic Exchange, T.V. Picture
Tubes and TV Receivers, are currently
under consideration.

Foreign Collaborations

483. SHRI M. M. LAWRENCE: Will
the Mimister of INDUSTRY be pleased to
state the total number of foreign callabo-
rations approved by Government during
the second quarter of 1982; country-wise?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): Details with regard to
all foreign collaborations are published on

a quarterly basis by the Indian Investment

Centre, as a supplement to its Monthly

News letter. Copies of this publication

are sent regularly to the Parliament

Library.

".ﬂ Rwdat ~.Jv..}'::,!|“y$1;i
Recession in Engiréering Industry

.-

484. PROF. RUP CHAND PAL: Will
the Minister of INDUSTRY be pleased to
state: '

(a) whether the Engineering Industry in
our coumtry is facing serious demand re-
cession; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) No, Sir. However,
in certain engineering industries some ad-
justment in supply and demand may  be
taking place following the visible success
achieved in curbing inflation and some
other factors specific to these ifidustries.

(b) Does not arise.

Royalty Payments t; Foreign Companies

485. DR. KRUPASINDHU BHOI: Will
the Minister of INDUSTRY be pleased to
State:

(a) whether the policy on royalty pay-
ments to foreign companies transferring
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. technology to India has recently been libe-
ra_liud;

(b) if so, the details thereof;

(c) the factors leading to the revision of
policy; and

(d) how far this is going to benefit the
country?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b). Govern-
ment’s policy generally permits foreign col-
laboration for payment of royalty for &
period of five years. In cases where the
required techmology is very sophisticated,
a longer duration for payment of royalty
is considered on merits for a longer period
comprised within the period of agreement
which would extend to 10 years.

(¢) Levels of technology now being im-
ported need longer period of agreement
for absorption. Longer period of royalty

payment . within the period of agreement
acts as an nnpctus to quicker production.

(), lt is hhly to. encourage the inflow
oL required technology.

Discontinnance of Industrial Investment
Rebate

486. §TiR1 K. RAMAMURTHY: Will
the Minister of TNDUSTRY be pleased to
state:

:(a). whether the industrial investment
rebate. of 15 per' cent has been discomtinu-
ed: from: 1 October, 1982; and

.. (b) if so, the reasons for doing so in
this year of Productivity?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b). Th> Sche-
me of Central Investment Subsidy for
setting up industrial units in identified
tackward Districts/areas has been cxtended
apio 34st December, 1982 on the, existing
terms, wi) condiiions.
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Lockout is Hindustan Pilkington Glass
Works

488. SHRI INDRAJIT GUPTA: Wil
the Minister of INDUSTRY be pleased to
state:

(a) whether any steps are being taken by
Government to lift the two-year old lock-
out 1 Hindustan Pilkington Glass Works
Ltd. rendering 1400 workers and empioyces
jobless; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b). According
to information received from the Govern-
ment of West Bengal the Hindustan Pil-
kington Glass Works, Asansol has started
functioning’ w.e.f. 1-9-82 on the basig of
tripartite settlement under which: (1) the
basic wage and D.A. payment are to re-
main unchanged (2) Disciplinary proceed-
ings pending are {0 be dropped (3) New
incentive schemes are to be introduced (4)
For year 1979 bonus would be paid at
the rate of 8.33 per cent (5) All perma-
nent employees of the factory are to be
absorbed within 120 days in phases and
till absorption they will get 25 per cent of
wages plus full House rent allowances.

“Environmental Challenge”

489, SHRI K. LAKKAPPA:
SHRI H.N. NANJE GOWDA:

Will the PRIME MINISTER be pleased
to state:

(a) whether there is an envirommental
challenge before the country;

(b) if so, whether the National Com-
mittee on Environmental Planning has re-
commended re-orientdtion of the existing
forest policy to face this challenge;

(c) if so, whather sny recommendations.
have been given by the Committee 10
Government; and
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(d) if so, the details thereof and the re-
action of Government thereto?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIAY SINH): (a) Yes, Sir.

(b) to (d). The NCEP is currently en-
gnged in formulating its views regarding
the manner in which the existing forest
needs to be reoriented, and is expected to

forward the same to Govt. in the near
future.

Provision in sixth five year plan for
Development of backwarg areas

490. SHRI RASA BEHARI BEHERA:

Will the Minister of PLANNING be
pleased to state:

(a) the special provision made in the
Sixth Five Year Plan for the develop-
ment of backward and under-developed
areas of the country; and

(b) the amount asked for by State
Governments (State-wise) for this pur-
pose ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a). The Special
Central Assistance provided in the Sixth

Plan for development of Backward areas
is indicated below:-

(Rs. in crores)

1. Hill Areas (including Western
Ghats Region for which pro-

vision is Rs 75 crares) . 56000
2. Tribal Areas 47000
3. Drought Prone Areas . 17500
4. Desert Areas 50°00
5. Industrizally Backward Arens 100-;*0
6. North Eastern Region i 34000

(b) A statement is attached.
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Ameount Proposed by State Government as Special Central Assistance,
\ (Rs. crares)
State Hill Tribal Drought Desert Industrially Narth-
Arcas Areas* Prone Areas Backward Eastern
Areas Areas **  Regiontt
1 2 3 4 5 6 7
1. Andhra Pradesh . 17:20 2852
2, Bihar . " . 5718 2540
.3'. Gujarat 34 36 23+ 8o@ 7
4. Haryana . 487 957
5. Himachal Pradesh 6-49 1°40
6. Jammu & Kashmir 6-06 500
7. Karnataka . 314 17°50
8. Kerala . 2'39
9. Madhya Pradesh . 111+62 16-15
10. Maharashtra . 27+88 27-88
11. Orissa 56+ 51 784
12. Punjab
13. Rajasthan 20°11 29-88 31- 87
14. Sikkim 1-18
15. Tamil Nadu 42°53 469 20" 10
16. Uttar Pradesh 969-45t 0'53 4000
17. West Bengal 4000 2023 1438
18. Assam. 7700 20°33 7} %44587
19. Manipur 8:24
20. Meghalava .
21. Nagaland
22. Tripura 7+12
Total 1128:98f  470:00  262:36 l 48-02 100-00%* 9 445:87

* This represents the allocation indicated to the States out of the total amount earmarked

for the programme.

) *#* Provision of Central Investment Subsidy ta be reimbursed to State Governments for
industrial by backward areas on the basis of the claims made by them.

tThis represents the contribution both from State Plan and Special Central Assistance,
In the demand for U.P. the Lreak-up as between Special Central Assistance and State
Plan has not been fumished. The approved Special central assistance for U.P, Hill Areas is

Rs. 350 crores,
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" @This is a combined provision indicated by State Gov
Area Programmes and Descrt Develapment Programme.
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ternment for bath Drought Prcne

This is for regional schemes of the Narth Eastern Council which beneft mare than ore

State in the Ncrth¥Eastern Region.

% Propossd by NEC Seerctariat.

This total excludes the provision for the Destert Areas ip Gujarat as the same is lumped
together in the amount shown against D.P.A.P. for Cujarat.

Changes in Industrial Policy

491, SHRI SUNIL MAITRA: Will the
Minister of INDUSTRY  be pleased to
state: .

(a) the changes contemplated or effected
by Government in the country’s industrial
policy since November, 1981; and

(b) whether these changes are in con-
trast with the Industrial Policy resolu-
tions of 1948 and 19567

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b) The indus-
trial policy is contained in the Industrial
Policy Resolution of 1956 and the Indus-
trial Policy Statement of July, 1980.
There has been no change in the policy.
However, with a view to achieving the
objectives of the Industrial Policy Resolu-
tion in the changing circumstances,
Government have been taking several
measures and making relaxations from time
to time. The important measurcs taken
and relaxations made since November
1981 include the following:

(1) As a result of the review of the
list of items reserved for small scale sec-
tor in December, 1981, two more items
have been added to and 13 items have
been deleted from the list. In the case of
19 items, the existing nomenclature has
been changed keeping in view the changed
conditions and the requirements of the
industry;

(2) Equipment for exploitation of alter-
fmle sources of energy has been de-licensed
in January, 1982;

.J(3) Schedule V of Exemption notifi-
cation dated the 16th February, 1973 —

' dated 2nd February,

. Backward District/Area in

list of industries which are not eligible
for registration with the technical autho-
rities—was reviewed and a new Schedule
V was introduced in January, 1982 cove-
ring 66 items and one more item was
added in August, 1982;

(4) The list of districts where there is
no large or medium scale industrial units
was identified in February, 1982. Govern-
ment have also decided to give over-riding
preference to applications for Industrial
licences for location of industries in these
districts over applications  for all other

locations;

(5) Appendix I to the Press = Note
1973  containing
industries which are open for large indus-
trial houses and FERA companies was
re-defined in April, 1982;

(6) A new scheme for increasing utili-
zation of industrial capacity during the
Productivity Year, 1982, was introduced
in April, 1982;

(7) In May, 1982 Government have
décided that no request for change of
location from ‘No Industry District’ to
any other areas including a notified- back-
ward area whether in the same Statc or
elsewhere, would be normally allowed;

(8) In June, 1982 Government have
decided that in the matter of registration
with the technica] authorities of proposals
exempted from licensing, the same order
of preference as applicable in the matter”
of licensing—No Industry District, Notified
Backward
State and Notified Backward  District|
Area in other State—would apply, It was
also decided that special dispensation
would be given in the matter of registra-
tion of applications’ for location in the
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North-Eastern States, Jammu & Kashmir,
Himachal Pradesh, Hilly areas, Goa and
Pondicherry,

(9) In September 1982 Government
have decided that the population figures
of the Census of India, 1981 insicad of
the population figures of Census of India,
1971 will Be adopted for purposes of
exemption and licensing from ®locational
angle.

All the above mentioned steps and re-
laxations are within the frame-work of the

Industrial Policy Resolution of the Govern-
ment,

Arrests under Essential Services
Maintenance Act

492. SHRI SUDHIR GIRI: Will the

Minister of HOME AFFAIRS be vleased
to state:

(a) the number of arrests made in
pursuance of the provisions of the Essen-
tial Services Maintenance Act since its in-
ception to Septemiber, 1982  throughout
the country (State-wise): .

(b) the number of persons released
during this period and the nature of such
release; and

(c) the nature and number of convic-
tions, if any, during the same period?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN L.ASKAR): (a) to (c)
Information is being collected and will be
laid on the Table of the House.

Increase in investment for the
Development of Industries in  Rajastluan

493. SHRI JAI NARAYAN ROAT:
Will the Minister of INDUSTRY  be
pleased to state:

(a) whether Central Government have
decided to make efforts to increase their
investment for the development of indus-
tries in Rajasthan during the Sixth Plan
period; and

(b) if so, the details in the regard?
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THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI). (a) and (b) During the

. Sixth Five Year Plan (1980-85), the Cen-

tral Government have included number
of Central Public Sector Industrial Units
for locations in the State of Rajasthan.
The total outlay for these schemes (for
which location have been identified) will
be of the order of Rs. 163.06 crores with
the following broad break-up:-

(a) Mining Sector—Rs, 133.68 crores
involving expansion of Hindustan Copper
Ltd. and Hindustan Zinc Ltd. (Khetri
Complex, Debari, Rajpura Dariba, Maton,
Zawarwala, Baroi etc.)

(b) Chemicals & Fertilizers—Rs. 10.61
crores which covers projects of TDPL
and M/s. Pyrites Phosphates and Chemi-
cals.

(c) Industry—Rs, 4.91 crores covering
expansion Instrumentation Lid. Kota
and HMT unit at Ajmer,

(d) Department of Atomic Eoergy—
Rs. 13.86 crores for Heavy Water Project.

In addition to the above projects, invest-
ments for Ranapratap Atomic Power
Projec; have also been envisaged in the
Sixth Five Year Plan period. Besides,
outlays are earmarked for certain sectors
in the Plan where locational dscisions are
vet to be taken and as such additional in-
vestments may also take place for new
projects in the State of Rajasthan depen-
ding upon the feasibility reports in respect
of such projects, if any, to be submit-
ted by the various Government Depart-
ments/ Agencies.

Assistance to M|s. Jessop, Burn,
Braithwaite, HEC and MAMC

494, SHRIMATI GEETA' MUKHER-
JEE. Will the Minister of INDUSTRY be
pleased to state:

(a) whether Union Government have
sent a letter to the heads of the losing
public sector organisat’ons that the.gon-
cerned firms will be closed down unless
they are able to break-even by 1983:84;

&y
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(b) if so, whether it is true that such
organisations include Jessop, Burn,
Braithwaite, Heavy Engineering Corpora-
tion, Mining and Allied Machinery Cor-
poration etc. situated in West Bengal;

(¢) if so, what help is being contem-
plated to be given to these organisations in
the shape of Government orders, addi-
tional finances, greatey marketing raci-
lities etc. to make them viable; and

.(d) the total number of workers emp-
loyed in such concerns?

\THE MINISTER OF INDUSTRY AND
STEEL, AND MINES (SHRI NARAYAN
DATT TIWARI). (a) No, Sir,

(b) and (c) Do not arise.

(d) Approximate number of workers
employed bly these  companies is as

follows:- '
HEC - 21,481
MAMC — 7.417
Jessop - 10,148
Burn — 16,351
Braithwaite — 6,001

Pcaosion to freedom fighters of
Himachal Pradesh

495. PROF. NARAIN CHAND PRA-
SHAR: Wili the Minister of . HOME
AFFAIRS be pleased to state:

(a) thé names of the freedom fighters
from Himachal Pradesh whose cases for
sanction of freedom fighters' pension are
stil] pending with Government:

(b) the dates from which these cases
have been pending and the reasons for not
sanctioning the pension so far; and

(c) the likely dates by which the pen-
sions would be_ sanctioned?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBALAH): (a) to (¢)
152 applications from Himachal Pradesh
are pending for grant of Swatantrata
Sainik Samman Pension. Most of these
claims have been preferred under the
Liberalised pension scheme effective from
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1-8-80  and are pending for want of
verification report of the State Government
and/or the requisite documentary evidence
in proof of the claims of suffering. It i8
not feasible to give specific dates from
which the applications are pending. These
cases, however, will be finalised as soon
as the repory from the State Government
andjor required information from the
applicant are received,

Indigenous manufacture of paper
Machinery

496. SHRI BHIKU RAM JAIN: Will
the Minister of INDUSTRY be pleased to
State:

(a) whether many industrial houses are
importing obsolete and second hand pulp
and paper machinery resulting in low
level of capacity utilisation and high
energy consumption; and

(b) the steps proposed t, encourage
indigenous manufacture of paper machinery
and the details thereof?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI). (a) Import of second
hand paper and pulp machinery came te
be allowed during the period 75-8! with
a view primarily to encourage wusc of
secondary raw material for manufacture
of paper and also to lessen the shortage
of paper. Imports were actually consi-
dered and approved having regard to the
condition of these machines and also an
assured  period of residual life. As a
result of this  policy number of paper
mills increased from 63 in 1974 to 136 in
1981. Major portion of the increase in
capacity of the paper industry during this
period was on account of small paper
mills. It was decided to  stop  general
imports of small  second hand paper
machinery since March 1981.

(b) The present installed capacity of
paper and pulp machinery industry is
estimated to be Rs. 51 crores. Between
1980-82 (upto August 1982) 19 addi-
tional units have becn granted automatic
registrations with Directorate General of
Technical Development for manufacture
of various paper mill machinery; besides
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3 units who have been issued letters of
intent. To encourage growth of this in-
dustry foreign collaborations are consi-
dered on selective basis. The production
of the paper and pulp machinery during
the last 4 years was as under:-

Year Production

(Rs, lakhs)
1978 2609.97
1979 3003.15
1980 3661.27
1981 2370.60

Utilisation of Salt Cess Fund in
Tamil Nadu

497. SHRI M,
Will the Minister of
pleased to state:

INDUSTRY  be

eTan

(a) the purpose for which the salt cess

fund has been created and how the
amount is being spent

(b) whether there is a proposal to
grant rupees two lakhs to a privately
managed school in Tamil Nadu; and

(c) whether the grant out of this fund
to an educational institution run by a
private management is permissible?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) There is no salt
cess fund. However, the proceeds of salt
cess, reduced by the cost of collection as
may be determined by the Government,
could be utilised on  all or any  of the
objects mentioned under Section 4 of the
Salt Cess Act, 1953. The cess proceeds
are being spent based on the above guide-
lines and also subject to provisions
of the Code of principles formulated by
Government in this regard.

(b) No. Sir,

(c) As long as the School is duly recog-
nised by "he Education Department of the
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concerned State and benefits the labour
engaged in salt industry, assistance from
salt cess proceeds could be extended even
if the School is privately managed. )

Running out of Uranium Stock with TAPP

498, SHRI G. NARSIMHA REDDY:
Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that the latest
Departmeny of Atomic  Energy report
implies that the current stock of US
Uranium will be exhausted by the end of
this year or early 1983;

(b) if so, whether any long drawn nego- °
tiation with France wil] eventually lead
to the shuting down of the Atomic Plant;
and

(c) what is the present generation of
electricity for this plant during 1981 and
1982 so far and whether this can be re-
presented through other sources in event
of its closure?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) The current
stock of fuel for the Tarapur Atomic
Power Station, is expected to lasy until
1984,

(b) and (c¢) Discussions have been held
between India and France on the ques-
tion of.France assuming the responsibility
for supplying  the fuel needs of , the
Tarapur Atomic Power Station, as -sugges-
ted by US, within the framework of the
1963 Co-operation Agreement and the
various safeguards agreements which flow
therefrom. The two Governments cofi-
tinue to be in touch with each other on
this subject.

The gross power generation of the
Tarapur Atomic Power Station during 1981
was 1757.702 milllion units and during
1982 (upto 29th September 1982) was
1188.192 million units.

Government of India will ensure the
continued  operation of the  Tarapur
Atomic Power Station,
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Loss in Industrial Production

499, SHRI A. T. PATIL: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the production loss has
been increasing during 1982 as compared
to that during 1981 and 1980; if so, the
comparative position for these years;

(b) the measures being taken to reduce
or minimise the production losses; and

(c) the steps taken by Government dur-
ing 1982 to avert the strikes and lock-
outs?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) to (¢). The Central
Statistical Organisation does not have any
information regarding loss in industrial
production.

On the basis of CSO provisional index
of industrial production, the overall index
of industrial production during January—
June 1982 was 6.2 per cent higher than
that in the corresponding period in 1981
and 16.9 per cent higher than that in the
corresponding period in 1980.

Government is keeping a constent watch
on the industrial relations situation in the
country. Industrial Relations Machinery
both at the Centre and the States con-
tinueg to make efforts to reduce work-
stoppages and loss of man-days through
mediation, preventive conciliation, adjudi-
cation and arbitration, as necessary under

the existing statutory provisions and volun-

tary arrangements.

Mismanagement of Jails

500. SHRI D. M. PUTTE GOWDA:
SHRI H. N, NANJE GOWDA:
SHRI HARIKESH BAHADUR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether according to a study con-
ducted by experts Jails in the country
continue to function in a compartmentalis-
ed manner having little or no coordination
with other correctional serviczs let alone
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with other sectors of the criminal justice
system;

(b) if so, whether Government have
threshied out -any natioaa’ policy in this
regard; and

(c) if not, the steps taken by Govern-
ment to set right the mismanagement of
Jails in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c).
The Working Group on Prisons constituted
by the Government of India in 1972 had
pointed to the lack of required degree of
coordination among the different organs
of criminal justice system viz. the police,
the judiciary and the prison and correc-
tional administration and to the inade-
quacy of probation services. It had also
suggested that the prison administration
should be treated as an integral part of
the social defence.

2. As ‘Prisons’ is a State subject, the sug-
gestion made by the Working Group was
intimated to the State Governments for
appropriate action.

3. Government of India has set up a
Committee on Jail Reforms which is com-
prehensively examining various aspects of
prison administration and allide matters
with a view to evolving an effective strategy
for prison reforms in the country.

Electronic industries facing problems due
to uneven customs duty

501. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the PRIME MINIS-
TER be pleased to state:

(a) whether Government are aware of
the problems faced by the public sector
electronics component industries, particu=
larly of Kerala, owing to the large cus-
toms duty on raw materials and lower
duty on finished products being imported;
and

(b) if" so, the details of the problems
and the action taken by Government to
solve them?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF  ELECTRONICS

Sir.

(b) The state sector corporation of
Kerala M|s. Keltron had represented, on
different occasions, for customs duty re-
duction on Etched Aluminium foil used
for electrolytic capacitors and on diffused
silicon chipg for semiconductor devices,
There are 34 other raw materials for
which Keltron has asked for concessional
rate of customs duty. Out of these 15
items are already covered under  con-
cessional rate of import duty. The re-
maining are of very small value by ABC
analysis.

Proposal to constitute high power groups
to review progress of 20 Point Programmes

502. SHRI KAMAL NATH: Will the
Minister of PLANNING be pleased to
state:

(a) whether Government propose to
constitute high power groups to review
the progress of 20 Point Programme;

(b) what role these groups will play;
and

(c) whether progress of 20-Point Pro-
gramme so far has been satisfactory?

THE MINISTER OF PLANNING (SHRI
S. B. CHAVAN): (a) and (b). Yes. Sir,
It has been decided that groups of Cen-
tral Ministers will ~examine different as-
pects of some schemes of the 20-Point
Programme.

(c) ‘Yes, Sir.

Improvement in situation in Tihar Jail

503. SHRI JAGDISH TYTLER: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the attention of Government
has been drawn to the news item head-
lined ‘Tihar Chief May be on Way Out’
appearing in the Indian Express of 20
August, 1982;
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(b) whether Government are consider-
ing the complete overhaul of Tihar Jail's
employees; and

(c) what Government propose (0o do in
the matter to rectify the situation existing
in Tihar, Jail?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Yes, Sir.

(b) Pursuant to the court judgement
holding Shri C. D. Upadhyay, Superinten-
dent, Tihar Jail guilty of the churge of
adultery which came to the notice of
the Delhi Administration in the second
week of August, he has been reverted
back to the Rajasthan Government, Be-
sides the services of the Dy. Superinten-
dent who was on deputation from the
State Government of Haryana and had
completed his tenure, have also been plac-
ed at the disposal of the State Govt. of
Haryana. The Delhi Administration have
further reported that there is no proposal
for the complete overhaul of the em-
ployees of the Tihar Jail.

(c) A statement showing the steps taken
by the Delhi Administration to bring about
improvement in the working of the Tihar
Jail is attached.

Statement

1. To make the supervision more effec-
tive, a full time Deputy Inspector General
(Prisons) in the Senior Scale of I.A.S. has
been posted.

2. The duties of Warder staff are being
rotated very frequently so that they do not
develop any vested interest in a particular
arrangement duty,

3. Discipline is being strictly enforced
in the Jail in accordance with the provi-
sions of the Jail Manual and whenever
any official is found defaulting, strict ac-
tion is taken.

4. For effective segregation of prisoners,
a scheme for the trifurcation of the Cen-
tral Jail Tihar has been approved and
the construction work is in progress.

5. It has also been decided to set up
two more jails, one at Shahadara and
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the other at Narela area Land for the
Shahadara Jail hag been acquired and
efforts are afoot to acquire and in Narela
area.

6. The capacity of Camp Jail is being
increased by providing additiona! accom-
modation for 285 prisoners at a cost of
approxiamtely Rupees one crore. The
work which has already started is expec-
ted to be completed by 31st March, 1983.

7. A scheme to provide more water
(filtered|unfiltered) to the jail inmates has
been approved and Rs, 19.96 lakhs have
been sanctioned for it. Work has been
started.

8. All the wards have
with electric fans.

been provided

9. T.V. Sets have been provided for
the inmates of Central Jail Tihar, New
Delhi.

10. A Library and a canteen for the
inmates of Central Jail Tihar have also
been established.

11. Sanitary arrangements have been
improved,

12. Arrangements have been made for
regular visit of a Lady Doctor to the
Jail to examine female prisoners. The
services of three specialists, viz. Eye, Skin
and Dental have also been provided.

13. ‘Doly’ system for providing medicine
of common ailments to prisoners in their
wards without their coming to Jail Hospi-
tal has been introduced.

14. Grievances Boxes have been instal-
led in the Jail in which inmates can de-
posit their complaints|writs for considera-
tion by the Sessions Judge and Magistrates.

15. The interview system has been
streamlined. A shelter with other amenities
such as water, electricity and fans has
been constructed near the main gate of
Central Jail, Tihar, for outsiders, who
come fo see their relations.

16. A scheme to provide education to
the uneducated prisoners has been prepar-
ed and under this scheme adult education
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centres with the help of the education De-
partment, Delhi Administration have been
started. g

17. A Board to review the cases of
lunatics have been constituted.

18. A Board to review the cases of
under trials prisoners under the chairman-,
ship of Secretary Law & Judicial has also
been constituted. The Board meets every
month to review the cases of undertrials.

Delinking of museums from C.S.LR.

504. SHRI AJIT KUMAR SAHA: Will
the PRIME MINISTER be pleased to
state the steps taken to save the Industral
and Technological Museums of India from
complete destruction -by rejecting the
Nihar Roy Committee’s recommendation
for delinking Museums from CSIR?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C, P. N,
SINGH): The Government have accepted
the recommendation of the Nihar Ranjan
Ray Committee that the three Museums
delinked from CSIR may function as
hitherto, under the National Council of
Science Museums, which functions under
the Ministry of Education.

“Deforestation problems”

505. SHRI H. N. NANJE GOWDA:
Will the PRIME MINISTER be pleased
to state: b |

(a) whether according to the Interna-
tional Rice Research Institute, Manila,
there is a need to tackle deforestation pro-
blems and to make mass movements in-
stead of having them as isolated activities;

(b) whether keeping in view the country’s
expanding population and shrinking land
availability it had led to a worsening situa-
tion where the available resources were
being squeezed without keeping in view the
long term needs; and
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(c) if so, the steps taken by Governmemt
in this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a) to (c). Dur-
ing the period 1951-52 to 1979-80 forest
land has been lost on an average annual
rate of 1.5 lakh hectares. In order (o put
an effective curb on diversion of forest
land for non-forest purposes, the Forests
(Conservation) Act 1980 was enacted and
the same came into force with effect from
the 25th October, 1980. Thereafter the
pace of deforestation has come down from
1.5 lakh to 3,500 hectares per annum.

2. In view of the large extent of loss
of forest cover, large scale plantation pro-
grammes have been included in the Sixth
Five Year Plan as also under Social Fores-
try and Agro-Forestry which have been
included in the New 20-Point Programme,

3. Government has also decided to set
up a National Land Resources Conserva-
tion and Development Commission. The
Commission will serve as a Policy Plann-
ing, Coordinating and Monitoring Agency
for issues concerning the Health and Scien-
tific Management of Land Resources.

* 4, The National Eco-Devlopment Board
has also been set up. The Board has been
given responsibility of identifying critical
Eco-Systems and prepare Plans to arrest
and reverse the deteriorating trends of
environment. The Board has adpoted a
multi-channel approach to achieve its ob-
jectives involving student community,
voluntary organisations, and Task Forces
consisting of ex-service-men. The Depart-
ment of environment is also utilising both
Government and non-Governmental Agen-
cies for promoting public awareness about
environment. i
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Compensation from foreign insurance
company for failure of INSAT

508. SHRI ERA ANBARASU:
SHRI N. E. HORO:

Will the PRIME MINISTER be pleased
to state:

(a) whether Government would be
getting Rs, 60 crores from the foreign
Insurance Company for the failure of
INSAT before the prescribed period; and

(b) what alternative arrangements have
been made for getfing scientific weather
forecasts etc., in the absence of INSAT?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND THE DE-
PARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C. P. N.
SINGH): (a) The Government expects to
receive full payment of the Total Loss
Agreed value of US $ 649 million from
the Insurers for the Total Loss of INSAT-
TA Spacecraft as per terms of the Launch
All Risks Insurance cover. The Insurers
for INSAT-IA are the New India Assur-
ance Company Limited of India. However,
they have reinsured bulk of the risk in
foreign re-insurance markets. The In-
surers have been notified of the ‘Total
Loss’ under the policy.

(b) Geo-stationary meteorological im-
ageries and data relay provided by INSAT-
IA were one among many inputs that go
into making of weather forecasts. No other
geo-stationary meteorological  satellite
imaging capability over Indian Ocean re-
gion with land and sea mass coverage of
our interest is' available. As such, until
INSAT-IB is successfully launched and
brought into operation, we would only
have satellite meteorological imageries
available from orbiting meteorological satel-
dites of USA and USSR, .
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Vacant post of Commissioner for Schedul-
ed Castes and Scheduled Tribes

509. SHRI K. A. RAJAN:

SHRI SURYA NARAYAN
SINGH:
&
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the post of
Commissioner for Scheduled Castes and
Scheduled Tribes has remained vacant for
more than ten months;

(b) if so, the reasons thereof; and

(c) the steps being taken to fill the
vacancy?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes, Sir.

(b) and (c). The question of filling up
post of Commissioner for Schedled Castes
and Scheduled Tribes will be decided after
a decision is taken whether both the
Commissioner for Scheduled Castes|Sche-
duled Tribes and Commission for Schedul-
ed Castes|Scheduled Tribes are to continue
or any one of them.

The whole question is under active con-
sideration of the Government.

Inferior quality of Pozzolana Cement‘

510. SHRI BHERAVADAN K.
GADHAVI: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government are aware thiat
Pozzolana cement produced by the indi-
genous industries is of very inferior quality;

(b) if so, whether Government propuse
to take any remedial measures ior tkis;

(c) whether Government are thinking to
prohibit the manufacture of Pozzolana
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cement so that losses caused to the poor
people can be stopped; and

(d) whether Government agree that port-
tand cement js much better than Pozzo-
lana, if so, why factories are not directed
to produce only the Portland cement and
what are the constraints for not doing it?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) to (d). Tests of
samples of pozzolana cement drawn from
the factories have shown that cemen; gene-
rally conforms to the ISI Specification No.
1439-1976, The Cement Control (Regula-
tion of Production) Order, 1981 issued
under the provisions of essential Commodi.
ties Act, 1955 prescribes that no person
shall produce portland pozzolana cement
which does not conform to this ISU Spe-
cification. ’

The compressive strength of Pozzolana
cement at 7 days is the same as of Ordina-
ry Portland Cement. Further, Pozzolana
¢enepl permits inter-grinding witn pozzo-
yana to the extent of 10.25 per cent thereby
ensuring additonal availability of cemcnt.
Threfore, the question of prohibitiya  of
the manufacture of rozzolana cement does
not erise.
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Total plan ourlay (orv;eakuleeﬂon of
people in Uttar Pradesh

511, SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of PLAN-
NING be pleased to state:

(a) whether total plan outlay for the
welfare of the weaker sections of society
in Uttar Pradesh has been increased, but
the actual expenditure hag been very slow;

(b) if so, what was the total outlay for
such schemes and do what extent it has
been utilised in Uttar Pradesh (Dstrict-
wise);

(c) whether any committee was set up
by Government of Uttar Pradesh or Cen-
tral Government to assegs and identify
families below poverty line; if so, their
findings and; if not, reasons thereof; and

(d) what were the main reasons for
low utilization anq what stepg are being
taken to utilise the funds properly and
immediately?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b).
The Sixth Plan Outlay, expenditure re-
ported during 1980-81, 1981-82 and ap-
proved outlay for 1982-83 for Uttar Pra-
desh are ag follows:

(Rs. crores)

Sub-Head 1980-85 [1980-81 1981-82 1982-83
Approv.  Approv. Act. Exp. Apurov. Act. Exp. Apr
Outlay ~ Outlay Outlay P QILIJ:; ¥y
(i) Welfare of S.C. & S.T.
and other  Backward .
Classes D . 35.00 6.45 6.32 6.75 6.59 1. 80
(ii) Integrated Rural Deve-
lopment Programme
(IRDP) . 314.30f 43.80 28.24 52.56 48.73 65.00
(iii) National Rural Emp-
loyment Programme
(NREP) . 2g91.60f 66.99  32.63° 66.80  43.25  66.80
Total . 630.90 117.24 67.19 127, 11 98.57 143.60

+ Indicates Provisional

District wise expenditure figures are not available,
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(c) No such committee was set up to
identify families below the poverty line.

(d) In 1980-81, there was a shortfall
in expenditure because of the time taken
to undertake surveys and establish the
organisational structureg for the imple-
mentation of the IRDP (which was ex-
tended to all the blocks only from the
2nd October, 1980) and NREP. In 1981-
82 the actual expenditure has picked up
and the shortfall in utilisation has got
considerably reduced compared to the
previous year. Steps are being taken by
the State Government to step up the pace
of utilisation further.

Proposal to set up Alumina Plants in the
country by joint efforts of India and USSR

512. SHRI MANMOHAN TUDU: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether some Alumina Plants are
proposed to be set up in the country by
the joint efforts of India and USSR;

(b) if so, the number of such Indo-
USSR jointly set up Alumina Plants
proposed in different States; and

(¢) the progress made so far in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
STEEL AND MINES (SHRIMATI RAM
DULARI SINHA): (a) to (c). The pos-
sibility of setting up an alumina plant
in Andhra Pradesh has been under dis-
cussion with the Soviet authorities for
some time now, The main issues re-
quiring resolution are:

I. The drawing up of a comprehensive
package for financing by Soviet virtually
the entire capital cost, including the rupee
cost; and

Il Arrangement to buy-back on long-
term, the whole or a substantial part,
of the alumina by the Soviets.

_ Thig Project figured in the discussions
In the Fourth Meeting of the Working
Group on Non-Ferroug Metallurgy  of
the  TInter-Governmental  Soviet-Indian
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Commission on Economic, Scientific and
Technical Cooperation as well as the
Seventh Meeting of the said Commission
held at Moscow in September, 1982, After
studying the earlier Soviet proposals, the
Indian side had handed over a set of
new proposals to the Soviet side relating
to implementation of the Project cover-
ing the aspects of bauxite and alumina
export on long-term basis to the USSR,
preparation of detailed Project Reports,
pricing of bauxite and alumina and fin-
ancing of capital investment. After these
proposals are studied by the Soviet or-
ganisations, further discussions would be -
held on thig matter between the two.
Sides.

Other than the Andhra Alumina Pro-
ject, there is no proposal to set up any
alumina plant in the country in collabo-
ration with USSR,

News item “Versatile Researchship”

513, SHRI HARINATHA MISRA:
Will the PRIME MINISTER be pleased
to state:

(a) whether Government’s  attention
hag been drawn to the news-item caption-
ed “Versatile Researchship” published in
the Hindu dated the 15th  September,
1982;

(b) if so, whether India has taken de-
livery of an Oceanographic Researchship
built by the Schlichtring Shipyard in the
Baltic Sea Port of luebeck Travemuende
and financed entirely by the Federal Re-
public of Germany; and

(c¢) if so, the special features of this .
‘researchship’ and the spheres of re-
search in which it will be specially help-
ful?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND .
TECHNOLOGY, ELECTRONICS,
OCEAN DEVELOPMENT AND. THE
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGC SOURCES IN THE
MINISTRY OF ENERGY (SHRI C. P. N.
SINGH): (a) Yes, Sir.

(b) Delivery of the vessel will be
taken sometime in early 1983, the pur- .
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.chase of the ship is financed by a govern-
ment to government loan.

(c) The ship has all weather capability
and can conduct research in marine geo-
logy, ' geophysics, meteorology,  physical
-and mechanical oceanography and marine
biology.

‘Strategy to bring down the percentages of
those below poverty line

514 SHRI CHITTA BASU: Will the
"Minister of PLANNING be pleased to
state:

(a) whether it is a fact that Govern-
ment contemplate to bring down the per-
centage of those below the poverty line
to 30 to 32 per cent from the current
48 per cent by the end of the Sixth Plan;

(b) if so, what strategy has since been
sdesigned to reach that objective; and

(c¢) the details of the strategy?

THE MINISTER OF PLANNING
(SHRI S, B. CHAVAN). (a) Yes, Sir.
"The Sixth Plan contemplateg bringing the
percentage of those below the poverty
line from 48 in 1979-80 to 30 1984-85.

(b) and (c). The Sixth Plan includes
-many poverty alleviation programmes in-
cluding measures for equitable distribu-
‘tion of resources and wealth mainly by
‘way of transferring assets and skills and
providing employment in the slack seasons
«of the year. The Integrated Rural Deve-
lopment Programme (IRDP) belongs to
ithe former category and the National
Rural Employment Programme (NREP)
to the latter. There are a large number
-of unemployment and under-employment.
Special mention may be made of the Spe-
cial Component Plan for the uplift of
‘Scheduled Castes for which a substantial
sprovision hag been made in the Plan by
‘way of special Central assistance, The
-special programmes for drought prone
areas, tribal areag and hill areas will also
help to strengthen the redistributive bias
in public policies and to correct regional
“dmbalances. The National Minimum Needs
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Programme will be expanded and imple-
mented effectively so as to provide mini-
mum basic amenities to thg poorest sec-
tions of the society.

Shut down of second unit of Rajasthan
Atomic Power Project

515. SHRI BALASAHEB VIKHE
PATIL:

SHRI VIRDHI CHANDER
JAIN:

Will the PRIME MINISTER be pleas-
ed to state:

(a) whether it is a fact that the second
unit of the Rajasthan Atomic Power
Project has been shut down for three
weeks since 8 September, 1982;

(b) whether i; is also a fact that the
first unit of the Rajasthan Atomic Po-
wer Project has been closed down since
January last and ig not likely to start
functioning by the end of this year; and

(c) if so, whether Govt. consider it
feasible to have a replacement of one of
the unity because the Rajasthan Atomic
Power Project remains sick for quite
a few months in a year and the produc-
tion of power from this unit is not com-
mensurate with the investments made for
installation or for its maintenance and
if so. when a decision in this regard will
be taken?

THE MINISTER OF STATE IN THE
DEPAITMENTS OF SCIENCE AND
ELECTRONICS,
OCEAN DEVELOPMENT AND THE
DEPARTMENT  NON-CONVENTION-
AL ENERGY SOURCES IN THE MINIS-
TRY OF ENERGY (SHR1 C. P. N.
SINGH): (a) Yes, Sir

(b) Unit-I of the Rajasthan Atomic
Power Station has been shut down since
March last. Efforts are being made to
bring thig unit back on line by the end
of the year.

(c) Govt. consider it neither feasible
nor necessary as it would be possible to
laregly overcome the problems presently
being encountergq in the operation of the
Station,

4
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Starting of Paper Mill in Assam

516, SHRI SONTOSH MOHAN DEV:
‘Will the Minister of INDUSTRY be
pleased to state:

(a) the number of paper mill pro-
ject started in Assam by Hindustan Pa-
per Corporation and since when;

(b) its progress since the beginning of
the project;

(c) the target date of itg starting pro-
duction;

(d) whether there is any proposal to
shift the Head Office of Hindustan Paper
‘Corporation to Assam;

(e) the preseny set up of the Hindus-
tan Paper Corporation to monitor the
work; and

(f) whether it ig a fact that most of
the officials responsible for Policy deci-
sion implementation do not stay at the
project site?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES
(SHR1 NARAYAN DATT

TIWARI): (a) Hindustan Paper Corpora-
tion is establishing two integrated Pulp
and Paper Mills in the State of Assam,
one in District Nowgong, and the other
in District Cachar., The work on these
two projects started in 1977.

(b) The progress of establishment of
these two projectg is as follows:

1. Nowgong Paper Project:

(i) Major portion of land required for
the project has been ‘acquired.

(ii) Orders for plant and machinery
worth more than Rs, 127 crores have
been finalised.

(iii) Civil works, including construc-
tion of major production buildings are
in progress.

II, Cachar Paper.Project:

(i) Major portion of land required for
the project hag been acquired.

(ii) Orders for plant and machinery
worth over ‘Rs, 122 croreg have been
finalised.
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(i) Site levelling and grading work
almost completed.

(iv) Civil works are in progress.

(c¢) Commercial production from Now-
gong Project is expected to commence in
March, 1985 and from Cachar Project in
October, 1985,

(d) No. Sir,

(e) Engineers (India) Ltd., a public
sector undertaking has been retained as
Construction Management Consultants to
monitor the progress of work for these
two projects.

(f) No. Sir, 1§

Outlay of Sixth Fixe Year Plan

517. SHRI B, R. NAHATA: Will the
Minister of PLANNING be pleased to
state:

(a) the investment outlay of the Sixth
Five Year Plan and the investment upto

1981-82 and 1982-83 (September, 1982);
and

(b) the anticipated domestic saving for
the Sixth Five Year Plan, as compared
to the provision for domestic savings
every year and what has been the achieve-
ment upto the current year?

THE MINISTER OF PLANNING
(SHRI S, B. CHAVAN): (a) The en-
visaged investment outlay for the Sixth
Five Year Plan ig Rs. 158710 crores at
1979-80 prices, Investments upto 1981-82
are Rs. 68540 crores (Rs, 31359 crores
for 1980-81 and Rs. 37181 crores for
1981-82 respectively—both being at cur-
rent prices),

(b) Anticipated domestic savings for
the Sixth Five Year Plan have been work-
ed out at Rs 149647 crores at 1979-80
prices. Year-wise phasing of this amount
is not indicated in the Sixth Plan. The
annual plans have estimated the gross
domastic savings at Rs. 27853 crores for
1980-81 and Rs. 33521 crores for 1981-82
respectively, s
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Permission to produce ”"DOUBLE COLA*

519. SHRI RAVINDRA VARMA: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether permission has been given to
3 non-resident Indians to produce “Double
Cola” a soft drink from U.S.; and

(b) if so, the details of this project?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b) An applica-
tion was received from Shri V. C. Ku-
maran, a non-resident Indjan, for the grant
of an Industrial Licence for setting up
a unit under the name “Double Cola Ma-
nufacturing Company (India) Private Limi-
ted” for the manufacture of Soft Drink
Concentrates. As the proposal investment
was within the small scale limit, the party
was advised that there was no need for
a letter of intent. The entire investment
was proposed to be met by non-residents
on non-repatriable basis both as regards
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capital and dividends. While import of raw
materjal and capital goods were contem-
plated, no foreign technical collaboration
was involved.

Eve-teasing in Delhi

520. SHRI BALKRISHNA WASNIK:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether eve-teasing in front of girls
colleges, bus stops etc. in Delhi has been
on the increase;

(b) if so, the steps taken by Government
to control this nuisance?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) and (b)
There has been an increase in the number
of incidents of eve-teasing in Delhi, In or-
der to prevent such incidents, Delhi Paolice
has launched special drives. 2440 persons
werc arrested during the current year upto
15-9-82. Policemen in plain clothes and in
uniform are detailed in buses and bus-stops.
Meetings with the representatives of wo-
men’s colleges are arranged. The D.T.C.
authorities have been requested to 1nstruct
their staff to drive the buses to the Police
‘Stations in case of an incident of eve-
‘teasir.g.

Allocations under Special component plans

521. SHRI BHAUSAHEB THORAT:
Will the Minister of HOME AFFAIRS be
‘be pleased to state:

(a) whether it is a fact that in th> an-
nual plans the amounts under special com-
‘ponent plans in the States are provided ac-
cording to the ratio of the population of
‘the Scheduled Tastes;

(b) the amount for the year 1982-83
meant under this plan for the State of
‘Maharash‘ra; and

(c) whether it tallies with the ratio of
‘the populution of the Scheduled Castes in
the State of Maharashtra?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c).
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The approach of Special Component Plans
envisages that every Department/Sector
should provide flows to the Scheduled
Castes from Schemes which are benefit to
them. An important obective of the Special
Component Plans is to enable Scheduled
Castes families to cross the poverty line.
Other objectives include provision of essen-
tial living needs of Scheduled Castes basis
like drinking water etc. of Scheduled Castes
families like house-sites and housing and
provision of facilities for Educational ad-
vancement. These Special Component
Plans have begun to be formulated
only recently but from year to
year the States have been able to pro-
vide larger outlays, It is hoped that with
further jmprovements, with larger earmark-
ing from the State Plans into the Special
Component Plans of the respective Stafe,
these outlays will more closely appropria‘e
to the ratio of the Scheduled Caste popu-
lation in the States. Scheduled Castes in-
cluding Neo-Buddhists, comprise 12.78 per
cnt of the population jn Maharashtra. The
Special Component Plan of Manharashtra
for 1982-83, after discussion in the Plan-
ning Commission, has been finalised at
Rs. 31.01 crores; this is 2.35 per cent of
the State Plan. The need to quantitatively
and qualitatjvely improve the States Special
Component Plan is being continuously em-
phasized to the State Government of
Maharashtra.

VISA racketeer gangs

522. SHRI R. P. YADAV: Will the Min-
ister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that some gangs
of Visa racketeers have been operating at
various places in the country and cheating
jobs-seekers in Gulf countries; and

(b) if so, the measures taken by Govern-
ment to curb this evil practice and save
the poor jobless people? -

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and (b)
Indian passport holders, desiring to pro-
ceed to foreign countries for visits, em-
ployment etc. are required to submit appli-
cations to the diplomatic mission in India
of the foreign countries concerned for ob-
tainjng visa on their passport. The proce-
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dure for granting visas and the time taken
in the matter may vary from mission to
mission. According to the information
available with the Government; a  few
cases have come to notice in Delhi/Maha-
rashtra where visas were found to have
been forged. On receipt of complaints in
the matter, the Delhi Police registered four
cases in 1981 resulting in the arrest of §
persons, who were suspected to have been
responsible -for forgery of visas in those
cases. On these four cases, two ars pend-
ing trial in the Court, one is pending
invetigation and one was filed as un-
traced as no clues regarding the culprit
could be found. During the year 1982,
the Delhi Police, on receipt of com-
plaint registered four cases involving for--
gery of visas leading to the arrest of
twelve persons,

2. In Maharashtra during this year four
cases of forged stamping of visas in the
passports of job-seekers were reported. In
1982, 51 cases of inducement of secur-
ing jobs abroad have been reported. The
total amount involved in these cases is
Rs. 16,48,800/-. Tn all 49 accused per-
sons have been arrested. The most of vic-
tics are reported to be from poor fa-
milies, ;

3. Police swing into action as soon as
specific complaints of forgery in regard to
issue of visas are received by them. On
receipt of such complaints action is taken
to proceed against the culprits in accord-
ance with the relevant provisions of the
Indian Penal Code, with a view to secur-
ing deterrent punishment, Such action will
be of help in deterring unscruplous per-
sons from resorting to such criminal acti-
vities,

4. No reports regarding existence of
organised racketeering in forged visas in
other parts of the country have been re-
ceived.
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Lifting of ban on the creation of Fresh
capacity of Industries

.526. SHRI B. V. DESAI. Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government have lifted
ban on the creation of fresh capacity in
respect of ten industries;
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(b) if so, the names and addresses of
industries from which the ban has been
lifted;

(c) whether there were many other
industries which had also requested for-
creation of fresh capacities and  then
cases have been rejected by Government;.

(d) if so, what are the industries, with
names and addresses, whose cases have
been rejected and what are the reasons
for their rejection; ang

(¢) why this limit was made only for
ten industrial houses and not more?

THE MINISTER OF INDUSTRY
AND MINES (SHRI NARAYAN DATT
TIWARI): (a) and (b). Registration of
new industries or expansion of existing
capacity in respect of certain items is not
encouraged in the SSI sector on ac-
count of raw material constraint or ex-
cessive installed capacity. Considering the
difficulties of transportation and ihe acute-
backwardness, such restrictions can be
reviewed in respcct of proposals received
from the North-eastern Region and suit-

able relaxation allowed in  deserving
cases. !
(¢) No, Sir.

(d) and (e) Do noy arise,

Modernisation and expansion of Durgapur-
Steel Plant

527. SHRI B. V. DESAIL: Will the Min-
ister of STEEL AND MINES be pleased .
to state:

(a) whether it is a fact that Govern-
ment have decided to go ahead with the
Rs. 1200 crore modernisation and expan-
sion scheme of the Durgapur Steel Plant;

(b) if so, whether both the Steel Autho-
rity of India and MECON had submitted
a project report on the modernisation and
expansion of the Durgapur Steel Plant
to the Ministry;

(c) if so, tb what extent the Govern-.
ment have accepted its recommendations;.
and
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(d) what steps are being taken to start
.this modernisation plan?

THE MINISTER OF STEEL AND
MINES (SHRI NARAYAN DATT TI-
WARI): (a) to (d). SAIL/MECON
have prepared an Approach  Note qn
modernisation of Durgapur Steel Plant in
two stages at an estimated cost of Rs.
1154 crores, Detailed Project Report is to
‘be commissioned by Durgapur Steel
Plant. On receipt of the DPR further ac-
tion on the modernisation/development
plan of Durgapur Steel Plant would be

taken up.

‘Licences to cycle rickshaw pullers in Delhi

528. SHRI G, Y. KRISHNAN: will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that a num-
‘ber of cycle rickshaw are in operation in
the areas of old Delhi;

(b) whether Government are — awareé
that sometimes the number of these cycle
rickshaw is much more than persons and
‘it is difficult to walk on the road in the
.areas of Ajmeri Gate, Hauz Qazi, Khari
Baoli, Dariba and other popular areas in
the evening;

(c) whether ~ Government have any
.check to limit the licences to the rickshaw
pullers and not to disturb them from the
‘places in which they had been plying
their vehicles; and

(d) whether it has also come to the
‘notice of Government that the owners of
cycle rickshaws are simply using the union
for getting benefits for themselves?

THE MINISTER OF STATE IN THE
"MINISTRY OF HOME AFFAIRS (SHRI
"P. VENKATASUBBAIAH). (a) to (d).
“The MCD have reported that a large
.number of cycle rickshaw ply on the busy
‘roads of old Delhi and occupy consider-
:able space thus causing obstruction to the
smooth flow of vehicular traffic and
pedestrisns, The Traffic Police takes re-
gular action to clear the roads and re-
«move the obstruction caused by unauthor-
iised Parking of cycle rickshaws. They
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are also making efforts to earmark speci-
fied places for parking of rickshaws to
avoid congestion on the roads. The MCD
have formulated a scheme for the issue
of new licences to the eligible owner-
rickshaw pullers only, It has not so far
been possible to implement the scheme be-
cause of injunction from the Courts.

Demoralisation and frustration among
Indian Scientists returning from abroad

529. SHRI RAM LAL RAHI: Will
the PRIME MINISTER be pleased to
State:

(a) whether she held any discussions in
U.S.A. regarding setting up of a Cor-
poration to Channel non-resident invest-
ment of Indians into the country in high
powered technology areas and (hus using
the services of Indians;

(b) whether it is correct that many of
the Indian Scientists who have come
from abroad to serve their country are
demoralised and frustrated due to lack of
proper environment for work in thg coun
try;

(c) whether before inviting Indian
Scientists living abroad to return to India,
Government will first look after the Scien-
tists many of whom ‘have been trained
abroad and have distinguished careers;
and

(d) whether Government are aware
that there is a complete sense of de-

moralisation amongst majority of the
local Scientists especially those working
in LCAR. I.C.M.R. and Defence

Science Laboratories and if so, the reme-
dial steps proposed to be taken?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) Discussions
were held at official levels before and
during the Prime Minister’s visit to the
USA regarding the prospect of setting up
an appropriate organisation to facilitate
the transfer of technology and invesiment
of funds in selecied high-technology areas
by Indians residing in U.S.A.

(b) No. Sir,
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(c¢) All encouragement and support is
being given and will continue to be given
to Indian scientists and technologists who
have been lrained in this country and
abroad.

(d) No, Sir. .

Supply of Cement to Rajasthan

530. SHR1 KRISHNA KUMAR GO-
YAL: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Rajasthan State Govern-

ment has urged the Centre to increase
its cement quota;

(b) the quarterly requirement of ce-
ment of the State and present quota for
the same; and

(¢) the response of the Centre in this
regard?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): (a) to (c).
Prior to the introduction of scheme of
partia] de-control of cement, State Gov-
ernment of Rajasthan had indicated their
quarterly requirement of cement as 3.50
lakh tonnes. The State Government was,
however, giving a quarterly allocation of
1.64 lakh tonnes of cement, during the
quarter II1I/1981 prior to the introduction
of the scheme of partial de-control of
cement. The quarterly allocation of levy
cement fixed with effect from  quarter
11/1982 is, however, 60,600 tonnes. In
addition, allocations of levy cement for
Irrigation and Power Projects in Rajas-
than during the quarter II/1982 and
111/1982 were 79,400 and 78,900 tonnes
respectively, In addition, non-levy cement,
which is free from price and distribution
, control, is also available in the open mar-
ket, Increase of the allocation of levy
cement to the State would be possible only
with increaseyq availability of levy cement,
for which every effort is being made.
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Setting up of Industries in Madhubani
and Palamau Districts

531. SHRI BHOGENDRA JHA: Will
the Minister of INDUSTRY be pleased
to state.

(a) the latest position with regard to
the industrial nucleus centres to be estab-
lished in Madhubani and Palamau Districts
of Bihar; ‘

(b) how many registered  industrial
units including those for self-employment
are unable to start production in Madhu-
bani and Durbhanga Districts and the
reasonsg therefor;

(c) whether any bank branch is re-
fusing to finance for setting up of such
units; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) A Task Force
consisting of Central and State officials
had been set up to report on all project
possibilities with maximum ancillary link-
ages that can be taken up in Madhubani
and Palamau districts identified for the
nucleus plant programme, The Task For-
ce has since submitted its report, which
is being examined.

(b) to (d). Public Sector Banks play
a supplemental role in assisting the im-
plementation of specific Government pro-
grammes directed towards providing op-
portunities for gainful self-employment to
the people for whom the programmes
have been formulated. In addition, all the
Banks have been endeavouring to create
self-employment opportunities for the un-
employed, both educated and uneducated,
by simplification of their lending proce-
dures, quick disposal of applications, re-
laxations in requirement of margins and
security etc. District Credit Plans have
been drawn up for all the lead Districts,
keeping in view the employment genera-
tion aspect of credit deployment.

Specific cases of denial of Bank credit
by any branch brought to the notice of
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Government/Reserve Banok of India are
looked into for appropriate action.

Detailed unit-wise information is only
available with the State Government,

Revision in the plan outlay of Sixth Five
Year Plan

532, SHRI ASHFAQ HUSSAIN: Will
the Minister of PLANNING be pleased
to state: 3

(a) whether there is any thinking in
the Planning Commission for revision in
the plan outlay of Sixth Five Year Plan;

(b) have Planing Commission review-
ed or intend to review the plan progress;

(c) are the Government convinced that
the targets of the Sixth Plan will be
achieved;

(d) if so, the details of the achicve-
ments of the Sixth Plan for the preceding
two years;

(¢) have Government done any mid
plan appraisals; and

(f) the results of this appraisal?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) A mid-
term appraisal of the Sixth Plan is in
progress. Any revision in the outlay for
the Plan would be considered only after
this appraisal is completed.

(b) Yes, Sir.

(c) The precise position would be
known only after the mid-term appraisal
of the Plan is completed.

(d) These are given in the Annual
Plans for 1981-82 and 1982-83 which
have already been laid on the Table of
the House.

(e) and (f). As stated in reply to
part (a), the mid-term appraisal of the
Plan is in progress and this is yet to be
completed,
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Accuracy of HMT Quartz Watches

533. SHRI ASHFAQ HUSSAIN: Will
the Minister of INDUSTRY be pleased to
state; iy

(a) what is the accuracy level of HMT
Quartz watches;

(b) whether they are inferior to Sei-

cko or Citizen watches;
(c) if so, in what respect; and

(d) the main reasons that the HMT
Quartz watches the “Time Keepers to the
Nation” failed to get the title of Official
time keepers of the 9th Asian Games?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI NA-
RAYAN DATT TIWARI): (a) The ac-
curacy of HMT Quartz watches is -+ 15
seconds per month,

(b) No, Sir,
(c) Does not arise.

(d) HMT does not manufacture fae
equipment used for timing sports events
such as those of 9th Asian Games.

Government officials involved in  escape
of Shri S. N. Bakhia from Goa Jail

534, SHRI R. N. RAKESH. will the
Minister of HOME AFFAIRS be pleased
to state:

(a) particulars of the Government offi-

_cials who were blamed in the CBI report

for the escape of alleged notorious smug-
gler, Shri Sukur Narain Bakhja from the
Goa, Jail;

(b) details of action taken against the
individual officials; ang

(c) preventive measures taken by Gov-
ernment to stop such recurrence in

future?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI. P. VENKATASUBBAIAH): (a)
and (b). A comprehensive enquiry by the
CBI into the escape of Shri Sukur Nara-
in Bakhia from the Goa Jail had been
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ordered and the enquiry is under pro-
gress. '

(c) The nature and extent of the pre-
ventive measures necessary to obviate the
recurrence of cases of this nature will be
determined after the findings of the CBI
enquiry become known.

“Pollution of lakes and rivers in the
country”

536. SHR1 AMAR ROYPRADHAN:
Will the PRIME MINISTER be rpleased
to state:

(a) whethey it is a fact that the lakes
and rivers of the country have been gross-
ly polluted and highly silted with organic
waste matter ang toxic effluents;

(b) if so, the details thereof; and

(c) the action taken to prevent this
by Government?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHR1 DIGVIJAY SINGH): (a) and
(b). No. Sir. However, the lakes and
those reaches of rivers which receive mu-
nicipal wastes from Class 1 and Class IT
cities and effluents from Industrial com-
plexes are often polluted.

(c) The Government of India has en-
acted the water (Prevention & Control of
Pollution) Act, 1974 and the Central and

the State Boards for the Prevention and
Control of Water Pollution have been

constituted to take necessary action for the
prevention and Control of Water Pollu-
tion under the provisions of the Act.
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Turbine Blades of Units of Rajasthan
Atomic Power at Kota

538. SHRI BHEEKHABHAI: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that turbine
bladeg of the first and second Units of
Rajasthan Atomic Power Project at Kota
were not of the Internationa] specifica-
tions;

(b) whether due to the improper
vigil and operational expertise there is
frequent break down; and

(c) and action Govt, are taking to
rectify the situation?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS, OC-
EAN DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C.P.N.
SINGH): (a) No, Sir.

(b) No, Sir.

(c) All the Blades in the third and
fourth stages of the high pressure Rotor
in both the Units of the Station have been
replaced with bladeg of improved design
and blades in the second stage have been
strengtheneq by suitable modifications,

Status of Minorities Commission

539. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Minorities
Commission hag demanded that status
and powers equal to that of the Com-
mission for Racial Equality in Britain
should be conferred on it to make it ef-
fectively;

(b) if so, the details thereof; and

(c) the decision of Government there-
on ? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) to (c). Attention in this connection
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is invited to the Government comments.
contained at Serial No, 10 in the appen-
dix to the Memorandum of Action 'l“aken
on the Third Annual Report of the Mino-
rities Commission for the year ending
31st December, 1980 which wag laid om
the Table of the House on the 3rd August,
1982.

Introduction of Leave Encashment during
Service Period

540. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have since
taken any final decision to introduce
leave encashment during service period
in the interest of the Government emplo-
yees as wel]l ag Government; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) At
present there is no proposal to allow en-
cashment of leave to Central Government
employees during the period of their
service.

(b) Does not arise.

Proposal to remove Tibetans and Chakmas
from Arunachal Pradesh

541. SHRI
Will the Minister
be pleased to state:

AMAR ROYPRADHAN:
of HOME AFFAIRS

(a) whether it is a fact that Govern-
ment have received a proposal to remove
the Tibetans and Chakmas lining in the
Union Territory of Arunachal Pradesh and
withdrawal of trade licences from foreign-
ers and non-Arunachalis; and

(b) if so, the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). Recently the All Arunachal Pradesh
Students Union haq put forward certain
demands which included removal of
foreign nationalg (refugees) and with-
drawal of trade-licences from non-Aruna-
chalis, ’
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(2) Chakma and Tibetan refugees were
settled in Arunachal Pradesh under sche-
mes of rehabilitation, The question of
their remova] from Arunachal Pradesh

does not arise.

(3) With a view to encouraging local
tribal entrepreneurs to take to trades, the
Government of Arunachal Pradesh have
been circumspect about grant of trading
licences.
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Purchase of Sub-Standard Paints

544, SHRI D. L. BAITHA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government departments
purchase paints in heavy quantity through
tenders and lowest tenders are accepted
on the basis of lowest quotations;

(b) if so, the total quantity purchased
by various departments of Government im
the year 1981-82, the rate and source of
supply with full particulars;

(c) whether the paints gupplied were
not of standard quality due to which
heavy corrosion took place and the nation
had to sustain an estimated loss of Rs.
650 crores; and

(d) whether Government are aware of
the fact that the National Committee om
Science ang Technology had estimated
ag early ag 1973 the loss due to corrosiom
in the country at Rs. 400 crores; and

(e) if so, what steps have been takem
or are proposed to be taken to ensure the
supply of standard quality of paint and
stop heavy corrosion thereby resulting in
national loss?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) to (e). Informa-
tion is being = collected from various
Departments and will be laid on the Table
of the House.
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Annual Census of Undertrials in Jails

545. SHRI RAJESH KUMAR
SINGH

SHRI RASHEED MASOOD:

Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware of
the recent Supreme Court directive to the
Governmen; of Bihar to make an annual
census and to submit to Patna High Court
a list of undertrials detained in jails for
more than 18 monthg without committal
proceedings or after the commencement
of trial;

(b) if o, whether Government propose
to ask all the State Governments for
such a census for speedy justice;

(c) if so, the steps taken by Govern-
ment in thig direction; and

(d) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir. The Supreme Court hag recently
issued orders for the Govt. of Bihar to
make an annual census of undertrial per-
sons who are in jails for a period of more
than 18 months without committal pro-
ceedingg or trial having commenced,

(b) to (d). State Governments have
""been advised from time to time to examine
the cases of undertrial prisoners and consi-
_der their release on bail/personal bonds
and providing the services of counsels to
them, However, it is for the State Gov-
ernmentg themselves to consider making
periodic census of undertrial prisoners
whose trials/commitment proceedings
have not commenced and take other mea-
sures for speedy justice,

Groth of Private Industry

546. SHRI RN, RAKESH: Will the
_/Minister of INDUSTRY be pleased to
state:

~ (a) whether Government’s attention has
_ been drawn to the sudden spurt in the
" growth of private industry as reported in
‘India Today’ dated 31 July, 1982;
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(b) whether Government consider such
concentration of wealth in keeping with its
policies; and

(c) whether Government propose to
halt the phenomenal growth of some of
the businessmen; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) Gov-
ernment have seen the Report.

(b) to (d). The Industrial Policy Reso-
lution of 1956 and subsequent Govern-
ment’s decision of 2nd February, 1973
have assigned specific role to the private
sector including large industrial houses.
The private sector is also free to develop
in the fields allotted to them. There are,
however, certain restrictions on the growth
of monopolies etc. under the MRTP Act.
Apart from these there is no proposal to
restrict the growth of private sector in-
dustry if it ig within the role allotted to
them.,

Ownership of Vehicles by Rickshaw
Pullers in Delhi

547. SHRI R.N. RAKESH. Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) the reasong for such inordinate de-
lay in implementing the scheme ‘Rick-
shaw Pullers of Delhi to become owners
of the vehicles with the help of Nationa-
lised Banks’;

(b) particulars of the  Government
agency who is responsible for such inor-
dinate delay;

(c) the action taken or proposed to be
taken against those responsible for such
inordinate delay; and

(d) what steps Government propose to
take for speedy implementation of the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) to (d).
Information is being collected and will
be laid on the Table of the House.
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Crises in Steel Tube Industry

548. SHRI RN, RAKESH: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government are aware of
the crises recently erupted in the Steel
Tube Industry due to high prices of raw
material resulting in the closure of certain
units;

(b) what are the other causeg for clo-
sure of these Steel Tube Units; and

(c) what steps Government propose to
take to overcome the crises?

THE MINISTER OF INDUSTRY
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) No, Sir. No firm
hag reported closure,

(b) and (c). Do not ariée.
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550. SHRI DAYA RAM SHAKYA:
SHRI JAT NARAYAN ROAT:
SHRI SURAJ BHAN:

Will the Minister of PLANNING be
pleased to state:

(a) up-to-dated details of progress/
shortfall from targets related to each of
the new 20-Point Programme in each of
the States and Union Territories;

(b) what were the targets fixed and
amountg of expenditure provided; and

(c) ‘amounts unspent on each point in
each State?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) Statement-I
indicating the progress of implementation
of the 20-Point Programme in States/
U.Ts. for the period April—August 1982
on items covered in the Monthly Progress
Report vis-a-vis annual targets are laid on
the Table of the House. [Placed .in
Library. See No, LT-5466/82]. Date for
Tripura and West Bengal are for the
period ending July and June, 1982 res-
pectively. Information about itemg not
covered in the Monthly Progress Report
for the period April-June, 1982 is also
given in Statement-II laid on the Table of
the House. [Placed in Library. See No.
LT-5466/82].

(b) The targets for the States/U.Ts
under different points are given in the
Statement-1 referred to at (a) above, The
outlays provided in the 1982-83 plang of
States and U.Ts for the different 20 points
are given in in Statement-IIT laid on the
Table of the House. [Placed in Library.
See No. LT-5466/82]. ...

(c) Information about the unspent
amounts on each point in States and U.Ts.
would be available only after the year
1982-83 ig over. .
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Rivision of Lists of SC/ST

553. SHRI VIJAY KUMAR YADAV:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his Ministry has asked the
State and Union Territory Administrations
to furnish their comments on six proposals
made in the matter of revision of lists of
Scheduled Castes and Scheduled Tribes;
and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir.

(b) In view of Article 341 and 342 of
the Constitution, amendments in the exist-
ing lists of Scheduled Castes and Scheduled
Tribeg require an Act of Parliament, In
this context all the proposals, representa-
tions, recommendations and suggestions for
the revision of the list of Scheduled Castes
and Scheduled Tribeg have been referred
to the State Governments/UT Administra-
tions concerned for comments. The com-
ments from some of them are yet to be
received ang they are being regularly re-
minded. After the comments from all
the State Governments/UT Administra-
tiong are received, the matter will be
further processed.

Demand of Pig Iron and its Production in
the Country

554. SHRI VIJAY KUMAR YADAV:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that the country’s
demand for pig iron is more than its
indigenous availability;
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(b) if so, the production of pig iron
during the last five years and its demand;

(c) to what extent the shortage was
met by imports; and

(d) what measureg are being taken to
increase the production of pig iron?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) to (c). The figures
of estimated demand, production and
import of pig iron during the last 5 years
are as follows:—

(Million Tonnes)

Year Demand Product- Import
ion

1977-78 . . 1.15 1.53

1978-79 . . 1.40 1.59 .

1979-80 . . 1.65 1.09 1.427) Includes import figures of sponge iron also.

1980-81 . . 1.70 1.43 1.74

1981-82 . 5 1.68 1.27 0.12 Only canalised imports from the 4th Sept.

81 to gist March, 82).

1982-83 . s 1.70 1.40 0.17 (canalised imports from April to August,

(estimated) 82). .

For the year 1982-83, import of 5 lakh
tonneg of pig iron is planned to maintain
a situation of easy availability.

(d) SAIL are making efforts to improve
productivity from the gavailable blast fur-
naces in Steel Plants by the following
methods:—

(i) adopting latest technology includ-
ing injection of coal dust and lime; and

(ii) making efforts through coal sec-
tor to improve the quality of coking
coal.

Unwillingness of M/s, Gillette to conform
to policies of Government for bhlades
Manufacturing

555. SHRI TARIQ ANWAR: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the American Multinational
Gillette are not willing to conform to
Government’s policies regarding patents,
trade marks quality guarantee, transfer of
latest technology and some other matters in
the manufacture of blades in India; and

(b) if so, the action taken by the
Government?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI). (a) M/s. House of
Poddar Enterprises has been issued a letter
of intent for the manufacture of stainless
steel razor blades in technical and financial
collaboration with the Gillette Company,
USA on the basis of non-resident equity
participation besides a royalty and a lump-
sum knowhow fee. The applicability of
the various pointg referred in the question
will only arise after the agreement comes
into force,

(b) Doeg ot arise.

Non-Implementation of Reservation
Policy for SC/ST

556. SHRI HARIHAR SOREN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether non-implementation of the
reservation policy for S.C. and S.T. by
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some

Government  Ministeries/Depart-
mentg have come to the notice of Govern-

‘ ment;

-

/

)

.

(b) if so, the reasons for not providing
reservation to SC and ST by those Gov-

. ernment Ministries/Departments; and

(c) the guidelines sent or proposed to
be sent by hig Ministry to those Govern-
ment Ministries/Departments in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Some
times representationg are received from
different sources about mis-application of
reservation orderg in individual cases and
on actual or presumed non-implementation
of Government’s instructions relating to
reservations.

(b) Ministries/Departments are all
required to provide reservation for Sche-
duled Castes/Scheduled Tribes, They are
also required to follow the instructions
issued in this regard by the Department
of Personnel & A.R,

(c) Varioug instructions issued by the
Department of Personne] & A.R. on re-
servation and the concessions extended to
Scheduled Casteg & Scheduled Tribes in
the matter of employment in Government,
from time to time, are available in the

Brochure on Reservation for Scheduled
Castes and Scheduled Tribes, which have
been sent to all the Ministries/Depart-
ments,

Help Sought from International Sateilite
Organisation t, Reduce lost Capacity of
INSAT-I

557. SHRI B.V. DESALI:
'SHRI K. MALLANNA:
SHRI GHULAM RASOOL
KOCHACK .

. 'Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that India is

negotiating with the International Satellite

Organisation in Washington for help to

ASVINA 14, 1904 (SAKA)

'NAL ENERGY SOURCES IN

~ Written Answers 150

reduce the lost capacity of its own
INSAT-I which has been declared dead;

(b) whether the International Satellite
Organisation hag informed India that it
has the spare capacity to come to the aid
of India in its current difficulty provided
it takeg quick decisions;

(c) whether India hag taken any decision
to get the help from the Organisation;

(d) whether any delegation wag sent to
Washington for discussion; and

(e) if so, the outcome of the discussion
and by what time the final decision for
helping India is likely to be taken?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS, OCE-
AN  DEVELOPMENT AND THE
DEPARTMENT OF NON-CONVENTIO-
THE
MINISTRY OF ENERGY (SHRI C.P.N.
SINGH): (a) and (b). It has been decided
to lease two transponder gpare capacity
from the International Telecommunica-
tions Satellite Organisation (INTELSAT)
to restore a gkeleton, essential satellite-
based Telecommunicationg services until
availability —of INSAT-IB. Part trans-
ponder lease operating before INSAT-TIA
telecom operationalisation hag been exten-
ded and the seven telecom earth stations
have already been made operational. For
restoration of the television distribution
satellite service to eight TV transmitters
not connected by the existing P&T terres-
trial microwave system ag well as the
twenty additional locations to be provided
with low-power rebroadcast TV coverage
from ASIAD-82 onwards, it is proposed
to lease one transponder from INTELSAT
for a period of one year from 1st Novem-
ber 1982. Confirmation of the availabi-
lity of the spare transponders has been ob-
tained from INTELSAT,

(?) Question of any help other than
availability of gpare capacity, on a com-

mercial basis, from INTELSAT does not

arise,

(d) No, Sir,
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{e) Does not arise. The actions are
~already underway on the basis of contin-
. gency plans evolved by our experts and
«communications regarding availability of
spare capacity exchangeq with INTELSAT.,

‘Central Directive to States to raise Addi-
tional Resources .

558. SHRI B.V. DESAI:
SHRI P.M. SAYEED:
SHRI MOHAN LAL PATEL:
SHRI NAVIN RAVANI:

Will the Minister of PLANNING be
pleased to state:

(a) whether Centre has once again
-asked the State Governmentg to raise ad-
ditional resources by revising upwards
power tariffs, bus fares and irrigation rates
to ensure that their development plans are
not jeopardised;

(b) if o, whether Planning Commis-
sion hag pointed out that States efforts to
raise the promised amount through new
measures have been only half successful;

(c) whether the State Governments had
agreed to raise additional sum of Rupees
676 crores during the current year; and

(d) whether the Planning Commission
has also pointed out that in the Central
Sector efforts chould be made to mobilise
additional resources?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) The Plan-
ning Commission has, from time to time,
impressed upon the State Governments the
need to raise adequate resources and to
confine their expenditures within the avail-
able resources.

(b) Yes, Sir. Attention is invited to
para 3.34 of the Annual Plan 1982-83
document which has already been placed
before the Parliament. Since then, some
State Governments have taken further
measures,

(¢) Yes, Sir. The agreed target ¢t of
additional resource mobilisation of Rs. 676
crores for 1982-83 indicated in the Annual
Plan document included a provisional tar-
get of Rs. 47.63 crores for West Bengal
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which was subsequently revised to Rs, 27.7
crore as a part of the finally approved plan
for the State for 1982-83. Consequently,
the agreed target of Additional Resource
Mobilisation for the Annual Plang of the
States for 1982-83 is now Rs. 656 crores.

(d) Yes, Sir. _'

Compensation fo Rape Victims

559. PROF. AJIT KUMAR MEHTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that recent trend
has developed in Government to compen-
sate the women subjected to brutal rape
and other acts of outraging their modesty
by a paltry sum ranging from Rs. 500 to’ (
Rs. 1000; and

(b) whether Government would consi-
der the desirability of adopting more
stringent measures to check such incidents
rather than paying compensation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) There
is no specific information or report with
the Government to conclude that a recent
trend has developed in Government to
compensate the women subjected to bru-
tal rape and other acts of outraging their
modesty by a paltry sum of Rs. 500 to
Rs. 1000.

(b) A bil] to amend I.P.C., Criminal |
Procedure Code and the Evidence Act
viz, the Criminal Law (Amendment) Bill, '
1980 had already been introduced on
12-8-1980 in the Lok Sabha, which seeks’
to make more stringent punishment for
the offence of rape. The bill is at present
under the consideration of a Joint Com-
mittee of both thy Houses of Parliament.

Call-Girl Racket in five star Hotels in
Delhi

560. PROF. AJIT KUMAR MEHTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a. call-girl racket operating
in the five star hotels in the capital was _
recently unearthed;
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(b) if so, the detailg thereof;

(c) the number of such cases that
fjy came to light during the last two years;
and

(d) the precise measures proposed to be
taken by Government to prevent the five
star hotels in involving themselveg in the
racket so as to discourage the people in
that profession?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) to (c).
No Call-girl rackets operating in the Five
Star Hotels in the Capital have been un-
earthed in the recent past or during the
) lasy two years,

(d) A close watch is maintained by the
police in this regard.

Orders on dealings with Anonymous and
Pseudonymous Complaints

561. DR. A.U. AZMI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the orders on the dealing with ano-
nymous and pseudonymous complaints to-
gether with copies of Government orders
issued on the subject, if any;

(b) whether Government propose to re-
iterate the same as people are being haras-
sed by the authorities on the anonymous
and pseudonymous letters; and

(c) whether the police authoritieg will
be instructed to refrain from calilng people
to the Police Stations on frivolous comp-
laints/information but instead to carry out
investigations on the spot?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). Crime complaints and other related
criminal matterg are primarily within the
purview of the State Governments who
are competent to look into specific comp-
laintg in accordance with the procedure
laid down in the LP.C. and Cr. P.C. As
regards government servants, the policy of
the Centra] Government is not to take any
action on anonymous and pseudonymous
complaints,
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(c) The Government of India have
issued guidelines to State Governments-
from time to time to ensure that the police:
force behave always in a humane manner
and that alleged cases of police excesses
should be taken mnotice of seriously and
dealt with firmly, wherever they occur,

Revision of orders on Dismissal/Removal/
Compulsory Retirement

562. DR. A.U. AZMI: Will the Minis-
ter of HOME AFFAIRS be pleased to
state:

(a) whether the rules emanating from
1964 onwards have any relevance with
the changed circumstances and whether the
necessity of consolidating and revising re-
tirement and suspension have been felt
and whether there is any proposal to do
so now taking the discretionary powers
given to the authorities and laying ex-
haustive guidelineg to be followsd by them;

(b) whether the suspended officials have
been given their subsistence allowance re-
gularly in time or some cases of inordi-
nate delay in the paymen; thereof have
come to the notice of Government; and

(¢) whether there is any proposal to
revise the subsistence allowance keeping
in view the high cost of living these days?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBIAH): (a) Detailed
instructions  already exist in the CCS
(CCA) Rules 1965 and other relevant
rules regarding the procedure to be follow-
ed in connection with dismissal/removal/
compulsory retirement and guspension, The
various provisions contained in these rules
are amended whenever any occasion for
such amendment is considered necessary.
The rules, ag they exist. are considered as
sufficiently exhaustive and, as such there
is no proposal to revise them,

(b) There is no central agency which
compiles information regarding delay, if
any, in the payment of subsistence allow-
ance. There are different appointing
authorities or disciplinary authorities etc.
in different Ministries|Departments|Offices -
as well as attached and subordinate offi-
ceg of the Govt. of India for placing
different categories of Government ser--
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vantg under suspension under Rule 10 of
the CCS (CCA) Rules, 1965. As such,
neither it is possible to collect this infor-
‘mation nor will the efforts required to
collect the information be commensurate
with the results to be achieved. However,
all the Ministries/Departments/Offices of
‘the Government of India are required to
adhere to the instructions regarding ex-
‘peditious payment of subsistence allowance
scrupulously,

(¢). No, Sir.

Quantity of levy cement allotted to States

563. SHRI KRISHNA KUMAR GO-
YAL: Will the Minister of INDUSTRY
be pleased to state:

(a) the quantity of levy cement allotted
to States by the Centre after decontrol;

(b) whether it is a fact that the Centre
had reduced the guota and was now supply-
ing less cement thereby hampering pub-
lic works and agricultural purposes;

(¢c) whether Centre would give more
levy cement to meet the increased demand
of States; and

(d) if so, the details thereof?
THE MINISTER OF INDUSTRY AND

STEEL AND MINES (SHRI NARAYAN
DUTT TIWARI): (a) A statement indicat-
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ing allocation of levy cement to State
Governments|Union Territory Administra.
tions during the last three quarters  of
1982 is attached.

(b) Under the scheme of partial de-con-
trol of cement, bulk allocation of levy
cement to the States| Union Territorjes is
made only in respect of categories eligible
to draw levy cement under the new policy.
These allocations are, therefore, less than
the allocations given to the States|Union
Territories prior to the introductjon - of
the scheme of partial de-control, How-
ever, separate additional direct allocations
of levy cement are made for priority sectors
of TIrrigation and Power in the States/
Union Terrjtories. In addition, cement is
also available in the various States|Union
Territories in the open market. State Gov-
ernments/Union Territory Administrations
are expected to provide adequate alloca-
tion of cement for public works and ag-
ricultural purposes from within the over-
all allocation of levy cement placed at
their disposal.

(¢) and (d). Increase in the allocation
of levy cement to the States/Union Terri-
tories would depend on the increased
availabiljty of cement for which every
effort is being made.

Statement

Statement indicating allocation of Levy Cement to State Governments| Union Territory Administrations durs
ing the last there quarters of 1982 (in thousand tonnes).

am—

S. Name of the State/Union Territory Allocation of levy cement in
No,
Qr. 1I/82 Qr.III/82 Qr.IV/8a
1 2 3 4 5
1 Chandigarh R : 12.5 17.5 17.5
2 Delhi 51.5 51.5 51.5
3 Haryana 49.7 49.7 49-7
. 4 Himachal Pradesh . . § % . % 19.8 19 8 19.8,
S 1 Jammu & Kgshmir 5 : . o . . 27.6 27.6 27.6
yl Rajasthan . ot . . . . 60.6. ¥ 60.6 60.6

-
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1 2 3 4 5
Uttar Pradesh . ; : R y 242.9 242.9 242.9
Punjab . . . . . X . 72.4 72.4 72.4
9  Assam ” . § " ” . g 28.8 228.8 28.8
10 Arunachal Pradesh . i . . . . 13.1 13.1 1.1
11 Bihar o . : ‘ " . 129.1 129.1 120.1
12 Meghalaya a & . 3 s 17.6 17.6 17.6
13 Mizoram . : ‘ v ’ & 6.4 6.4 6.4
14 Manipur . 5 . s . . . 9.2 11.7 .7
15 Naguland . 14.0 14.0 14.0
16 Orissa . . . . . . . 77.8 87.8 57.8
17 Sikkim " ¥ " 11.5 11.5 11.5
18 Tripura . 4 . . . . . . . 10.7 10.7 10.7
19 West Bengal . . . . . . 146.4 146.4 146. 4
20 Dadra Nagar Haveli . ¢ 1.5 1.5 1.5
21 Goa, Daman & Diu ¢ 13.9 13.9 13.9
22 Gujarat e B & 122.4 122.4 122.4
23 Madhya Pradesh . » . ¢ # . » 106.3 106.3 106.3
24 Maharashtra . . . " . . . . 167.5 167.5 167.5
25 Andhra Pradesh. . 119.9 119.9 119.6
26 Andaman & Nicobar Island ; . ‘ ‘ . 2.4 4-9 4.9
27 Karnataka A . " 78.8 101.7 96.7
28 Kerala . " . 63.4 63.4 63.4
29 Laccadive . . . 1.1 1.1 1.1
30 Pondicherry P 5.8 5.8 5.8

g1 Tamil Nadu

v . 142.3 142.3 142.3

Heavy unsold stockpiles of steel

564, SHRI SOMNATH CHATTERIJEE:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether he is aware that, while the
public sector steel industry are reehng
under heavy unsold stockpiles of steel
worth about Rs. 450 crores, the import is
still on in full swing; and

?(b) if 0, Government's reaction, there-
to

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) and (b), The stock
of saleable steel at SAIL Plants and stock-
yards as on 1-9-1982 was 10.62 lakhs ton-
nes. This cannot be considered excessive
ag thig is equivalent to about 2 months’
sales only. Imports are made to meet the
gap 1 demand and availability of specific
items to maintain a posmon of easy availa-
bility. A const;nt watch is kept on the’
pl;oductmn, deglansl and avml;blllty posi-
tion of steel.
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Law and order situation in the country

565. SHRI CHINTAMANI JENA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that law and
order situation in the country, partjcularly
in Punjab, Haryana, Mahrashtra and Delhi
is deteriorating day by day; and

(b) if so, the special steps being taken
to solve the problem and improve the
law and order situation in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and (b).
The law and order sjtuation in the coun-
try 1s generally under control. The respec-
tive State Governments are taking neces-
sary steps to maintain law and order in
their Areas. However, the Central Gov-
ernment is also helping the States as and
when necessary by providing additional
Forces to meet the situation.

Investment jn Maruti Ltd.

566. SHRI CHINTAMANI JENA: Wiil

the Minister of INDUSTRY be pleased to
state:

(a) what will be the total investment in
Maruti Ltd.; and

(b) ‘the details of the project, when the
work is likely to be started and when
the production is likely to be started?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI). (a) and (b) The total
investment in Marutj Udyog Ltd. would
be about Rs. 269 crores. The company
proposes to commence production of vehi-
cles in December, 1983. The volume of
production would be 20,000 vehicles in
1984-85 and this would be increased by
20,000 vehicles a year so as to reach
100,000 vehicles a year in 1988-89. The
vehicles to be produced would be a pas-
senger car, a mjcrobus and a van. A
Joint Venture Agreement has been signed
with M]s. Suzuki on the 2nd October,
1982, and the work on the project has
iommenced.
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Death of undertrial prisoners in States

567. DR. VASANT KUMAR PANDIT:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Star-
red Question No. 188 on 21 July, 1982
regarding deaths of undertrial prisoners jn
States and state:

(a) whether State Governments and
U.T. Administrations have furnished to
the Centre a list of deaths of undertrial
prisoners in various jails in the country
during 1980, 1981 and 1982 (upto Sep-
tember, 1982);

(b) if not, the reasons for the delay and
the action taken thereupon against the
States/Union Territories;

(c) whether instances of Blinding, Brand-
ing, Insanity, Brutality, Suicide in some
jails have come to the notice of the Centra]
Government; ‘

(d) whether Government have called tor
Reports from all the States/Union Terri-
tories thereon; and

(e) steps being taken to bring uniformity
in jail administration. maintenance and
treatment of prisoners, undertrials and
detenus?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and (b)
Information for the years 1981 and 1982
(upto the month of May) was to be collec-
ed from all the State Governments and
Union Territory Administrations with re-
ference to Starred Question No. 188 ans-
wered on 21st July, 1982. Information
pertaining to year 1981 has been received
from all the State Governments and Union
Territories. For the year 1982 informa-
tion upto June/July, 1982 has been re-
ceived from 17 States and all the U.T.
Administrations. However, periodic infor-
mation of this nature is not collected by
the Central Government on a regular basis,

‘Prisons’ is a State subject and the
question of any action against the State
Governmnets does not arise.

(c) Yes, Sir.

(d) Repdrt was called for from the
Government of Bihar in respect of cases
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of blindings and reports of are also called
on specific complaints,

(¢) The Model Prison Manual prepared
by the All India Jail Manual Committee
in 1959 aims at, among other things bring-
ing a general and broad uniformity in
matter connected with care, Welfare, dis-
cipline, training amd treatment of adoles-
cents and adult offenders. The Committee
on Jail Reforms set up by the Govern-
ment of Indja is also comprehensively
examining the various aspects of prison
administration and allied matters with a
view to evolving an effective strategy for
prison reforms in the country.

Revision of State Jail Mannuals

568. DR. VASANT KUMAR PANDIT:
‘Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether State Governments and
Union Territory Administrations in the
country have their own Jail Manuals and
Rules and Regulations ‘regarding mainten-
ince of prisoners;

(b) whether Government agree that
majority of their State Jail Manuals are
outdated and are based on old Jail
Manuals framed by British rulers;

(¢) if so, whether Government have
initiated a move to reform all the Jail
Manuals and Jail Rules and Regulations
by framing a Model Jail Manual for all
States; and

(d) what is the policy of Government to
bring uniformity in all States regarding
jails and connected matters concerning
maintenance and adminjstration of  pri-
soners or detenue?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (d).
All States except Sikkim have their own
Jail Manuals. Sikkim is presently follow-
ing the provisions of the Model Prison
‘Manual prepared by the All India Jail
Manual Committee appointed by the Gov-
ernment of India in 1957. Amongst the
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Union territories, only Andaman & Nigo-
bar Islands and Pondicherry have their
own prison rules mostly on the lines of
the provisions of the Model Prison Manual;
Chandigarh and Delhi follow the Punjab
Jail Manual; Dadra & Nagar Haveli have
adopted the sub-jail Manual of Mahara-
shtra; and Mizoram follow the Assam
Jail Manual, Arunachal Pradesh which do
not have any jails and Lakshadweep which
have three small sub-jails with no pri-
soners for most part of the year, have no
jail manuals.

2. With a view to enabling States to
revise their Jajl Manuals, Government of
India appointed in 1957 the All India Jail
Manual Committee which prepared a
Model Prison Manual. The Model Prison
Manual aims at, among other things, bring-
ing a general and broad uniformity in
matters connected with care, welfare, dis-
cipline and training, treatment of adoles-
cent and adult offenders and also the re-
quired degree of coordination between the
law enforcement agencies and correctional
services. The Model Manual has been
commended to all States and Union Terri-
tories for adpotion as a set of guidelindg
for the purpose of revision of their res-
pective jail manuals. Presently, the Com-
mittee on Jail Reforms appointed by
the Government of India is comprehen-
sively going into all the aspects of jail
administration and connected matters,

Promotion of SC/ST as under secretaries

569. SHRI N. E. HOROQ: Will the Minis-
ter of HOME AFFAIRS be pleased to
state:

(a) the number of Scheduled Caste and
Scheduled Tribe Officers promoted as
Under Secretaries during 1980-81 and
1981-82 in the Central Government De-
partments; and

(b) the number of Under Secretaries
awaiting postings, if any, and the reasons
for delay jn their postings?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) and (b).
Please see the statement attached, Efforts
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are being made to provide long term ap- absorbed ag such by the respective Minis-
pointments as Under Secretary to the tries/Departments after coming in the
SC/ST Officers who have not yet been CSS Grade-I Select Lists.

Statement

Statement showing the number of SC|ST officers included in the CSS Grade I Select List for promotion as
Under Secretary in the various Ministries| Departments of the Government of India.

Select List for Date ofissue  No. of officers inclu-  No. of Officers app- No. of Officers who

the Year of the Select  ded in the Select List. roved for long term are yet to
List. postings as Under  approved for long
Secretary. term appointment as
Under Secretary.
SC ST - Sc ST sC ST
1979 . i) 27-6-1980 12 T 12
ii) 7-9-1982 14 8 ws o 14 8
1980 . 1) 22-12-1980 22 o 21 .5 1 .o
il) 7-9-1982 @11 i - . 11
1981 . 12-1-1982 19 2 6 o I 2
REMARKS:

1. @Includes the name of one officer whose name figure in the 1981 Select List issued
on 12-1-1982. .

2. Out of the 21SC/ST Officers included in the 1981 Select List, two SC Officers have
already retired.

Requirment of funds for Visakhapatnam (b) The 6th Five Year Plan includes a
Steel Plant provision of Rs. 1050 crorts. The actual
requirements will depend upon progress
570, SHRI SUBHASH CHANDRA of work.
BOSE ALLURI. Will the Minister of
‘STEEL AND MINES bg pleased to state: Yeleru Water Supply Scheme for Visakha-

patnam Steel Plant
(a) the amount needed for the Visakha- '

patnam Steel Plant upto 1982-83; and 571. SHRI 'SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of

(b) the indications of the expenditure STEEL AND MINES leased .
for the above project during the Sixth » ok e

Plan? (a) the cost of Yeleru Water Supply
Scheme for Visakhapatnam Steel Plant;
THE MINISTER OF INDUSTRY AND (b) the funds provideg by Gove it

STEEL AND MINES (SHRI NARAYAN

DATT TIWARI): (a) The expenditure on for this work during the current year; and
Visakhapatnam Steel  Project upto (c) what it is likely to be completed?
31-3-1982 was Rs. 217.02 crores. The

Budget Bstimates for 1982-83 are Rs. 250 THE MINISTER OF INDUSTRY AND
crores. The Revised Estimates for 1982-83 STEEL AND MINES (SHRI NARAYAN
are under preparation taking into account DATT TIWARI): (a) Yeleru Water Supply

.the actual progress of work, ; Scheme is being executed by the Govern-
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ment of Andhra Pradesh. The total cost
of the project is estimated at Rs. 147.02
crores out of which Rs . 107.36 crores
is the estimated cost of facilities required
to supply 73 MCD water to the Visa-
khapatnam Steel Plant to meet its ope-
rational requirement,

(b) Rs. 13 crores for 1982-83,

(¢) The Scheme, meant for meeting the
requirements of  Visakhapatnam Steel
Plant, is scheduled for completion by
October, 1984,

Mandal Commission Report

572. SHRI SUBHASH CHANDRA
BOSE ALLURI:
SHRI A. NEELALOHITHADA.
SAN NADAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have considered
the Mandal Commission Report; and

(b) if so, the main recommendations that
Govemnment have considered and by what
time these recommendations will be im-
plemented?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and (b).
The Report of the Second Backward
Classes Commission under the Chirman-
ship of late B. P. Mandal was laid before
each House of Parliament on 30-4-1982
alongwith the memorandum explaining ac-
tion taken on the Report wherein it had
been stated, inter alia, that the Central
Government had forwarded the Report of
the Commission to the State Governments
for obtaining their views. On receipt of
their views, the Central Government will
give further consideration to the Report
of the Backward Classes Commission with
a view to formulating their views on vari-
ous recommendations contained in  the

Report.

Harassment of Intelligence Bureau Staff

]

573. SHRI HARISH KUMAR GANG-
WAR: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether as reported to Indian Ex-
press dated 2 September, 1982 Intelligence

ASVINA 14, 1904 (SAKA)

Written Answers 166

Bureau staff belonging to the Employee
Association is under continued harassment;

(b) if so, the facts thereon; and

(c) whether Government propose to set
up an Administrative Tribunal in each
Department/Ministry immediately to cover
all categories of Government staff including
public sector etc., to soothen out per-
sonne] problems?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and (b).
It is not correct to say that the Intelligence
Bureau staff belonging to the so called In-
teligence Bureau Employees Association
(un-recognised) are under continued harass-
ment,

(¢) Governmnet is considering a proped
sal for setting up a Administrative Tri-
bunal at the centre to deal with service
matters of all Central Government em-
ployees, excluding members of Defence
and Para Military Forces. Details of
the proposal are yet to be finalised. There
is no proposal to set up an Administrative
Tribunal for each Department/Ministry
separately.

Setting up of tribunaly for speedy justice
in inquiry cases in Government Department

574. SHRI HARISH KUMAR GANG-
WAR: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Central Government had
announced the setting up of Administrative
Tribunals to cover all categories of staff
for speedy justice in various suspension/
departmental  inquiry/Central Vigilance
Commission cases pending;

(b) if so, the reasons for delay im
setting up of the Tribunals; and

(c) the number of various cases (as
under (a) pending as on 31st December,
1981 in different departments of Govern-
ment including subordinate offices, public
sector, etc, {

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) and (b).
The proposal relating to setting up of
Administrative Tribunals is still under ac-
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tive consideration of the Government. The
details of the proposed Tribunals are
yet to be finalised.

(c) This department neither monitors
information nor. collects the required in-
formation centrally. It is, thereforz, not
possible for this Department to furnish the
same. - . J

grd § gfaa wigea § seaiea
- faet  oafeai

575. 0 PENERE (S : F47 [ HaAT
I AT Y FAFL 2

(%) #ar Fw=g ¥ fooxr o
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‘12 gfeaw g uow e feaen
fafrde, =fwaT

13. S92 HTC TSI HIH A
FATAE, TG |

14. WTIT F&T FTLILA |

Representation of states to raise the
royalty of iron ore

577. SHRIMATI JAYANTI PATNAIK:
Will the Minister of STEEL AND MINES
be pleased to gtate:

(a) whether some iron ore producing
Statés have represented to his Ministry to
raise the royalty of iron ore;

(b) if so, the name of those States;

(c) whether their request to raise the
royalty has been considered;

(d) if so, the date from which the
enhanced rate has come into effect; and

(e) the detajls thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI RAM
DULARI SINHA): (a) to (¢). The royalty
rates on iron ore were last revised on

12-6-1978. Accoring to section 9(3). of

the Mines and Minerals (Regulation and
Development) Act, 1957 royalty rates on
any minerals cannot be increased more
than once during any period of four years.
In order to consider timely revision of
royalty rates, comments of all iron ore
producing States were called in January,
1982. The question of revision of royalty
rates ‘on iron ore is being processed in
the light of comments received from the
State Govts. like Orissa, Bihar, Maharashtra
and Andhra Pradesh, the Department of
Steel, the Ministry of Commerce and the
Federation of Indian Mineral Industries
(FIMI).

wgrerer W IR widrww § S /En
T A WA w1 qWTiES A
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Shortage of raw materials for Small Scale
Industries

579. SHRI MOHAN LAL PATEL: will
the Minister of INDUSTRY be pleased to
state:

(a) whether the supply of raw material
to small scale industries is not adequate
and they are suffering and facing great
hardship to survive as was mentioned dur-
ing the two-days meeting of the All India
Small Scale Industries Board, during the
month of August, in Delhi; and

(b) if so, the steps being taken in this
regard?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) In the meeting of
the SSI Board there was reference to the
distribution arrangements for certatin scarce
commodities with a special reference to
pig iron and coal. Although the overall
supply position of these items was more
or less satisfactory, Members felt that the
distribution arrangements needed to be
improved, It was felt that the financial
base of the State Small Industries (Corpo-
rations needed to be strengthened to enable
them to hold sufficient stocks of raw
materials. A suggestion was also made that
industrial units should be given the option
to buy from State Corporation or from
the Stockyards of SAIL. It was also sug-
gested that since imported pig iron re-
quires more finance in a lump-sum, its
allocation should be made to large units
and the indigenous production should be
reserved for the small units, The SAIL
authoritjes explained at the meeting the
arrangements for extending Stockyard faci-
lities for the benefit of small scale units.
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(b) Generaly the raw material availability
is kept under watch, Measures are being
taken to extend the Stockyard facilities of
SAIL and to make available stocks on
consignment basis to the State Corporations
who may be able to set up adequate faci-
lities for the purpose.

gleadl T naa'd € XA ofa®
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(w) feay safeeal F1 wft «r
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1 2 3 4
10. 57 SR 3877 4033
11. HETSE 518 695
12. €M™ 80 80
13. 9T 79 51
14. TSEAH 1180 1562
15. afaearg 140 199
16. faga — 18
17. IALARA 4279 3865
18. gfe=w Farer 5 23
19. feeeft 3 6
20.. 4T, TWU T 7T 1
21. qifedy 16 8
22. FMEL AT T ZIAT 7 T

13866 14308

T -

Tivat Faqgfad wava/w b
F-A2qe | Tagredeay w1 waft

581. M WU Iq FEAAAG :
T AR HA A AAW A FA FA
f: - -

(%) 9% & Tog @a A
fredr d  awf & wgfaw oW
sfaat & feas aafRel &1 we-
TG, T FrUSTEl TAT qI-TEAFEL
FET H 47 W gferd dar & I
T 9% frgs fRar T AR

W{ﬁl‘q %wﬁ‘(aﬁa’e},a‘ra
F4 dE WL SEA 7

T WAt R Ues Hal (s
fgiz <wa @ewy) ¢ (%) wdfew
FAAT TFA FT AT WP g HT -
eF ¥ @ & FT

(@) wsg gfaw. &=t qqg 50
damt & faw wdt wew T
U A AT E ST g a8

gfafeaa #30 f smafaa sa-mfraf

& faro wrefers faafrat w9 s |



175 Written Answers

Installed capacity, production and Import
of Cement

582. SHRI AMAL DATTA: Will the
Minister of INDUSTRY be pleased to
state:

(a) the year-wise installed capacity,
production and import of cement since
1977-78; |

(b) the steps taken to increase domes-
tic production of cement and eliminate
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import and what hay been the success of
such steps; and

(c) the procedure adopted to safe-
guard against kick-back in import of ce-
ment and ensure that only the minimum
ruling world market price ig paid?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a)

Year

Installed  Production Import
capacity

1977-78 -

1978-79 . . .
1979-80 .

1980-81

198182 .

(Million tonnes)
22.00 19. 41 0.312

22.77 19.42 1.655
24.29 17.62 1.547
26.99 18.56 1.974
29.25 21.06 1.598

(b) Production of cement in the coun-
try hag shown an upward trend during the
past three years. Every effort is, however,
being made to further increase produc-
tion of cement in the country by better
utilisation of existing capacity and sanct-
ioning additional capacity. Import of
cement on Government account has been
discontinued with the introduction of the
‘scheme of partial de-control of cement
with effect from 28.2.82.

(c) According to the Import & Export
Policy 1982-83, import of cement is to be
arranged through State Trading Corpora-
tion and one public sector agency desig-
nated by each State Government/Union
Territory ~Administration. Direct import
of cement by actual users is not allowed.
The designated agencies are expected to
safe-guard against mal-practices in the
import of cement,

Preparation for INSAT-IB
583. PROF. RUP CHAND PAL.
SHRI R. P. YADAV:

Will the PRIME MINISTER be pleased
to state whether any preparation is being

made to put INSAT-IB into operation in
19837

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS, OCE-
AN DEVELOPMENT AND THE DE-
PARTMENT OF NON-CONVENTIO-
NAL ENERGY SOURCES IN THE
MINISTRY OF ENERGY (SHRI C.P.N.
SINGH): The second INSAT-I Satellite,
INSAT-IB, is currently at an advanced
stage of fabricatiom.  Action are on for
completing INSAT-IA failure review at
the earliest to identify changes and/or
improvements necessary to INSAT-IB in
the light of INSAT-IA anpmalies/failures|
performance. Ag soon as the INSAT-IA
failure review is complete, which is ex-
pected by enq of October 1982, the sche-
dule for INSAT-IB availability and launch
wil] be re-established. Consistent with
proper actions for changes/improvements
necessary for removal of deficiencies noted
on INSAT-TA spacecraft, actions will be
taken for the earliest possible launch of
INSAT-IB to restore INSAT system opera-
ting capability,
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Criteria to Exumérate the persons living
i below poverty line

584. DR. KRUPASINDHU BHOI:
SHRI SUDHIR GIRI:

Will the Minister of PLANNING be
pleased to state:

(a) the mew criteria adopted by the
Planning Commission to enumerate the
persons living below poverty line;

(b) the number of guch persons living
below poverty line during the last three
years, year-wise;

(c) the targets fixed for reduction in
the number of people below poverty line
during the Sixth Plan; ang

(d) the steps Governmen; are taking to
remove regional differences in poverty
and backwardness and to raise the stan-
dard of living of the masses?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) The cri-
teria adopted by the Planning Commission
are those Jaid down in the Sixth Plan,
These define the poor as those whose per
capita consumption expenditure lies below
the mid point of the monthly per capita
expenditure corresponding to a per capita
daily calorie intake of 2400 in rural areas
and 2100 in urban areas. This per capita
consumption expenditure ig then taken gs
the poverty line.

(b) The number of persons below the
poverty line in the year 1977-78, the latest
year for which the information is available,
is estimated at 251.66 million in rural
areag and 51.50 million urban areas,

(¢) The Sixth Five Year Plan attempts,
through poverty aMeviation and other alli-
ed programmes, to reduce the number of

people below the poverty line to 216.16
million,

'(d) An important objective of the
Sixth Five Year Plan i to bring about
progressive reduction in regional inequali-
ties in the pace of development and in the
diffusion of technological benefits. This
is sought to be done in several ways of
which the more important are:
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(i) Backwardness has been recognised
a¢ a factor to be reckoned in resource
transfers. The TATP formula introduc-
ed in 1979 and the doubling of the seg-
ment for backward States in the Gadgil
Formula for allocation of rental assis-
tance for State Plans illustrate the effort
made in recent years fo modify the dis-
tribution of resources in favour of the
backward States.

(ii) Special programmes for backward
regions have been  devised. Thus,
mechanisms of area planning have
been adopted to provide an integrated
approach to the problemg of regional
inequalities and the sub-plan approach
has been promoted., The Special Tribal
Component Plan, Hill Area Schemes
and specific programmes handled by the
North East Council have all been evolv-
ed from these approaches. Greater
emphasis is placed on all these in the
Sixth Five Year Plan,

(iii) Central policies have also been
designed to provide incentives to private
entrepreneurs  through schemes of con-
cessional finance, seed/margin money
scheme, central investment subsidy
schemes, tax reliefs, specific interest
subsidies, etc.

Checking of crimes against women

586. DR. KRUPASINDHU BHOI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the efforts made by Government so
far to check the crimes against women;

(b) the impact of the advertisements,
documentaries and  discussions in the
matter and how far these have helped in
moulding the public opinion; and

(c) the steps Government have taken
or propose to take to make the laws more
stringent and whether any comprehensive
plan has been chalked out to put an end
to the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c)
A statement ig attached,

Statement
The Criminal Law (Amendment) Bill,
which ig presently under the consideration
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of Joint Committee consisting of Members
from both the Houses of the Parliament
contemplates measures which would pro-
vide deterrence against the commission of
the crime of rape and protect the victims
of it,

2. Comprehensive instructions have been
issued on 13th August, 1982 to all States
and Union Territories (except Jammu &
Kashmir and Sikkim) that thorough inves-
tigation should be conducted in all cases
-of attempted suicide or deaths in suspicious
circumstances of young married women
during the first ten yearg of their marriage
‘Since the existing provision of the Dowry
‘Prohibition Act have not proved effective,
amendments to the existing Dowry Prohi-
bition Act, are under consideration of a
Joint Committee of Parliament.

3. Allegations of involvement of Police
in some of the instances of atrocities
against women  have also been made.
Serious complainty against police brought
to the notice of Government are promptly
looked into. As public order and police
are the Constitutional responsibility of the
States, the State Government have be€n
adviseq that complainty of alleged atroci-
ties agains women by police should be
promptly looked into and enquiries comp-
leted and the culprits brought to book in
the shortest possible time to create a
sense of confidence,

4. The Central Government Conduct
Rules have been amended to provided that
no Government servant shall give or take
or abet the giving or taking of dowry or
demand directly any such dowry. A num-
ber of State Governmentg have also made
similar amendmentg in the Conduct Rules
relating to their State Governments Ser-
vants,

5. Voluntary Organisations are being in-
volved to play the important role in creat-
ing social consciousness to make a dowry
unacceptable,

6. The State Governments and Union
Territories, the Central Social Welfare
Board and the State Social Welfare Advi-
sory Boards have been requested to launch:
anti-dowry compaigns to bring about atti-
tudinal changes in the public mind against
this evil.
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7. The Ministry of Information and
Broadcasting has been carrying ‘messages
against dowry and sustained compaiga
against it through AIR/T.V. Programme.
The Directorate of Audio Visual Publicity
is also being involved in this effect.

Production Capacity of Electronics units

587. SHRI BHOGENDRA JHA: Will
the PRIME MINISTER be pleased to
state: )

(a) the present annual achievable capa-
city of Public and Private Sector Electro-
nics units in the country and the extent
to which it ig being fully utilised;

(b) whether imports of televisions,
radios and other things are being permit-
ted, which can be produced internally,
thereby our own units being starved of
orders; and

(c) if so, reasons therefor, details
thereabout and implicationg thereof for
our self-reliance in thig respect?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF  ELECTRONICS
(SHRI M.S. SANJEEVI RAO): (a) The
electronics industry involves a highly
diverse range of products from systems, to
equipment, to components and materials
in functional terms and consumer, indus-
trial, communication computerg in terms of
end use. Moreover, equipment produc-
tion involves basically assembly, integra-
tion and testing with considerable labour
input while component production involves
process operationg on capital equipment
with relatively less labour content. Im
addition, at the level of electronic system,
there is an increasing content of systems
engineering and goftware generation, For
these various reasons, it is extremely diffi-
cult to define ‘production capacity’ in
the electronics industry.

(b) No, Sir.  There - are no general
provision for impor¢ of jtems such as
televisions, radios and other consumer
electronic items. Some of these itemg can
however, be imported under the provision
of baggage rules and import under the
gift scheme.

(c) Does not arise.
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Arca; prone to crimes against scheduled
" Castes

-588. SHRI K. RAMAMURTHY: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the districts and areas prone to
crimes against Scheduled Castes, which
Rave been identified by the concerned
State Governments so that the guidelines
jndicated by him in his letters dated 10
March, 1980 and 6 September, 1980 to
the States can be effectively implemented;
and

(b) the steps that have been taken by
the States in these sensitive districts amd
areas for improving the intelligence gather-
ing machinery?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). In the Union Home Minister’s D.O.
Jetter dated 10th March, 1980, the States
were asked to identify areas where poten-
tial for atrocities against Scheduled Castes
exists. In the Union Home Minister’s
D.O. letter dated 6th September, 1980, it
was suggested to the State Governments
that atleast one of the following posts
in each of the gsensitive districts should be
keld by officers belonging to  Scheduled
Castes/Scheduled Tribes. The posts iden-
tified for this purpose are District Magis-
trate, Senior Supdt .of Police, Supdt. of
Police Sub-Divisional Magistrate and
Sub-Divisiona] Police Officer. The replies
received from the State Governments indi-
cate that they are taking necessary action
in thig direction.

Coordination Committees for Implementa..
tion of Tribal Sub-Plans

589. SHRI K. RAMAMURTHY: Will
the Minister of 'HOME AFFAIRS be
pleased to state.

(a) whether coordination committees
comprising of Chief Secretaries as Chair-
men and concerned officialg of States and
Central Government a5 members have
been get up in all the States where there
is concentration of tribal population for
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the purpose of effective implementation of
tribal sub-plans;

(b) whether the Chief Ministers of
these States, as desired by the Hon, Prime
Minister, have conducted periodical re-
viewg of tribal development; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Orissa
and Bihar Stateg have set up coordination
committees, but in Bihar the committee
constituted is headed by the Development
Commissioner.

(b) Periodical reviews of tribal develop-
ment are conducted at various levels.
Chief Ministers of States having concen-
tration of tribal population have also con-
ducted such reviews,

(c) The position varies from State to
State. The Chief Ministers of Rajasthan
and Madhya Pradesh have conducted the
reviews recently, while jome others earlier.
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Delay in implementation of seven Major
Steel Projects

591. SHRI INDRAJIT GUPTA: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether it ig a fact that the delay in
the implementation of seven major steel

projects of the Sixth Plan has resulted in -

the cost escalation by over Rs. 1500

crores; and

(b) if go, the details and reasons for
delaying the implementation?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) and
(b) Details of cost escalation of major
steel projects and the period of delay in
their implementation are given in the
attached statement.

' OCTOBER 6, 1982
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Cost estimates  of these projects have
increased because the original cost esti-
mates of most of these projects did not
provide for cost escalations. This is evi-
dent from the fact that though the Salem
Steel Plant was implemented on time, it
cost estimateg have gone up from Rs.
126.81 crores to Rs. 181.19 mcrores,

Written Answers

Cos estimates have also gone up due to
change in scope of the project and conse-
quent increase in quantity of work,

Delayg have occurred mostly on account
of the failure of some construction agen-
cies and equipment suppliers to keep to the
time schedules. Both SAIL ang Govern-
ment are closely monitoring the perfor-
mance of implementing agencies who have
been asked to augment their resources for
speedier executlon.

Statement
Commissioning date Estimated Cost
(Rs. in crores)
Scheme ——t ———— e ——
Original Likely Sanctioned Revised
Bokaro Steel Plant
(i)—4MT Expn excluding (Cold Tune, 1979 Nov. 1983 047.24  *1637.55
Rolling Mills) (CRM) (1974 mid)  (Apl ‘82)
—4 MT Expn. with CRM Dec. 1982 Dec. 1984 Included = above
(ii) Meghahatubru Iron Ore Pro- March 81 Sept *83 51.39 *116.46
ject (Ist qr. 1977) (Apl ‘82)
Bhilai Steel Plant
—4MT Expn. Phase 1 Sept. 1981 March, 1984 937.70 1600. 54
(Ist qr. (4th Qtr.
1974) 1981)
—Do.— Phase II June, 1983 Dec. 1984 Included  above
Rourkela Steel Plant
—Silicon Steel Project Jan, 1981 March, 1983 109 73 *154 .81
(1st gtr. 1976) (Apl. '81)
Salem Steet Plant’
Sept. 1981 13.9.81 126 81 *18r.19
(Actu ll)

*Estimates yet to be approved,
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Mid-Term appraisals of Sixth Plan

592. SHRI INDRAJIT GUPTA: Wil
the Minister of PLANNING be pleased to
state ;

(a) whether it ig a fact that mid-term
appraisals prepared by various Ministries
and Departments have shown all round
slippages in the achievement of targets in
key sectorg like industry, power, transport
and allied sectors; and

: (1;) if so, the details thereof and steps
being taken to overcome the difficulties?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) and (b). The
mid-term appraisal of thg Sixth Plan is in
progresg and the  precise position would be
known only after thig appraisal is comple-
ted. The mid-term appraisal would also
indicate the difficulties if any, in different
sectors as well ag the remedial measures
proposed to overcome these difficulties.

Proposals for setting up of industries In
Orissa

593. SHRI RASA BEHRAI BEHERA:
Will the Minister of INDUSTRY be pleas-
ed to state:

(a) whether any proposals to set up
certain industries from the Government of
Orissa are pending with the Central Gov-
ernment for issuing licences;

(b) if so, the names of the units to be
set up and the period since when the pro-
posals are pending; and

(c) the reasons of delay. case-wise?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
l?A’IT TIWARI): (a) to (c). Fifteen ap-
licationg for grant of letters of intent re-
ceived from various Orissa State Govern-
ment Undertakings for the manufacture of
items belonging to Metallurgical Industries,
l?lectrical Equipments, Telecommunica-
tions, Ceramics, Glass, Chemicals; etc,
are presently under consideration. While
one of these applications was received in
November 1981, the remaining fourteen
applications have been received after Ist
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March, 1982. These . proposals are at
various stages of processing and efforts are
being made to dispose these of ag quickly
as possible,

Offers for Financing Daitari Steel Mill
in Orissa

594. SHRI RASA BEHARI BEHERA:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether his Ministry hag received
numeroug offers for financing the Daitari
Steel Mill in Orissa.

(b) whether some reputed foreign com-
panies have also offered technology pack- -
age for the above proposed steel mill;

(c) if so, the name of the companies
who are offering technology angq financial
package for that steel mill; and

(d) the next course of action proposed
to be taken by Government to expedite the
implementation of the above proposal?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) to (d). Some
foreign companies have ghown interest in
supply of plant and equipment and tech-
nology package for this project. Feasibi-
lity report of the project is to be finalised
by October, 1982. Thereafter, these offers
will be considered along with others in
the light of the Government decision on
the Feasibility report,

Boundary Disputes between Maharash-
tra & Karnataka

595, SHRI S.M. KRISHNA: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether any decision has since been
taken to implement Mahajan Commission
report regarding settlement of boundary
disputes between Maharashtra and Karna-
take;

(b) if go, the nature of the decision
taken; and

(c) if not, the reasons for delay in
implementing the report of the Mahajan
Commission?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c).
The differences between the Governments
of Maharashtra and Karnataka in regard
to the recommendationg of the Mahajan
Commission on the Maharashtra-Karnat-
ka border dispute are persisting. The
Government of India are of the view thas
thig dispute can be fesolved only with the
willing cooperation of the two State Gov-
ernments, and towards this «nd, the Cent-
ral Government would be glad to render
all possible assistance to them.

Review of 20 Point Programime

596. SHRI SM. KRISHNA. Will the
Minister of PLANNING be pleased to
state:

(a) whether the implementation of the
20 Point Programme has recently been
reviewed;

(b) if so, the outcome of the review;

(¢) the names of the erring Stateg and
the fields in which these States lagged be-
hind; and

(d) the reasons for not implementing
the 20 Point Programme efficiently by
these States?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) Yes, Sir.
The 20-Point Programme was recently re-
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viewed by the Cabinet Committee on 20-
Point Programme,

(b) The Committee observed that the
implementation of the Programme had
considerably picked up. Even the States
which were lagging behind have showsn
improvement in performance, Some pro-
grammeg such as supply of drinking water
to Problem Villages and Plantation of
Trees have registered significant achieve-
ments. There was, however, continuing
need for close monitoring in the States
with a view to ensuring fulfilment of vlie
targets in time,

(c) and (d). It is difficult to categorioe
the Stateg into erring and non-erring Btatee
since the progresy in different gchemes of
the 20-Point Programme is uneven in all
States. All the States are implementing
the Programme.

Production capacity of public sector-Steel
Plants and its distribution

597. SHRI JAI NARAYAN ROAT:
Will the Minister of STEEL AND MINES
be pleased to state the production capacity
of the public sector steel plantg in the last
two yearg and its distribution?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): The an-
nual rated capacity and production of the
public sector steel plants during last two
years 1980-81 and 1981-82 is indicated
below:— &)

(000 tonnes)

Plants

Ingot Steel

Rated Produc-  Produe-
Capacity  tion in tion in
1980-81 1981-82

Bhilai Steel Plant
Durgapur Steel Plant
Rourkela Steel Plant
Bokaro Steel Plant

Indian Iron and Steel Co.

2500 2041 2115
1600 741 930
1800 1165 1203
2500 923 1792
1000 6og 600

Total

9400 5479 6640
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(*000 tonnes)
Plants Saleable Steel
Rated Produc-  Produc-
capacity tion in tion in
1980-81 1981-82
Bhilai Steel Plant 1965 1817 i8ig**
Durgapur Steel Plant 1239 598 " 782
Rourkela Steel Plant 1225 985 1091
Bokrao Steel Plant 1971 844 1472
Indian Iron and Steel Co. . . : 800 523 488

Total

7200  4767* 5652%

*Inclusive of inter-plant transfer of HR Coils/Slabs.

*+ Inclusive of rail cuttings for Sale.

Sanction of pension to widows of freedom
fighters

598, PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Goverment have decided to
sanction the pension to the widows of
freedom fighters;

(b) if so, the date from which this
decision would be implemented; and

(c) the procedure for the sanction of
the pension, whether it would be sanctioned
in favour of the widow on the death of
the freedom fighter or she would have to
apply on the death of the freedom fighter
and the process of sanction would involve
the clearance from the State Governments,
etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Yes, Sir.

(b) The provision for grant of pensipn
o the widows of late freedom fighters had
been made from the very date of introduc-
tion of the Pension Scheme ie. 15-8-72.
However, the quantum of pension for the
widow prior to 1-8-80 varied from Rs. 100/-
to Rs, 200/- p.m. depending upon the

size and number of eligible dependents
in the famijly. The amount of pension
w.e.f. 1-8-80 has been increased from Rs.
100/- to Rs. 200/- p.m. with provision of
additional Rs. 50/- p.m. each to the un-
married daughters or other eligible de-
pendents subject to an overall ceiling of
Rs, 300/- p.m.

(c) The widow has to apply for family
pension in the event of the death of the
freedom fighter pensioner. The pension
is generally transferred to the widow with-
out any clearance from State Government
unless there is any doubt regarding her
identity or the genuineness of the suffering
of her late husband.

Cement allotted to Andhra Pradesh and
Karnataka during 1981-82

599. SHRI NARAYAN CHOUBEY:
Will the Minjster of INDUSTRY  be
pleased to state:

(a) the quantity of cement allotted to
Andhra Pradesh and Karnataka during the
year 1981-82 and quarntity received by
them;
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(b) whether these States had asked for

special quotas for specific purposes apard
from the usual quota allotted; . and

(¢c) if so, the full details. thereof?
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THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) The allocation and {
despatches of cement in favour of the
States of Andhra Pradesh and Karnataka
during the year 1981-82 were as under:~

State

Allocation Despatches

Andhra Pradesh é 5 . . .
Karnataka
(b) and (c). In response to requests from

the State Governments of Andhra Pradesh
and Karnataka the following additjonal

(in tonn-  (in tonn-
age) age)

14,55,000 14,21,000

10,45,000  8,91,000

allocations of cement were made in favour
of the States during the year 1981-82:—

State Quarter Additio-
nal ad-
hoc alloc=
ations
(tonnes)

Andhra Pradesh Apr—-Jun. '81 55,000

July--Sep. 81 14,000

Oct— Dec. *81 5,000

Total: 74,000

Karnataka Apr.— Jun. 81 65,000
July—Sep. 81 75,000

Total: 140,000

20 qAr IR F  geAda w™
wEy i AW

600. MY TWIAATR WGy : 47
DAt HwefT gg FA AT FAT FGE
f -

(@) afzel, a1 ¥ T FTAFA
F e & fau F g o
&1 ofaw ggEar & S |

(w) afz g, & a§ 1981-82
AT 1982-83 & fau fafww asHi
&1 orafem g ofr & wiws v
g, W
. (¥) @ wEww § fafaw wsgi
1 FT AN gET &7
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g daew W I W (s
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Problems of the Coir Industry of Kerala

605. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of IN-
DUSTRY be pleased to-state:

(a) whether Government are aware of
the problems faced by the Coir Industry
of Kerala;



197 Written Answers ~ ASVINA 14, 1904 (SAKA)  Written Answers 198
(b) if so, the details thereof and the
action taken by Government on it;

(c) whether the State Government of
Kerala has sought some definite measures
in this respect from the Central Govern~
ment; and

(d) if so, the details and the action taken
by Central Government in this respect?

Development Authority, Chairman, Coir
Board and representatives of the manu-
facturers and exporters of coir and coir
products;

(vi) A [Trade Delegation visited Aus-
tralija and New Zealand to assess the
export potential in those countries;

(vii) Coir Board is participating in
various Fairs/Exhibjtions in and outside

THE MINISTER OF INDUSTRY AND the country;

STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) to (d). Reports have
been received regarding difficulties being trade with countries particularly with
faced by the coir industry due to slacken- whom we have bilateral trade agree-
ing of exports and consequent stock piling ments;

leading to unemployment/under employ-
ment of coir workers in Kerala.

(viii) Efforts are made to increase our

(ix) A “Coir Workshop’ was organised
in June, 1982 by the India Trade Centre
Brussels, which helped the exporters and
importers to have better understanding
of various issues pertaining to export
of coir and coir products.

Government are fully aware of the
situation prevalent in the coir industry and
are continuously taking suitable measures
to increase the sales of coir and coir
products both within and outside the
country. Some of the steps taken in this
direction are:—

(i) All State Governments/Union Ter-
ritories have been requested to maximise
the use of coir furnishings;

In order that the workers get better
wages and fuller employment and the
industry is put on sound footing, a Cen-
trally sponsored scheme for co-operati-
visation of the coir industry has been
started in August, 1982,

(ii) State Governments/Union Terri-
torjes have been requested to consider
exempting coir and coir products from
sales tax for at least two years in order
to increase their gales;

In order to boost exports, the Govern-
ment of Kerala has suggested payment of
freight subsidy on exports., This proposal
has been examined and an alternative pro-
posal for cash compensatory support was
formulated by the Coir Board which is
under consideration of the Government.

(iii) To popularise coir and coir pro-
ducts within the country, advertisement
through radjo, newspapers and magazines
in the regional language, distribution of
folders illustrating usage of coir pro-
ducts, mobile publicity/sales are being
carried out by Coir Board;

The Government of Kerala has made
the following suggestions to counter the
sluggishness of demand in the internal)
markets, viz:—

(iv) To promote the sale of coir
products, the Coir Board is running 15
showrooms/sales outlet in various parts
of the country and propose to open
two more showrooms shortly apart

from appointing more accredited deal- (ii) Rebate on sale of coir and coir
ers, products of the cooperatives within the

country;

(i) Contribution of the Central Gove
ernment towards share capital of the
Kerala State Cooperative Coir Market-
ing Federation;

(v) In order to sort out the problems

pertaining to export of coir and coir
products, an export Promotion Cell for
coir has been formed in the Ministry of
Commerce, with the officials of the

Ministry of Commerce, Industry, Trade :

(iii) Reimbursement of the 50 per cent
amount contributed by the State Govern-
ment to the Kerala State Cooperative
Coir Marketing Federation for its price
fluctuation fund.
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(iv) Reimbursement of the amount
spent by the Kerala Government from
1978-79 on the Centrally approved
scheme of the State Government.

These suggestions have been discussed
in detail with the o@cials of the State
Government. They have been requested to
consult the Reserve Bank of India (now
(N.A.B.AR.D.) and the Coir Board and to
reformulate the proposals in the light of
the discussions,

Welfare of tribals residing in forests in
Kerala

606. SHRI A. NEELALOHITHADA«
SAN NADAR: Will the Minjster of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Government
of Kerala have brought to the attention of
the Central Government the difficulties
.created by the Forest (Conservation) Act,
1980 in implementing the programmes for
the welfare of tribals who generally reside
in forests;

(b) if so, the details thereof; and

(c) the action taken by Government in
this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes, Sir,

(b) and (c). The State Government sub-
mitted two proposals for deforestation of
222 hectareg of forest land which were re-
jected after due consideration.

Working of Rosin Units

607. SHRI JAGDISH TYTLER: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether due to erratic supplis made
by Governmnet rosin units, the resultant
ghortage has led to steep price rise mak-
ing it un-economical for industrial use;

. (b) whether the paint industry which it
itself passing through a crisis is virtually
held at a standstill because of the rosin
units; and

(c) whether Government have called. for
any enquiry into the working of the rosin

OCTOBER 6, 1982

Written Answers 200

units and the price manipulation being
done in this product?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) No, Sir., However,
due to reduced availability on account of
an overall decline in production, and
marginal exports, the price of rosin has
increased from Rs. 7.40 to Rs. 8.80 per
kg, in August, 1982,

(b) Government have not received any
representation from the paint manufactur-
ing units recently.

(c) Does not arise.

Supply of nuclear fuel for tapp by France/
United States

608. SHRI MOHAMMAD ASRAR AH-
MAD: Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that the stock
of nuclear fuel supplied earlier by the
United States for the Tarapur Plant is
fast running out;

(b) whether any additional consignments
are expected to be received from U.S./
France; and

(¢) if not, the plans for future runninf
of the Tarapur Plant?

THE PRIM® MINISTER (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) No further consignments of en-
riched uranium are expected from  the
United States.

Accoring to a recent understanding rea-
ched between India and US, France will
assume the responsibility for supplying the
fuel needs of Tarapur in place of the
US, within the framework of the 1963
Co-operation Agreement between India and
US and various Safeguards Agreements
which flow therefrom. Discussions have
been held between India and France and
the two Governments continue to be in
touch with each other on the subject.

(c) Tt would be premature to spell out
the details of future plans for running
the Tarapur Plant. However, Governmenf
of India will ensure the continued opera=
tion of the Tarapur Atomic Power Station.
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Assam talks

609. SHRI T. S. NEGI:

SHRIMATI GEETA MUKHER-
JEE:

SHRI G. NARASIMHA REDDY:

SHRI SANAT KUMAR MAN-
DAL:

SHRI SONTOSH MOHAN DEV:
SHRI BALKRISHNA WASNIK:
SHRI RAMJIBHAI MAVINI:

Will the Minjster of HOME AFFARS
be pleased to state:

(a) whether it is a fact that Assam talks
have failed once again;

(b) if so, the differences that still re-
main to be settled; and

(¢) whether Government propose to
set a dead line for finding an equitable
solution to the long standing problem con-
sidering the seriousness and importance of
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
(NIHAR RANJAN LASKAR): (a) to (c).
Discussions in the combined meeting of the
representatives of Government, Leaders of
Opposition in Parliament and AASU/
AAGSP have so far remained inconclu-
sive. The main difference is in regard to
the treatment to be given to the entrants
from erstwhile East Pakistan during the
period 1961—71. Efforts to find a satis-
factory solution are continuing and fur-
ther discussions. are likely to be resumed
shortly.

Import of equipments for Visakhapatnam
Steel Plant

610. SHRI CHITTA BASU: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that nearly 80
per cent of the equipments for the first
phase of the 3.4 million steel plant being
erected at Visakhapatnam . are going to
be imported from abroad despite the
proven capability of Indian enterprises to
do the work; ,

(b) if so, the reasons therefor;
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(c) whether the requirements have been
advertised in India, Global tenders have
been floated and clearance from the Chief
Controller of Imports and Exportg Bas
been obtajned; and

(d) if net, the reasons therefor?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) No, Sir. According
to the programme of procurement finalised
by Visakhaptnam Steel Project, only 315
per cent of the equipments is expected to
be imported and balance 68.5 per cent
indigeneously.

(b) Does not arise.
(¢) Yes, Sir.

(d) Does not arise.

Foreign mouey received in India

611. SHRI ASHFAQ HUSSAIN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a the amount of money remitted in
India under Foreign Contribution (Regula-
tion) Act, 1976, year-wise and country=-
wise;

(b) the names of persons and institu-
tions to whom the money was remitted
in India after the above Act came into
force;

(¢) for what specific purpose these
contributions came;

(d) whether there are complaints of
misutilisation of these contributions; and

(e) if so, the nature of complajnts, the
names of persons or institutions against
whom there are complaints and the ac-
tion taken by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Accord-
ing to the returns of foreign contribution
received from various organisations an
amount of Rs. 182.35 crores was received
during the years 1976 and 1977. A list
showing the names of the donor countries
and the amount donated by them during
the years 1976 and 1977 is attached. The
computerised figures of the foreign contri-
bution recejved during 1978 will be
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available shortly. The work relating to
computerisation of returns relating to
1979 is in hand, The work of computeri-
sation relating to 1980 and 1981 will be
taken up later.

(b) Intimation about receipt of foreign
contribution ig received from about 5000
associations/organisations every year. The
list of their names would be too bulky.
Hence it will not be practicable to furnish
the list of such associations/organisations.

(c) The broad purposes for which foreign
contributions were received are cultural,
economic, educational, religious or social
programmes.

(d) and (e). Yes, Sir. There are some
complaints of misutilisation of foreign con-
tributions. These are being enquired into.
It will not, however, be in public interest
at this stage to divulge the names of perw

sons or institutions against whom com-
plaints have been received.
LIST
S.No. Gountry Amount
i donated
(Rs)

5 I 2
1 Small donors 474747979
2 Algeria 9741
3 Aden . 179114
4 Afghanistan 6960
5 Albania’ 1738
6 Argentina 36323
7 Australia 26586610
8 Austria 12635642
9 Baharain 200338
10 Bangladesh . 64844
11 Barbados . . 45349
12 Belgium 27738738
13 Brazil . 155980

g Bolivia 16064
15 Bulgaria 40851
16 Cgmbodia 12058
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1 2
17 Canada 58271223
18 Central Africa . 23150
19 Chile 21848
20 China 13275
21 Cuba . 62174
22 Czechoslovakia 88979
23 Dakar . 67190
24 Denmark 47215971
25 Dubai . 92137
26 East Germany 2205,
27 Ethiopia 154820
28 Finland 321110
29 France 17706784
g0 Fiji 26718
31 Greece 3336
32  Guyana 32308
33 Guinea 2500
34 Holand « 56996530
35 Hongkong 574291
36 Hungary 1300
37 Indonesia 161532
38 Iran 511589
39 Ireland 4518496
40 Ttaly 150494957
41 Jamaica 528047
42 Japan . 915282
43 Kuwait 1605917
44 Kenya 168099
45 Korea . 2619 7
46 Lebanan 591220
47 Luxumbourg. ’ 88047
48 Madagascar . gog6o
49 Mauritius 98994-
50 Malaysia . 204628

e

- v
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1 2
1 2
83 West Germany 448657858
st Mangolia 8757 84 U.A.E. 877222
89" Slkmicnt i Other Countries 3784399
53 Mexico 751001 - s
54 Nepal . 89124 TOTAL AMOUNT 1823502305
55 Newzealand . 7700356
56 Nigeria . 28713
57 North Vietnam 66352 Migration of persons from Ranchi Distt,
(Bihar) to other states
58 Norway 11152435 ]
. ter of HOME AFFAIRS be pleased to
60 Pakistan 77636 state: 5
st ; 6
Bt Bilippiae e (a) the number of persons (male and
62 Poland 1700 female) of Ranchi district in Bihar that
have migrated to other States since
63 Portugal . 3528 1977-78;
64 R da Urundi . 8568
. SRS - LA (b) the main reasons for migration; and
65 Saudi Arabia 5043187
66 Si 628 (¢) whether it is a fact that during the
eRpRoTe g period January, July, 1982, as many as
67 Somalia 57028 2,500 persons have migrated out of Ranchi
3 district to distant States like Punjab, Har-
68 South Africa 598384 yana, Uttar Pradesh and Rajasthan?
69 Spain 24206527
70 Sweden 25390159 THE MINISTER OF STATE IN THE
St i MINISTRY OF HOME AFFATIRS (SHRI
71 Switseriang. . 973939 NIHAR RANJAN LASKAR): (a) The
w2 Sri Lanka 7035 information is not available.
73 Syria . 48339 (b) In view of (a) above, the question
does not arise.
74 ‘'Thailand 376050 i
(c) Government have no informatjon.
75 Turkey 104031
76 Tanzania b 15704
d Authority for identification of forelgners
77 Uganda 180583 and election in Assam
78 United Kingdom 103824182
613. SHRI SUBHASH CHANDRA
79 USSR. . . 4535 BOSE ALLURI: Will the Minister of
80 U.S.A. . 285403677 HOME AFFAIRS be pleased to state:
81 Veneczuela 71070 (a) whether it is a fact that Govern-
f ment propose to set up an authority for
82 West Indies . 338064 identification of foreigners in Assam and

to hold election before March, 1983; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
(NIHAR RANJAN LASKAR): (a) and (b).
One of the suggestions for facilitating hold-
ing of elections by March, 1983 discussed
in the combined meeting was to sst up
an authority/tribunal in each Asesmbly
constituency in Assam to determine gligi-
bility to citizenship. However, there was
no agreement reached in regard to the
terms of reference of such an authority/
_ tribunal.
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n1gfaq Aaaifs € sk # 2
q &
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Legijslation on disrespect to National Flag
and Emblem '

616. DR. VASANT KUMAR PANDIT:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware of
the growing number of cases of disrespect
to the National Flag and Emblem some-
times done through ignorance and many
times due to uagrant dlsrcgard of the Flag
Code,
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(b) whether Government are aware that
even officials are ignorant of the provisions
of the Flag Code and the Emblem and
names (Preventjon of Improper Use) Act;

(c) whether Government propose to
enact a comprehensive legislation for this
purpose; and

(d) if not, what other plans have been
drawn to educate the people and officials
in this regard through public media, press
or planned propaganda for public aware-
ness?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (d).
Reports about disrespect to National Flag
as and when received from various quar-
ters are got investigated and action is taken
under the provisions of the Prevention of
Insults to National Honour Act, 1971.
Similarly, the use of National Flag or any
colourable imitation thereof or the
National Emblem for the purpose of any
trade, business, calling or profession or in
the title of any patent of any trade markl
or design without the prior permission of
the Central Government is an offence
under the Emblems and Names (Prevention
of Improper Use) Act, 1950,

Further, the Government have issued
instructiens for the correct usage and dis-
play of National Flag and also correct
usage of the National Emblem. These ins-
tructions have been given wide publicity.

Setting up of H.M.T. sponsored Walch
' Assembly Units <

617. DR. VASANT KUMAR PANDIT:
Will the Ministry of INDUSTRY be
pleased to state:

(a) the State-wise number of H.M T.-
assisted watch assembly units as on 30
June, 1982, and their locations;

(b) whether H.M.T, had sponsored a
scheme to set up LT.I. Units in backward
areas in the country to train technicians
and also aid and estabiish watch-parts
manufacturing units, details thereof; and

(¢) if so, how many such units would
: set up in backward areas of{ M.P.
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State and the locations thereof in 1982,
1983 and 19847

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) HMT-assisted watch

assembly units are loacted in various
States as under:—

S.No, State Location
1. Goa Maputa
2, Kerala Kasargod
3. Madhya Pradesh Betul
4. Maharashtra Kolhapur
5. Meghalaya Shillong
6. Orissa Khurda
v Punjab Mohali
8. Rajasthan Ajm-r
9. Sikkim Gangtok
10, T.mil Nad Ooty
31, Uttar Pradesh Bhowali
12, West Bangal Darjecling
(b) No Sir,.

(¢) Does not arise.

Disfiguring of Roads, Bridges and
Public places in Delhi

618, SHRI J. S. PATIL: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is fact tha; roads,
bridges and other public places in Delhi are
constantly being disfigured by persons
engaged in running matrimonial agencies,
coaching classes, see hospitals etc. by put-
ing their advertisements;

(b) if so, whether  these constitute
unauthorised acts on their part; and

(c) if so, the steps Government propose
to take to award them stern punishment
including a Jail term?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) to (¢). The Municipal Corporation of
Delhi/New Delhi Municipal Committee
have reported that they are aware of the
menace of disfiguring of public places
including roads and bridges by the per-
' sons engaged in running matrimonial
agencies, sex hospitals, coaching classes
etc. These acts constitute an offence under
the provisions of the DMC Act 1957
and the Punjab Municipal Act, 1911 as
applicable to the NDMC. The MCD/
NDMC deploy their staff for removal of
the posters and defacing of these adver-
tisements, The offenders are also prosecut-
ed. The MCD launched 1334 prosecutions
during the year 1981-82 and have launched
480 prosecutions during the current year
ie. from 1-4-82 to 31-7-82, No proposal
about providing for a jail term for such
offenders is under consideration of the
Government ag present,

Flre in panchkuin road New Delhi

619. SHRI R. L. BHATIA:
DR, A. U. AZMI:
SHRI DAULAT RAM SARAN:
SHRI RASHEED MASOOD:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a devastating fire broke
out in furniture shop in Panchkuin Road,
New Delhi on 19 September, 1982;

(b) if so, the estimated damage caused
to the property;

(c) whether any investigation has been
made into the cause of fire, - if so, the
outcome thereof;

(d) the remedial measures taken or
proposed to be taken to prevent such acci-
dent arising in future; and

(e) how far the fire and water services
had been found lacking?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) Yes, Sir.
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(b) to (e). The Administrator of the
Union Territory of Delhi has ordered an
enquiry to be conducted by Major General
Hari  Singhal (Retired), Ex-Director
General Civil Defence; Government of
India with the following terms of refe-
rence:

(1) to ascertain the cause of the fire;

(2) extent of damage;

(3) adequacy of arrangements to deal
with the situation; and

(4) to suggest remedial measure with
a view to preventing recurrence of such
incidents.

The Enquiry Report has been received
and is being examined by the Delhi Ad-
ministration,

Offer of Coal Slurry pipeline technolegy
by Soviet Union

620. SHRI H, N. NANJE GOWDA:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Soviet Union has
offered to give India the coal slurry pipe-
line technology;

(b) if so, full details of the technology;

(c) whether the feasibility of this
technology has been studied by India;
and

(d) if so, details and reaction thereto?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) No, Sir.

(b) to (d). Do not arise,

Modernisation Reserve Fund

621. SHRI RAVINDRA VARMA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are consider-
ing to establish a statutory “modernisa-
tion reserve fund”;
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(b) if so, what would be its size and
to which industries it would provide funds

for modernisation; and
(c) by what time, it is expected to

become operational?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DUTT TIWARI): (a) No, Sir.

(b) and (c). Do not arise.

... Visakhapatnam Alumina Plant

622. SHRI RAVINDRA VARMA:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) the latest position of the proposed

Visakhapatnam alumina plant which has

been hanging fire for many years;

(b) whether it is a fact that Soviets
are not prepared to provide finance for
this project; and

(c) if so, the reasons for the same and
what steps are being taken to overcome
this difficulty ?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRIMATI RAM
DULARI SINHA): (a) to (c). The pos-

sibility of setting up an alumina plant in -

Andhra Pradesh has been under discussion
with the Soviet authorities for sometime
now. The main issues requiring resolu-
tion are:—

(i) the drawing up of a comprehensive
package for financing virtually by Soviets
the entire capital cost, including the
rupee cost; and

(ii) arrangement to buy back on long
term the whole, or a substantial part, of
the alumina by the Soviets.

This project figured in the discussions
in the Forth
Group on Non-Ferrous Metallurgy of the
Inter-Governmental Soviet-Indian  Com-
mission on Economic, Scientific and
Technical  Co-operation as well as the
Seventh Meeting of the said Commission
held at Moscow in  September, 1982.
After studying the earlier Soviet propo-
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sals, the Indian side had handed over a
set of mew proposals to the Soviet Side
relating to implementation of the project
covering the aspects of bauxite and alumina.
export on long-term. basis to the USSR,
preparation of detailed project reports,.
pricing of bauxite and alumina and finan-
cing of capital investment, After these

proposals are studied by the Soviet orga-
discussions  would be

held on this matter between the-two:

sides.

Reviw of States Plans

623. SHRI DAULAT RAM SARAN:
Will the Minister of PLANNING ‘be

pleased to state:

(a) whether the Planning Commission:
had undertaken a review of the various

States’ Plans; and

(b) if so, the outcome thereof?

THE MINISTER OF PLANNING:
(SHR1I S. B. CHAVAN): (a) and (b).
The Planning Commission generally
reviews the  performance of the States’
Plans at the time of the discussions on
each Annua] Plan. The formulation of
the Annual Plan for 1983-84 has been
taken up by the states. Discussions on the
Annual Plan 1983-84 will be taken up:
from the month of October, 1982,

Cost of tenements under PWR
scheme No. 219

624. SHR1 BHAUSAHEB THORAT:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
change the ceiling of estimated cost of
each tenement of the Backward Class
Housing Society under the PWR Scheme
No. 219; and

(b) the new ceiling proposed to be

introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b). There is no such Scheme or
proposal therefor in the Ministry of [Home:

Affairs.
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Communal riots

625. SHR1 KRISHAN DATT
SULTANPURI:

'SHRI BHOGENDRA JHA:

SHRI M. V. CHANDRA
SHEKHARA MURTHY:

SHRI MOHAMMED ASRAR
AHMAD:

SHRI RAM SINGH YADAV:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the names of the States where
communal riots took place and curfew was
imposed during the last one year;

(b) the State-wise details of loss of life
and property in these riots; and

(c) the steps taken to check the riots?

oxc;'*ogznw 6, 1982
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (B). A statement giving Siate-
wise details of communal incidents and the
persons killed in these incidents during the
period 1-10-1981 to 31-7-1982 is enclosed.
Similar information for the remaining two
months i. e. August and September 1982
is not available and will be laid on the
Table of the House along with the infor-
mation about imposition of curfew and
loss of property.

(c) Comprehensive guidelines regarding
strengthening of the intelligence set-up,
administrative action for control of com-
munal disturbances and maintenance of
communal harmony have been issued to
the State Governments and reiterated from
time to time, Central Government also
makes available assistance of Central
Police forces as and when requireq by
the State Governments,

Statement

Name of State/Union Territory No. of communal No. of

. incidents from Persons killed

1-10-1981 to
31-7-1982
Andhra Pradesh . - v 24 o
Assam . . ” . 5 v 15 6
Bihar 53 37
Delhi 3 fa " . . 4 2
‘Gujarat . . g 50 -
‘Haryana f 2 . . . I .
Jammu & Kashmir . 3 2' 35
‘Karnataka 5 5 " 32 6
Kerala . . 5 ® ¥ s . 9 1
‘Madhya Pradesh = . 22 6
"Maharashtra 2 s - . 5, 45 2
"Orissa ‘ i . s 3
‘Rajasthan . . " & 18
“Tamil.-Nad . . e 15 11
Utta;- Pradesh 28 17
. “ 25 6

“West Ber.gal

e —

‘Note: Information in respect of the remaining States and Union Territory Administrations is nil,



\

a7 Wellen Answers  ASVINA 14, 1904 (SAKA)

Allocation for developmeny of Scheduled
Castes under 20-Point programme

626. SHRI BHAUSAHEB THORAT:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) what is the total amount available
for one of the 20 Point-Programme viz,
Accelerated programme for the develop-
ment of Scheduled Castes and Scheduled
Tribes during the annual plan 1982-83;

(b) the amount earmarked for produc-
tive major works out of the above amount;
and

(c) the schemes both family oriented
ang project oriented (major works); for
the Scheduled Castes/Scheduled Tribes for
which the above amounts are to be
utilised?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR)
(a) to (c). Outlays for the point 7 of the
New 20-Point Programme, namely, the
accelerated development of the Scheduled
Castes and the Scheduled Tribes, are brou-
ght together in the Tribal Sub-plans and
the Special Component Plans for Scheduled
Castes, the Special Central Assistance to
the Tribal Sub-plans and the Special
Component Plan constitute Central addi-
tive for the programmes for these groups.
The Tribal Sub-plans and Special Com-
ponent Plans for Scheduled Castes which
are formulated by State Governments by
earmarking benefits and outlays from,
their respective State Plan contain schemes
from all plan sectors/departments which
are relevant to the Scheduled Tribes and
Scheduled Castes; thus the Tribal Sub-
plan and Special Component plan of each
State/UT contain a large number of
schemes (running into hundreds) some of
which are family oriented and some
which are not. Details of the schemes are
available in the  Tribal Sub-plan and
Special Component Plan documents of
. each State.  The Tribal Sub-Plan ‘and
Special Component Plans of State/Union
Territories' for 1982-83 have a total provi.
sion of Rs. 660 crores and Rs, 692 crores
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respectively. In addition the Special
Central  Assistance to Tribal Sub-plans
and Special Component Plans of the States
account for Rs. 95 crores and Rs. 120
crores respectively, in addition there is.
an outlay of Rs, 50 crores for 1982-83
as Central Assistance under various .
Centrally sponsored Schemes operated by
the Ministry of Home Affairs.

Formation of “Government of the
People” by Tripura extremists

627, SHRI DAULAT RAM SARAN:
SHRI RASHEED MASOOD:
SHRI TRILOK CHANDRA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware of
the formation of “Government of the Peo-
ple” by the Tripura extremists on the
line of MNF; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) and (b). Government have seen some
reports to this effect. They are being veris
fied from the State Government,

Election of Managing Committees of
Residents Welfare  Associations

628. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that all affice
bearers and members of the managing
Committees of the residents’ welfare
associations in receipt of grante in aid
from Ministry of Home Affairs have to
be elected by the end of September
whereafter the body in office becomes
defunct; and

(b) if so, what are the details of such
associations which have not gone to polls.
and have become defunct?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) ang (b) Yes, Sir. As only a few
~days have elapsed since 30th September
1982 by which the elections were to be
held, and information about the holding
of elections is expected to be received
during the course of next few weeks, it
«is too early to furnish the details of the
associations who have not gone to polls
before that date,

“Supply of Post Mortem Report of People
murdered in jails by States

629. SHRI RAIJNATH SONKAR
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the tangible steps taken by Govern-
ment to check murders in jails and police
lock-ups by torturing and beating of imno-
cent people picked up by the police on
petty charges, as their incidences in the
States are increasing steadily and unaba-
tedly; and

‘(b) whether instructions will be issued
to al] State Governments to supply as a
rule without exceptiom post-mortem reports
etc. to the relatives of the people so mur-
dered without their asking for the same
in order to enable them to proceed in the
matter and to pay adequate compensation
to the families?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b) The available information regarding
deaths of undertrial prisoners in police and
jail custody during 1980, 1981 and 1982
(upto July do not indicate increase in the
incidents of deeths due to torture and
“beating. The Criminal Procedure Code
1973 and the jail manuals lay down ela-
borate prucedures for enquiries into deaths
in custody. The relatives of the deceased
are also permitted, where practicable,  to
remain present at the inquiry to be con-
ducted by a Magistrate who had all the
powers in conducting it which he would
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have in holding an enquiry into an offence.
On compassionate grounds, Government
may consider payment of relief to  the
families of deceased in deserving cases.
The Government of India have issued
guidelines to the State Governments from
time to time to ensure that the police
force behave in a humane manner so as to
maintain the rule of law and that alleged
cases of police excesses are taken notice of
seriously and dealt with firmly. The spe-
cific complaints against the police are
promptly looked into and appropriate
action under the law is taken in each case
where on due enquiry police/jail staff is
found responsible for death in custody.

Non-payment of subsistence allowance to
employees under suspension

630. SHRI RAINATH SONKAR
SHASTRI: Will the Minister of = HOME
AFFAIRS be pleased to state:

(a) whether instructions issued by the
Ministry of Home Affairs (Department of
Personnel) in their O.M. No. 11012/19|76-
Estt. (A) dated 6th October, 1976 regard-
ing timely payment of subsistance allow-
ance are not being adhered to by the
Ministeries|Departments|Officers under the
Government of India and the employees
placed under suspemsion are made to suffer
financial and untold miseries; and

(b) if so, the details'and reasons for
inordinate delay in making payment and
steps taken to check the implementation of
the instructions issued?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASNBBAIAH): (a) and (b)
All the Ministries|Departments|Offices of
the Government of India are expected to
ensure that these instructions are adhered
to scrupulously. Information regarding
inordinate delay in making payment or
non-implementation of the  instructions
issued in this regard is not available cen-
trally in the Department of Personnel and
A. R. as no such information is collected
hon. Ministries|Departments.
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Misuse of L.T.C. and C.GH.S. facilities
ang Non-disclosure of Acquisition of

Immovable property by Government
servants

631. SHRI RAIJNATH SONKAR
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether improperly availing of the
facility of the leave travel concession and
the Central Government Health Scheme
for the parents and non-disclosure of ac-
quisition of immovable property by Gov-
ernment servants are criminal offences;

(b) whether suspension under Rule 10
of CCS (CCA) Rules, 1965 is mandatory
when the above allegations are under in-
vestigation by the department;

(¢) if so, what are the orders on the
subject and whether copies thereof will be
laid om the Table of the House; and

(d) whether the same are being followed
scrupulously by the Ministries|Depart-
ments|Offices?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) Such
acts of omission and commission by Gov-
ernment employees normally attract the
provisions or the C.C.S. (Conduct) Rules
1964 and the concerned employees are also
liable to disciplinary action under the CCS
(CCA) Rules, 1965. However, cases im-
volving fraud, cheating and misappropria-
tion would also come under the nurview
of relevant provisions of the I.P.C|Cr.
B.C,

(b) whether . person is to be placed
under suspension under rule 10 of the
CCS(CCA) Rules; 1965 would depend
upon the facts and circumstances of each
case.

~ (c) The orders on the subject are con-

~ tained in the latest edition of the CCS
(Conduct) Rules, 1964 and CCS (CC&A)
Rules, 1965, which are priced publications
and can always be consulted for reference
as and when need arises.

(d) All the Ministries/Departments of

the Government of India are expected to
b adhere to the relevant rules, as well as the
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standing orders/instructions issued by the
Department of Personnel and A.R. from
time to time.

Complaint by L.S.R. College Authorities
about Eve-teasing

632. SHRI R. P. YADAV: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that Lady Sri
Ram Callege authorities and studemts have
complained about eve-teasing by groups of
boy students in D.T.C, buses and at the

College Gate; and

(b) if so, the action being taken by the
police and D. T. C. authorities in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) The
Principal, Lady Sri Ram College, has sent
a complaint about an incidemt of eve-
teasing on 16-9-82 at the D.T.C. Bus Stop
opposite Lady Sri Ram College.

(b) A case under Section 354 IPC has
been registered at Police Station Lajpat
Nagar on 22-9-82 and is being investigated.

Policemen in uniform as well as in plain-
clothes have been posted in front of the
college. The D. T. C. Ladies’ Special
buses starting from the college are escorted
by Police personnel.

fafsa FEF F1 qea

633. S MW WL g ¢
F1 TG AT g A9 AT FT H
fe -

(7) T d7 auf & = awi
(zreT o fidve), xR (wiEA,
®1%) IR (maAder, fouz) e
(avmsr, fasta, dwar) wfz & ad-
IR T T

(@) @ &= awf F D=
gHI, gFel, I, WX TEA &
TE F AGAR T W T
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geiq Wqr TEH ST @A WA
(s A T faAT) - (%) #i
(&) ww faawor @9 @1

(7) s 7 fafand &t 0=

(7) #fw wawat & fou & ,
§a o @y g . ;ﬁa WA A FEAEFAT T AR
S A G, fret A owEE t
I A F oA ArAat A wEr (7) wamm awgHi & 7o wafg
T afz g€ @7 Y JA T AT A A
o
(%) arforfsors e, w131, o, Ta1 T &7 qe7 AT ATAT fFF
faett ® gz qew @y #)
ELS LED 1-1-80  1-1-81  1-1-82
&1 &7 FI
1. &% Ffag—zrer 1,42,910 1,60,727 1,76,669
qqT 1,53,563 1,74,053 1,87,301
2. 33T
HIF-3600/46 ToWo 79,049 79,049 86,398
(1) THTF-—1035135 HoMo* 57,802 69,857 63,324
(11) owo u® —1035/S==F* | 64,824 76,639 69,485
(i1i) THc QHc--245 45 Homo¥ - 91,351 87,125
3. FX
(1) weaase 51,116 57,864 73,525
(ii) sl afaadt 50,980 63,492 69,427
4. T
(1) astrsT gaet 4,385 4,550 5,100
(i) fawa* 4,920 5408 5,575

*feam wan Aeq FEW ¥ frdea @wg w1 gEa faw gem
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1-1-80 1-1-81 1-1-82
1. BT T
6—70—15 6 TS s : 400.00 515.00 625.00
2. TF TMA%
8—25-20—12 9 Ao THo T4 o 1440.00 1690.00 2040.00
3. THIT T
3-50~10 4 TS 2 X 96.00 103.00 125.00
4. I TWT—
11-28 4 @Ts f@x . 1145.00 1300.00 1560.00

Installation of Nuclear Power
Punjab

634, SHRI RL. BHATIA: Will the
PRIME MINISTER be pleased to refer to
the reply given to Unstarred Question No.
1994 on 21 July, 1982 regarding instal-
lation of nuclear power plant in Punjab
and state:

(a) whether Govt. have, by now, re-
ceived the recommendations of the Site
Selection Committee to select suitable
sites for the setting up of new atomic
power stations in the country;

Plant in

(b) if so, what are its recommendations
about the installation of a nuclear power
plant in Punjab; and

(c) if not, how long will it take to sub-
its Report and whether it will be
possible to take action in the matter during

- the Sixth Plan?

THE MINISTER OF STATE IN THE
- DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS, OCE-

- AN DEVELOPMENT AND THE DE-

PARTMENT OF NON-CONVENTIO-

- NAL ENERGY SOURCES IN THE

. MINISTRY OF ENERGY (SHRI

(b) Does not arise.

(c) The Site Selection Committee is
expected to submit itg report shortly. On
the basig of the report, further action will
be taken.

Setting up of Cement Plants at Chan-
alla and , Chanour

636. SHRI V.N. GADGIL: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether SICOM of Maharashtra
has proposed establishment of two Cement
Plantg at Chanalla and Chanour in Yeot-
mal and Chandrapur Districts respectively;

(b) whether the projects have been
cleared by the Planning Commission; and

(c) if not, the reasons for not clearing
the projects?

THE MINISTER OF INDUSTRY
AND STEEL AND ~ MINES (SHRI
NARAYAN DATT TIWARI): (a) and
(b), Yes, Sir.

(c) Does not arise.
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Setting up of a Project to Manufacture
Sponge iron in Vadarali, Maharashtra

637. SHRI V.N. GADGIL: Will the
Minister of PLANNING be pleased to

state:

(a) whether SICON Maharashtra has
submitted a project for manufacture of
Sponge Iron based on petroleum gas as
the reducing agent at Vadarali in Maha-
rashtra;

(b) what are the factors taken Into ac-
count by the Planning Commission while
clearing such projects; and

(c) whether the Planning Commission
has taken into consideration the fact that
gas will be easily available from Bombay
High and the proposed location is only 17
Kms, from Thal Fertilizer Project site and
only 14 Kms. from Ural Thal gas pipe
line?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) Yes, Sir.
‘The Ministry of Steel & Mines hag refer-
red to the Planning Commission two pro-
posals (one from the Gujarat Industrial
Development Corporation, Gujarat, and
the other from the State Industrial
and Investment Corporation, Maharashtra)
for setting up gas based sponge iron pro-
ject for advice based on the techno-econo-
mic evaluation of the alternative sites for
location of the project;

(b) The Planning Commission, while
examining a project, undertakeg a detailed
techno-economic  analysis in order to
determine ity viability. This takes into
account factors such as, inter-se priority
of the proposed project, status of the
industry, supply demand position of the
product  availability of necessary inputs,
other available alternatives, choice of loca-
tion, financial profitability and economic
viability,

(c) The availability of gag in the vici-
nity is one of the relevant factors,

Suspension of Government Servants

640. DR, A.U. AZMI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) how many Government servants are
under suspension and since when, give
Ministry-wise and class-wise break up;

OCTOBER 6, 1982
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(b) how many of them are under sus-
pension for over 3, 6 and 12 months and

above, Ministry-wise and class-wise;

(c) what are the charges against them,
give details of each case separately;

(d) whether the prescribed procedure
has been followed; and

(e) in how many case the charges were
filed in the court on the relinquent official
within three monthg and the reasons for
not framing charges within the stipulated
period, if any, with details of each case?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) to (e).
There is no central agency which comp-
ileg this information. There are difterent
appointing  authorities or disciplinary
authorities etc.. in different Ministries/
Departments Offices as well as attached
and subordinate officeg of the Government
of India for placing different categories
of Government servants under suspension
under Rule 10 of the CCS (CCA) Rules,
1965. As such, neither it is possible to
collect such information mnor will the
efforts required to collect such information
be commensurate with the resul; to be
~chieved. However, all the Ministries/De-
partments|Offices of the Government of
India are required to adhere to these ins-
tructions scrupulously.

Allotment of Industrial Plots for Electro-
nics Items to SC/ST entrepreneurs

641. SHRI BHEEKHABHAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Directorate of Industries
Delhi is going to allot industrial plots for
Electronics itemg to SC/ST entrepreneurs
for setting up industries;

(b) if so, has any consideration been
given to the fact that allottees have enough
experience in industry and itg management
and whether they would be able to run the
factories ag some of the diploma/degree
hOldCl:S are just freshers having no experi-
ence in management or industry;

(c) if so, why preference is mot being
given to experienced persons having lot
of exposure in the field of runping indus-
tries; and g
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(dl) if not, the reasong thereof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) Yes,
Sir. )

(b) Applicationg are at the Screening
stage. However, due weightage will be
given to persons having experience in elec-
tronic industry and its management, within
a specific category.

(c) and (d). Question does not arise
in view of (b) above.

Allotment of Industrial Sheds to Schedu-
led Castes and Scheduled Tribes in Delhi

642. SHRI BHEEKHABHAI: Will the
Minister of INDUSTRY be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1015 answered on 14 July, 1982
regarding allotment of industrial sheds to
Scheduled Castes and Scheduled Tribes in
Delhi and to state:

(a) the reasons for reservation of 15 per
cent of plots for Scheduled Castes and
Scheduled Tribes by the Directorate of
Industries, Delhi when there is constitutio-
nal provision to allot 22.5 per cent plots/
flatg to Scheduled Castes and Scheduled
Tribes as hag been done by DDA; and

(b) the reasons for not amending the
rules and regulations to allot 22.5 per cent
plois to Scheduleq Castes and Scheduled
Tribes by the Directorate of Industries,
Delhi?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) and
(b). The Constitutional provision relates
10 the reservation of jobsunder Govern-
ment and not to allocation of sheds in any
Industrial Estate. In keeping with the
spirit with the Constitutional provision to
assist the wunder-privileged sections, the
Delhi Administration has adopted guide-
lines to give certain weightage to the Sche-
duled Castes and Scheduled Tribes even
while allocating sheds. Such allocation
would be made after having due regard
to the capacity and other qualifications of
the applicants.
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Report of Export Group on the working
in IRDP

643. SHRI K. RAMAMURTHY: Will
the Minister of PLANNING be pleased to

state:
-

(a) whether the Expert Group set up
to review the working of Integrated Rural
Development Programme has submitted its
report;

(b) if so, the action taken thereon;

(¢) how many times the Standing Com-~
mittee constituted for continuous monitor-
ing of the flow of credit and for making
suggestions for improvement of arrange-
ments for timely and adequate provision
of credit hag met and made suggestions in
thig regard; and

(d) the action taken thereon?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Yes, Sir.
The report of the Expert Group on
Programmes for Alleviation of Poverty in-
cluding the TRDP was submitted to the
Planning Commission in February, 1982.

(b) Copies of the Report have been
sent to State Government as also to the
Ministry of Rural Development and other
concerned Ministries at the Centre for
their comments. The Ministry of Rural
Development hag already g¢ent a letter on
the 19th July 1982 to State Secretaries in-
charge of the Integrated Rural Develop-
ment Programme regarding follow-up
action on the recommendations of the
Report,

(c) The High Level Committee set up
at the National level to review the credit
support for the Integrated Rural Develop-
ment Programme has met twice, on 7th
September 1981 and 5th May 1982. Some
of the more important decisions taken at
the second mceting of the Committee are
as under:—

(i) Although it is necessary to in-
crease the gshare of cooperatives in lend-
ing under the IRDP from the present
level of about 1/3rd, it would not be
desirable to fix any targets in this re-
gard for the cooperative and the com-
mercial banking sectors. Banky may,
however, be told to step up their lend-
ing for IRDP so that the target of Rs
600 crores per annum is reached,
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(ii) State Land Development Banks
may be urged to get their Acts amended
to enable them to lend for secondary

| tertiary sector activities under the
DP when NABARD is established

(iii) In lending under the differential
rate of interest scheme in rural areas.
banks should consult Block Develop-
ment Officers so that priority is given
to the poorest of the poor identified
under the IRDP,

(iv) Instructions may be issued to
maté it obligatory for branch mana-
gers to furmish to the Lead Bank Oﬂicer
information in regard to credit flow for
IRDP. It “may also be examined whe-
ther a direct link could be established
between Lead Bank Officers and Regio-
nal Managers for furnishing informa-
tion regarding pending applications, etc.

(v) Due weight should be given to
the views of State Governments in re-

gard to branch expansion and location
of branches.
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(vn) District Rural Development Ar
then their association with ARDC;as t
would lead to better discipline in the
formulation of prmacts. etc.

(d) Action on the above mentioned
suggestions of the Committee is being
taken by the concerned Departments/
Ministries of the Government of India.

Targets for Rural Development Schemes

644. SHRI N. K. SHEJWALKAR: Will
the Minister of PLANNING be pleased:
to state: i

(a) the targets in respect of dri
water, electricity, approach roads
rural employment to be achieved for the
rura] development for the years 1981-82
and 1982-83; ang

(b) how many of these targets have
been achieved and to what extent?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) and (b). A
Statemen; ig attached.

Statement
Programme Unit 1981-82 1982-88:
Target Anticipa- Target

ted Achi-

evement
Rural Water Supply . Problem Villages 36000 29533 35202
¥ covered
Rural Electrification . N?. eodf villages electri- 25796 22196, 25512
Rural Roads
With population 1500 and above No. of villages linked, 2331 2239 2574@,
With population 1000—1500 Do 1206 1171 703@)
Rual Emploment
National Programme of Rursl Employ- Manday of employ- 300400 345.L 33L&

ment ment provided, (in

millions)

.

@'l'lie targets for 1982-83 in respect of Assam, Gujmt :md Pamil Nadu are not available, In

their ‘absence; thoachicvmenu of :gﬁx-&z have been taken mmmh ammn@at Mm

©, 198284
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MNicket Plant at Sukinda Area in Orissa

645, SHRI HARIHAR SOREN: Will
‘the ‘Minister of STEEL AND MINES be
/pleased to state:

(a) whether Government have gp
posaltosetnp.mc e plant at Sukinda
‘area in Orissa;

(b) if so, when the, above proposal is
going to be implemented; and

(c), the progress made so far in this
regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
‘STEEL AND MINES (SHRIMATI RAM
DULARI SINHA): (a) to (c). In 1974,
sanction was issued for setting up a nickel-
cobalt extraction plant using the ore to be
obtained from the Sukinda area of Orissa
Stafe.  This sanction was based on pre-
liminary feasibility report envisaging the
us¢ of indigenous technology. When the
technology chosen was tried on pilot plant
scale, it did not work and therefor, the
project could not progress.

The indigenoug technology having fail-
ed foreign technology hag to be chosen
judiciously. Since Canada is a leading
country in the field of nickel production,
it wag decided to have a pre-feasibility
asséssment of the available data by Cana
dian’ Experts in' this rcgard The matter
wis takén up with the Canadian Interna-
tionial Developihenl Alency (CIDA). One
of the Experts deéployed by CIDA has
since furnisheq a report on prehmmary
evaluation' of the available data, Based
on the information’ contamed there it
has beer decided' that further expioration
in Sukinda nickle area and also metaifur-
gical tests by competent foreign consul-
tant§ will be necessary. A scheme has
beenwdrawn up gor det.mled Q;ploratnon
Ac'hon in ‘ngt?txon with’ _inviting  offers

com tcn fore consultants for
mé'ml{ﬁtlcal tests' is 1:lqso in hand.

12" hrs)”
(-! "M 1 ﬁ‘. e g:%.
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=it trwwatt wea  (vedr)
Thie wged, WY @ qA aﬂarq I

n

Ed =T ai’r 3 mrwa ST
g W a® A

.S TMERIT wedt o omeaE
1, feedl favaimprea #)  fEgfw
agr eI § ...

WA Hew® . W7 AH HqIFE
qar qifw | AT Y FEIEEw
g1 w9 FangT AN & oaa
TG WA |
It is under my consideration,

s TWiEAT wlEar ;AT 2%
FT &1 ar = feufy @@ @
ST 2 g w1 At =,
Jav ag & fefr wT @ww @
i g FwrE uear fawrfag

MR. SPEAKER: This is nothing. This
is absolutely uncalled for.

¥ amwe fafaw

H TN q9T giEd (qEgy)-
m\'vﬁfaw'rﬁm mqtﬁ%ﬁm
wHOF ..

- WEA WHIT AT I g | UF-
TF FT & qF WO | @@ oo faw
¥ R F WEwT W any &7

ot Theter WO qTa® : off 78 )

weqa Wgian : @ 9 § Fg @I
g @A o &)
There are so many. They are lnder u‘:"
consideration. -
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DR. SUBRAMANIAM SWAMY (Bom-
bay North East): We agree with you
that the Session should be early because
of ASIAD. Now, in March they are
going to have a Non-aligned Conference,
a very big conference. That means
Budget Session ig also going to be....

RoFABE I : Ho a3y wEeT
fear SO .

How can I say anything? It is upto
you to say. o

R/ g W WY (@)
neqE ST Faw  (geen  fauafadeg
T & " q@t g | st fafemn
famafoarag & A & wow B oW
TATS: T |

LU0 G (e S =1 B = 75
aifse, TET )

SHRI NIREN GHOSH (Dum Dum):
I gave notice of an adjournment motion.

AN HON. MEMBER: Has it been dis-
allowed?

MR. SPEAKER: No. What is the
problem,

SHRI NIREN GHOSH: I gave notice.
I want demonetisation in order to root out
the evil of black money.

woge AT ¢ G

ot gfew FATT @ (Fefiviv ) :
weney St fawelt ¥ aga @ ¥ wwE
T A ® N ag sw whaffe
N FT GATH 2| FTHT SHEHET FT
AT Wr #)

wea Wgew: wifed Tt @
T g afe ag @ seewe S
Sied)

Hr glm R quAT : AW
AT St & &% |
MR. SPEAKER: I am not to.
(Interruptions)

Mr. SPEAKER: This has nothing to do
with it

12.04 hrs. *

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER INDUSTRIES (DEVE-
LOPMENT AND REGULATION) ACT

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): I beg to lay on the
Table:—

(1) A copy of the Notification No.
S.0. 521(E) (Hindi and English ver-
sions) published in Gazette of India
dated the 22nd July, 1982 regarding
extension of period of take over of
managemeny of Messrs  Priyalaxmi
Mills, Baroda, Gujarat, beyond five
years under sub-section (2) of section
18A of the Industries (Development
and Regulations) Act, 1951. [Placed
in Library. See No. LT—5426/82]

(2) A copy of the Notification No.
S.0. 554(E) (Hindi and English ver-
sions) published in Gazette of India
dated the 4th August, 1982 regarding
extension of management of Messrs
Engel India Machine and Toolg Limit-
ed, Calcutta, beyond five years under
sub-section (2) of section 18FA of the
Industries (Development and Regula-
tions Act, 1951. [Placed in Library. See
No. LT—5427/82].

(3) A copy of the Notification No.
S.0. 566(E) (Hindi and English ver-
sions) published in Gazette of India
dated the 11th August, 1982 regarding
extension . of period of take over of
management of Messrg Indore Textiles
Limited, Ujjain, beyond five years under
sub-section(2) of section 18AA of the
Industries (Development and Regula~
tions) Act, 1951. [Placed in.Library.
See No. LT—5428/82].
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SHRI HARISH KUMAR GANG-
WAR: Elections in Delhi.

qaa wila © Fu< fag #¢ &
aTa TEI T 2 |
I am'no authority on this issue.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Government
have declared some areas as disturb-
ed areas. Tripura Government has

protested against it.

MR. SPEAKER: You give me motion
or something. Then I will consider.

NOTIFICATIONS UNDER ALL-INDIA
SERVICES

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): I
beg to lay on the Table a copy each
of the following Notifications (Hindi
and Engiish versions) under sub-sec-
tion (2) of section 3 of the All India
Services ‘Act, 1951:—

(1) The Indian Forest Service
(Fixation of Cadre Strength) Fifth
Amendment Regulations, 1982 pub-
lished in Notification No. G.S.R. 530
(E) in Gazette of India dated the
20th August, 1982,

(2) The Indian Forest Service
(Pay) Fifth Amendment Rules, 1982
published in Notification No. G.S.R.
531(E) in Gazette of India dated the
20th August, 1982.

(3) The All India Services (Death-
cum-Retirement Benefits) Amend-
ment Rules, 1982 published in Noti-
fication No. G.S.R. 705 in Gazette of
India dated the 28th August, 1082.

(4) The Indian Police Service

(Fixation of Cadre Strength) Fourth

_ Amendment Regulation 1982 publish-

ed in Notification No. G.S.R. 708 in

Gazette of India dated the 28th
August, 1982,
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(5) The Indian Police Service
(Pay) Fourth Amendment Rules,
1982 published in Notification No.
G.S.R. 707 in Gazette of India dated

the 28th August, 1982.

(6) G.S.R. 776 published in Gazette
of India dated the 18th September,
1982 containing corrigendum to No-
tification No. G.S.R. 618 dated the
24th July, 1982.

(7) G.S.R. 777 published in Gazet-
te of India dated the 18th Septem-
ber, 1982 containing corrigendum to
Notification No. G.S.R. 619 dated the
24th July, 1982,

[Placed in Library. See No. LT-

5429/82]

NorrricaTioNs UNDER CUSTOMS ACT,

INCOME TAX AND STATEMENT re RESULTS
orFr MARKET LoANs FLOATED

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to
lay on the Table:

(1) A copy of the following Noti-
ficationg (Hindi and English ver-
sions) under seztion 159 of the Cus-
toms Act, 1962: —

(i) G.S.R. 537(E) and 533(E)
published in Gazette of India dat-
ed the 25th August, 1982 together
with an explanatory memorandum
exempting laparoscope and its ac-
cessories from the whole of Lasic
duty, auxiliary and additional duty
leviable thereon.

(ii) G.S.R. 665(E) published in
Gazette of India dated the 10th
September, 1982 together with an
explanatory memorandum con-
taining corregendum to Notifica-
tion No. G.S.R. 509(E) dated the
26th July, 1982.

(iii) G.S.R. 666(E) published in
Gazette of India dated the 10th
September, 1982 together with an
gxplanatory memorandum contain-
ing corrigendum to Notification
No. G.S.R. 308(E) dated the 5th
April, 1982,

[Placed in Library. See No. LT-

5430/82]. ‘
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(2) A copy of the Income-tax S & ar qEl T2 | WY THET
(eighth Amendment). Rules, 1982 t " ﬁ m t
(Hindi and English versions) pub- 39 & Eeaciiofl

lished in Notification No. S.0. 546(E)
in Gazette of India dated the 31st
July, 1982, under section 296 of the
Income-tax Act, 1961.

[Placed in Library. See No. LT-
5437/82]

(3) A statement (Hindi and Eng-
iish versions) showing reasons for
delay in laying the notification men-
tioned at (2) above.

[Placed in Library. See No. LT-
5432/82].

(4) A statement (Hindi and Eng-
lish versions) on the results of the
market loans floated in July, 1982
and the market loans to be floated in
October, 1982.

[Placed in Library. See No. LT-
5433/82].

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FORTY-NINTH REPORT

SHRI R. N. YADAV (Parbhani): I
beg to present the Forty-ninth Report
(Hindi and English versions) of the
Committee on. Private Members’ Bills
and Resolutions,

T B0 TR 1L 579397397
FL qFa§; T Fgy faeet F g ¥
TR TR FHU AT FTHT |
BT T 1 TR 1 7 yoET ;v
T & @ R, IR oA R
I - Fg SToEY AT FTA |

o vt fag (afam)
sft, qifearite o & fa'?rwizw Cing
H;E 9 WY 10 F 07 7 ™ s

MR. SPEAKER: Shrimati Pramila
Dandavate — personal explanafion.
(Interruptions)

MR. SPEAKER: We can have very
effective and constructive dialogue and
it can save unnecessary waste of time.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): My confron-
tation leads to co-operaMon also.

ToqR wEER WY ¥ g qHY
T At #< foar v & faoa w9
AT FT AT I | T THTC ZH THATT
TN FL FHd ¢ |

=1 giew ®al iRl wege. S,
w17 &Y #1 T g faeet § qATa F
& fod, g2 71 781 | 7Y 9gT IO I
a4 &, A0 T/

weqw WEraw : 6% §, Wiy afsy

12.08 hrs.

PERSONAL EXPLANATION BY
MEMBERS

SHRIMATI PRAMILA DANDAVA-
TE (Bombay North Central): Mr.
Speaker, Sir, I wish to make-a person-
al explanation under Rule 357 of the
Rules of Procedure. and: Conduct: of
Business of the House.

It has been -reported in the Hindus-
tan Times dated 5th October, 1982 that
“Senior Congress-I Member Shri K. K.
Tiwari today (4-10-82) had a brush
with Lok Sabha Speaker Balram Ja-
khar.-on his refusal.to, consider a.pri-
vilege , motion. against Janata Party
leader. Pramila Dandavate, for alleged
receipt ;of foreign money. for. doing
Women’s welfare work in India.”
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The Samajwadi. Mahila Sabha
(Maharashtra) of which I am only an
.adviser has been receiving with the
permission of the Central Government
under Section 5(1) of the Foreign.Con-
tribution (Regulation) Act, 1976, fin-
 aneial grant from ‘Arbeiter Wohlfart’
. workers’ welfare organisation in
Germany for an experiment in proving
«education to Adivasi children in Thana
«district of Maharashtra.

It may be noted that such educa-
tional grant are received with the
permission of the Central Government
after the government jg satisfied about
their proper utilisaton.

It is thus clear that I am not per-
senally involved in receiving any fore-
ign contribution and the matter should
not be utilised to cast any aspersion
on my integrity in financial matters.

SHRI HARIKESH BAHADUR (Go-
rakhpur): He is making allegations of
serious nature against a lady W\em-
ber. If we describe their character,
they will call it “character assassina-
tion’’,

12.10  hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTAENCE

REPORTED PROPOSAL TO WIND Up THE
ELECTRIFTED RING RATLWAY SERVICE
SYSTEM - IN-DELHY:

st are dro THg (FwyR) : wemw
e, § afaeradg @F weE *
T fawrran § o svdar Fear g feag
W AR § 0F 99T & —

“Feeeht & faer <nferr o A
Jar FY e PO T FAT
e

railway in Delhi (CA)

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLL
KARJUN): Sir, the fundamental con-
cept of the Ring Railway Had been
evolved to provide better service fo
the commuters of Delhi. The service
was opened on 15-8-1982. It ig unfor-
tunate that a project which has been
conceived to bring better and safér
transit facilities to passengers should
now be subjected to baseless rumours.

There is no question of winding up
thig service; on the contrary the Rail-
ways are trying to do everything to
make it more popular. In fact, it is
not possible to judge the popularity
or otherwise of thig service which  is
in its infancy.

The fare structure of the Ring Rail-
way has been evolved in accordance
with the stipulation made by the Plan-
ning Commission while clearing: the
scheme that it should be cost-based
and in consultation with the Ministry
of Finance.

The basic reason for the non-opti-
mal utilisation’ of the service by the
passengers seems to be that some sta-
tions, like Patel Nagar on the Ring net
work, are not connected suitably with
bus service and services of hired vehi-
cles. We are trying-to remove the obs-
tructions near these stations so that
they become approacheabie to feéder
road - services. In- this- the Railways
need the active cooperation of various
concerned departments, I have myself
had ‘a'ride‘round thé ring railway ‘and
find that, by and large, railways have
completed their portion of the assign-
ed''works. I have also held mestings
with - the -allied agencies;

At a'recent meéting amongst the
railways,” Delhi~ Administration, DT'C
and -the Special Organising: Committee
of Asiad, proposals were mooted for
rationalisation 'of ‘faré’ stricture. We
have ' already - referréd theé matter™ to
the Finance Ministry,

 It! igvalsh being sconsidered © wHetEér

‘ a passenzer’ can have the facility of
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24 T & 1 37 5w SaTady HAET
FgaT ¢ % Faeht fFar o farer s=
F feam & v & F9 25 AU @AT
afge | F AWAE GRS ¥ FEAT
FEgm fF avd W Fawar F gaaT
ufrst & St 29 avg Y 39 J9T Uy
g agt favrer ot W Haelt fFaw v
AT 1 HIT 10 § Fafw Tgi ¢ 1 /T
25 8 &7 Tt 9T ORI §47 T@T AT g——
T qTT KT AT ST €T FLA BT FAT
FL | TET aF W adqw & fwaw wv
ey §, T8 THAT ATTAATE |

243 Reported proposal to OCTOBER 6, 1982

[Shri Mallikarjun]
a single ticket on DTC ag well as on
the Ring Railway.

The frequency of the trains may
also be increased according to de-
mand.

The service of Ring Railway will
definitely be of great help during the
Asiad.

At this early stage, it can only be
stated that the Railways are sparing
no pains to make the services more
and more popular.

ot &ro o Tog : wemer wgey,
feeeft & wral franfeat #1 aga fei &
faga-anfaa Yo €7 &ar 1 wefver o
7z gyt 1 aw ¢ f5 faed 15 nww
FT THFT IZIAET AT | 9T IO
FOT O 9T & fenTUT Hozw e §
% wifaai I gT g & | SAH & uF
&g arg fFOy F @vaww ¥ 2, wifs
ag wegd foar s § & o fewma
=t frar s @, SEEr 3% aga e
£ | 59 40 FE TOAT T vl fedee
9T @9 W1 WX @faT FHimA J
THF! A gT F1, a1 wnfaT FHmT ¥
ag aIT Fgr @ afew TW 9T FgT I}
fear ar f& gg a1 T e 71 9"
afgw qv @@ =ifgw | = oifew
FHETEE FRE T W OTW AT 9T AT
fagr a1 f& z@ ¥ar § faer g FY
F1E wed €7 7AET &1 I, THFT T oA
¥ A wifee A7 SIE F9F 9T FHET
gWIT | T AT 64T H @I gU I
sfawifa g s feoar @@ fFar
T § SuH Jdew Frw w1 R ar
TF TOAT 8, AR HIE [L A@T FL AT
UF TLUT ¥ FF gL LAT 9T IAT
sTe ar freeY fasr 2w & #E AAY
faselt Y STU AT W I OF ®GAT AT
QM | FEE FEET S HAH| fRoAr § A

@H uF gEd faay e AW A
ara 78 & f agt o arar g2 99 g
O T § LA TF TgAT § A B
3§ 3T F a8 I A9 I A ;AN
AT T aF TgAST & | IH TR qOA
qT ¥ TUF aF AW & fau § a9 &
froarda &, fex @ & fFear @ &
are 9 2ud ¥ gua Sfeew aw
qg=d & fou e aw #7 fatar 33 §
T q¥ Y 7 4g g ¢ 6 aw ok @a
& faau 1 afmfas w2 faar smooa
Tl ua fowe & meara g a9 WK W=,
T H FET FY ST qF | THT T A &
FTLOT FHT T IT AT qIYAT ALY &1 T
W | o aF St fe 8 Su% fqare
AT wrEE § 40 TR ATAT ATAT FI
@ & A gEEe 25— 30 Sfowa arer
& araT FT @ & | Tuiau 5T aF T
ferare & 3T s A faar s A
7% T AT TG T A A |

12.15 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

waua # ag SrAw Arg T g o
HYet 3T W g1 fFag w7 &
F & oo ot ofY g srvamEe & ?

i T e e e e S
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21 faerdiaoor 1 & qgar wgi o fast
arfeat s« WY ff F07 F0T ITAT &
wifsat o W T @ ], FAA I\
wifeat agrg wf & 1 oF @ FAwrAAA &
TE F@dr § AT LT TAHT AMFHL
Frord @ T & A g
Qe U 9T fFAT g aEr &
T IFTT § 40 FIT §7AT 97 @ favar
Mg Iah T3 AT Sg e ABTEME R |
@ TEFT wrEg-AY 9T arfeat agrd ST
F1fg0 | T9F qT T T TG FT AT
wiw § 5 §9 0¥ #fas qgeqe T
&, 9% e §, g feeeft &, mifsar-
arz 8, faasr saw afevfas 78 frar
TR AT T AT T AAT H AT -
faa 71 frar st a9 9% ag 3 {ar
ofa® YA AR &1 TANT | 3T AT FY
it for 3wq & ofefa & aqmr s
atfer @R mw fag w1 afas =i
off T FAT TIAT | TT FEEY W AY
el St FY fa=re FAT Irfgw 1 dar
faare smag frar mr & fv faeelt &
T o faedt & miamEe 7
HIE TF TAHI AT AT | AT GG
T F, AfwT B et & arz 26T Taaw
ufg® F3 STor fF TEEr grEawEwar
9% HqFAT g | Tg AT SATHT § (6 AT AT
7T AT AR ST H AT ) wfaw
g foe grar @ 1 e Sfew g1 At 718
¥ oy fav weST g1 o9 § 1 zEfaw
WS F1 A7 § W@FC THHT TTEqT
FA AMEY | g "y } g fag
IR FRIAYT AT F1  faedimor
FAT TN AT faeelt T4 Fw=mar Fv
fagdwr s 9w, AfEw =
AT T FTHT AT g FIOET 1w
fa=me ag it sawq fpar o w@r &
U T FAa2T qaq 1 glaur g
wfgw | arfast &1 S@T ST AT &,
o fau ez adw v gl =@
2191 Ho dro & AT FF T aWLAT
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FT TATATT FT T390 | FfF wgeaqor
TATEY T8 FY FIST SATOAT AT 77 3
AR g Ffears a7 & i 2o & ao
Ty T 9% W & fag g
e qR s g A @ fewwr §
oY FTTC FIF ISMEAT |

o H, 7 e HIG qfaq & AT
# FEAT AT & | G AR AT T
TEY I9dT & | TH wigFAL AT FE
H T g g &, fomray g9 97 awT
qgFaT grar 8 | afT 77 37 quy 9T @
qgEaTar, &1 qAEAT FT FATH AG
grm 1wt fred fadi aga & rfear
TF ST HIT I HeT e 4f | g famqe
# aqg=eT grar 8, W 90 faae I A
X &, TEX A THAT FT FOEATE AT |

UF a1d # WK FEAT ARAT G
fr qers ¥ Y@@ aw @ wfer
gé v agr fydr v=w mfuerd w7
Fgr a1 fF afz ¥ ga At-wifee, T
| qT Fwdr ar war faEsr &%
AN HAT F OTE ATT AT HIEATEA
§ fo @ GEr FrE ama geodr ar
a5 gEt d4r ? afe s@ W oM
gfsasese T 9T 9q@d, ar AR
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[ et ]
i‘aﬁ%s‘s%éﬁgﬁiﬁ
a W, i W@ oW AT
~!§‘ﬁt§aa‘rﬁﬁq#7o'§mt
§ faeiniiex oF #R 13 fremdre
wsoﬁmasﬁta’ﬁz ¥ &
fearier @& 1 'ww & dEi
g &, afew agr feeelt § o
eqar e @ war g 99
98 faerfe @1 faded AR
qfeSr, UL FAHATES 2ad FT q0d
g1

gfaer &1 #17 gar® aaw & fag
& & Ao F wfewrar ¥ s
g fear o g, TfF smow #
ggaWr FT F gTfEdl &1 Sgrar
g & 91 @F 1 AT &FEl
QT g & ¥ faw wer ot § o
fae famwr fear o @0

gt afea®iAA: qag T fewe

AWE A X A A AT T
A WX, @ fEr o o w
¥ it o fae fOS fe ST

SHRI M. RAM- GOPAL REDDY
' (Nizamabad) : Mr. Deputy Speaker, Sir,
“the' Railway administration = deSérves’
congratiflations* for the éarly comple=
tion of the ring rallway, the speed
with which they completed this sbould
"be abﬁﬁaclaﬁed by edfh afid! everybodly.
It hay been dohe at a great cost. Now'
I request-the Government not to make-
iit cost-based. If they want money, they
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cafy fifid it from elséwhere. THis 5 &
facxhty meant for the poor people o_f
Delhi. If a man getﬁng 10 per day
has to spend Rs. 2 to 3 on his

port; How can he afford it? This s’hould
be borne in mind by the Railways.

fn several cases théré must & bus
connections according to the railway
hmmgs If such an arrangement is
n~Ye, Aatifally the fraffc wil in-
creése The contention of the Minister
is that, when the traffic increases, he
will incréasé the frequency of the rail-
way services. But I want fo request
the Minister to do the other way. If
he increases the frequency of the
trains, naturally more péople will
come. In Bombay and other places,
the frequency is three or four minutes;
every three or four minutes, you have
a frain coming. Likewise Govemment
should take steps to increase the fre-
quency here also. Let the frequency
be made at léast 10 to 15 minutes. In
thit case they will have gufficient nui-
ber of passengers and the service will
become economical,

Regarding roads to the railway sta-
tions, they should make wproper
arrangemeénts in consultation with the
Délhi Administration. There are many
obstructions on way to railway sta-
tions; they should be cleared and pro-
per roads made.

If all these things are done, it will
become an ideal railway system.
Now I request the Minister that he

should arrahge for a trip in this for
all' the' Membeérs of Parliamient.

travel with yolir own rallway pass.

SHRI M. RAM GOPAL REDDY If
we travél with' Mr. Deputy-bpeaker
and all dthér mm*bérs we' will enjby
it more,

THE MINISTER® OF RAILWAYS

(SHRI A. B. A. GHANI N CHAU.
DHURD): Mr. _Deputy aker, S?
w HEVE' béén’ seve propoals

Delhj Administratién afid thé
Transort Corporatlon.



249

One of the proposals was rationalisa-
tion of the fare structure. The Rail-
way Ministry is not the authority on
this. It was on a special basis formu-
lated by the. Planning Commission
that the fare structure has been fixed.

Now, we have sent the entire pack~
age proposals which we have discussed
among ourselves — Delhi Administra-
tion, Delhi Road Transport Corporua-
tion and Railways to Finance for their
views for the rationalisation of fare
structure,

With regard to the popularisation of
the circuiar railways, the basic reason
is less passengers. I myself have tra-
velled in the trains and I found that
in several stations buses could not
come. Unless there jg a link between
the railways and the buses, it will be
difficult for the passengers to utilise
the services of the railways. So, we
are trying to see that almost in all
the stations, the buses can go to the
railway stations so that the passengers
of the buses can utilise the railway
services and wvice versa. With regard
to the frequency, there is no problem.
Why to-day there is less frequency is
because we have got empty traing run-
ning now. That is why we have been
discouraged. The moment the situa-
tion demands, we will increase the
frequency. We have reached an under-
standing with .the Delhi Administra-
tion, Delhi Transport Corporation and
Finance, All of them agree with re-
gard to the increased frequencies. That
is not a problem,

With regard to taking of the Mem-
bers on a joy ride, well, they can do
that any day. I would request the Par-
liamentary Affairg Minister in that re-
gard so that you can have a joy ride.
I have no objection. It will be a very
happy occasion for us.

PROF. N. G. RANGA (Guntur):
Why a joy ride? It is for inspection.

SHRI AB.A. GHANT KHAN CHAU-
DHURY: Also for inspection. What-
ever suggestions you want to give, we
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railway in Delhi (CA)

shall listen to them and
them.
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f& 9 & & ¥ =g g @
gt oy =rfeT, afe gam @ &
T qfAISar T FH AR 40, 45°
FOT ®0 & &9 & A1 AW P
g TE | AT OF GOT wew 3@ @I
qr 3§ ¥ 97 ofew ot § Ww  wE
grsET TG AT &Y 3§ ¥ wEr a4
f& tHEE gIAFER, FAE W@,
TEWA Qee, dIX qme, R,
9| WK, RfaNL, HEl &N,
FUSAT T, TrouaarT,  fRamde



‘251 Reported proposal to

[= Ustate @aFT wredl]

HAHT UF qgq I M F QA
fear  smom

gagam & foq et @ 0§
o, fog wwg wifee & st
%1 ot wdr 8, S¥ WA 10, 10
fe & w/aUw 9X 6 ewmfedr
9t AR f5r Sa g’ 12 fame
¥ AT T 5 TIEAT  FHAT |
gH W a ¥ @l § f& @ waew
¥ 5@ 9@ F1 fquw wemgw fe
X oW fer #odi gemr &b
e 10, 10 fe & s=owr
< 18, 20 Wfeal F w@™ ¥ I
FE WX TG @ T ME F 9
fed sty &, @A 3 fed
IR AeET Fa 12 fesd @ A
AT g9 & T )

GAY g@g AT T A FIAAAT
15 S, 1982 &1 Igureq sy i,
framEm @ma ¥ g e =« |

fee dsw @ AW

e w1 ogax  few sqmvEs gmnoa
I WS T qAE W ORr R,
g fadiy ak